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 LOK.  SABHA

 Wednesday,  December  a  tral  Agrakayana  727,  7207
 (Saka)

 The  Lok  Sabha  met  at  Ten  of  the  Clock

 [  Mwy,  Spraxen  tn  the  Chatr  ]

 PAPERS  LAID  ON  THE  TABLE
 THE  MINIST:

 497  under  clause  (5)  of  article  320
 of  the  Constitution  read  with  Clause
 {c)  (iv)  of  the  Proclamation  dated
 the  27th  March,  1971,  issued  by  the
 President  in  relation  to  the  State  of
 Mysore,  together  with  an  explanatory
 memorandum  (Hindi  and  English
 versions),  [Placed  in  Library,  See
 No.  LT  ~—238/7}].

 Norrrie  ATION  UNDER  MYs0nz  Finx
 Foron  Aor,  1964,  rec,

 Borner  Set  RITY-Force  (2xp  AMFNDMENT
 Ruxes,  I97!,  Noriri¢  ATION  UNDER

 ER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K  C  PANT)  *  I  beg  to  lay  on  the  Table  :

 Alt  Inpra  Services  ACT,
 395]  ec  )

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA)  I  beg  to
 Jay  on  the  Table

 re)  A  copy  of  the  Border  Security  Force
 (Second  Amendment)  Rules,  1971
 (Hind:  and  English  versions)  pub-
 lished  m  Notification  No.  SO  5087
 in  Gazette  of  India  dated  the  6th
 November,  971,  under  sub-section
 (3)  of  section  141  of  the  Border
 Security  Force  Act,  968  [Placed
 in  Library  See  No  LT—2236/7]

 (2)  A  copy  of  Notification  No.  GSR
 7774  (Hindi  and  English  versions)
 published  in  Gazette  of  India  dated
 the  27th  November,  97  containing
 comgendum  to  Notification  No
 GS.R.  37  dated  the  6th  March,
 497i,  under  sub-section  (2)  of
 section  3  of  the  All  India  Services
 Act,  1951,  [Placed  in  Library.  See
 No  LT--237/72).

 oOo  A  copy  .of  the  Mysore  General
 Service  (Registrations  and  Stamps
 Branch)  (Recruitment)  (Amendment)
 Rules,  97]  published  in  Notifica-
 tion  No,  G.S.R.  275  in  Mysore
 Gazette  dated  the  2nd  September,

 ro)  A  copy  of  Mysore  Notification  No.
 S$  O  77  published  in  Mysore
 Gazette  dated  the  l4th  October,
 1971,  under  sub-section  (3)  of
 section  39  of  the  Mysore  Fire  Force
 Act,  964,  read  with  clause  (c)  (iv)
 of  the  Proclamation  dated  the  27th
 March,  OT1  issued  by  the  President
 m  relation  to  the  State  of  Mysore
 [Placed  in  Library,  See  No.  LT
 1239/71)

 (2)  A  statement  explaining  the  reasons
 for  not  laying  the  Hind:  version  of
 the  above  Notification  simultane-
 ously  [Placed  in  Library,  See
 No.  LT-—240/7t).

 Gusanat  Government  NoriricatTion
 unper  Bomsay  Cinema  Act  ux  rts

 APPLICATION  TO  GUJARAT

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRIMATI  NANDINI
 SATPATHY)  :  I  beg  to  lay  on  the  Table  :

 re)  A  copy  each  of  the  following  Gujarat
 Government  Notifications  under  aub-
 section  (5)  of  section  9  of  the
 Bombay  Cinemas  (Regulation)  Act,
 1953,  read  with  clause  (0)  (iv)  of  the
 Proclamation  dated  the  i3th  May,
 1974,  issued  by  the  President  in
 relation  to  the  State  of  Gujarat  :
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 a  The  Bombay  Cinema  (Gujarat
 second  Amendment)  Rules,  4974
 published  in  Notification  No,  GH/

 |  G}446/8CR/3369/3973-A  in  Guj-
 arat  Government  Gazette  dated  the
 I9th  August,  1971,

 fii)  The  Bombay  Cinema  (Gujarat
 Third  Amendment)  Rules,  1971,
 Published  in  Notification  No.  GH/G/
 53/BCR-966/552-A  in  Gujarat
 Government  Gazette  dated  the  9th
 September,  1971,  [Placed  in  Library.
 See  No,  LT-—  1241/71).

 (2)  A  statement  (Hindi  and  English
 versions)  explaining  the  reasons  for
 not  laying  the  Hindi  version  of  the
 above  Notifications.  [Placed  in
 Library.  See  No,  LT—242/7}.

 NotrFicaTion  UNDER  ARTICLE  359
 oF  Tae  CoNsTITUTION

 JHE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 ¥F,  H.  MOHSIN):  ॥  beg  to  lay  on  the
 Table—

 A  copy  of  Notification  No.  G.S.R  843,
 published  in  Gazette  of  India  dated
 the  5th  December,  971,  under  clause

 ,  (3)  of  article  359  of  the  Constitution.
 [Placed  in  Library.  See  No.  LT  गा
 1243/71).

 Novirication  UNDER  PUNJAB  MOTOR
 Vewicius  Taxation  Act,

 4924  aro.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGD  :  I  beg  to  lay  on  the
 Tabie—

 i)  A  copy  of  Punjab  Government
 Notification  No.  5.  fon  50/P.A.
 4/24/S,  Yn  published  in  Punjab
 Government  Gazette  dated  the  Lith
 November,  1971,  issued  under  sub-
 section  mM  of  section  3  of  the
 Panjab  Motor  Vehicles  Taxation
 Act,  924,  read  with  clause  (c)  (iv)
 of  the  tion  dated  the  25th
 June,  1671  issued  by  the  President
 in  telation  to  the  State  of  Punjab.

 DECEMBER  8,  97)  Welfare  of  SC.  &  on  4
 Comm.  report

 (ii)  A  statement  (Hindi  and  English  ver
 sions)  explaining  the  reasons  for  not
 laying  the  Hindi  version  of  the  above
 Notification,  [Placed  in  Library.  See
 No,  LT  (244/71).

 sornstmeeme  ele

 so’oa  hrs.

 MESSAGE  FROM  RAJYA  SABHA

 SECRETARY  :  Sir,  ]  have  to  report  the

 following  message  received  from  the  Sec-
 retary  of  Rajya  Sabha

 “In  accordance  with  the  provision  of
 rule  27  of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  the  Rajya  Sabha,
 lam  directed  to  inform  the  Lok  Sabha
 that  the  Rayya  Sabha,  at  its  sitting  held
 on  the  4th  December,  1971,  agreed
 without  any  amendment  to  the  Visva-
 Bharti  (Amendment)  Bill,  97I,  which
 was  passed  by  the  Loh  Sabha  at  its
 sitting  held  on  the  29th  November,
 i974."

 अननननीननीनननननन-+-

 COMMITTEE  ON  PRIVATE
 MEMBERS’  BILLS  AND

 RESOLUTIONS

 Hieutn  Rsrort

 SHRI  G.  G.  SWELL  (Autonomous
 Districts)  :  Sir,  I  beg  to  present  the  Eighth
 Report  of  the  Committee  on  Private  Mem-
 bers’  Bills  and  Resolutions.

 32  बनी  जलन

 COMMITTEE  ON  THE  WELFARE
 OF  SCHEDULED  CASTES  AND

 SCHEDULED  TRIBES

 Sxconn  and  Tainp  Rerorrs

 SHRI  BUTA  SINGH  (Ropar):  Sir,  |  beg
 to  present  the  following  Reports  of  the
 Conmmitioe  on  the  Weélfare  of  Scheduled
 Castes  and  Scheduled  ‘fribes  :



 +

 5  Canweston  of  Anwar

 cet y  Second  Report  regarding  action
 taken  by  Government  on  the  recom-
 mendations  contained  in  their  Tenth,
 Report  (Fourth  Lok  Sabha)  on  the
 Ministry  of  Tourism  and  Civil  Avia-
 tion—Reservations  for  Scheduled
 Castes  and  Scheduled  Tribes  in
 Indian  Airlines

 (2)  Third  Report  regarding  action  taken
 by  Government  on  the  recommenda-
 tions  contained  in  their  Seventeenth
 Report  (Fourth  Lok  Sabha)  on  the
 erstwhile  Department  of  Social  wel-
 fare  and  Ministry  of  Education  and
 Youth  Services—Hostel  facilities  for
 Scheduled  Castes  and  Scheduled
 Tribe  students

 Se

 CORRECTION  OF  ANSWER  TO
 S.  Q.  NO,  26  Re,  LOCKOUT

 BY  M/S  BRAITHWAITE
 AND  CO.  (INDIA)  LTD.

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  (SHRI  MOINUL  HAQUE
 CHOUDHURY)  :  Sir,  while  replying  to  a
 supplementary  question  relating  to  Starred
 Question  No.  26  on  November  24,  92I,,,
 (nterruption).

 MR.  SPEAKER  :  You  can  lay  it  on  the
 Table  of  the  House.

 SHRI  MOINUL  HAQUE  CHOU-
 DHURY  :  Sir,  J  lay  a  statement  correcting
 the  answer  given  on  the  24th  November,
 397]  to  Starred  Question  No.  236  regarding
 lock-out  declaied  by  Messrs  Braithwaite
 and  Co.  (india)  Ltd.  on  the  Table  of  the
 House.

 Statement

 While  replying  to  a  supplementary  ques-
 tion  relating  to  Starred  question  No.  246  on
 Mavember  24,  1971,  had  informed  the
 House  inadvertently  that  when  the  lock-out
 of  Angus  Wotks  of  Braithwaite  and  Co.
 took  place,  conciliation  talks  were  not  in
 progress,  I  regret  for  commiting  this  uninten-
 tlonel  mistake.  I  beg  to  correct  myself  and

 Cee  alten  *  ~  ~  oat  oe  do  mee

 +
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 say  that  conciliation  proceedings  were  in
 progress  on  the  bonus  issue  when  the  workers
 of  this  factory  थी  their  places  of  work  in  a
 concerted  manner  and  staged  violent  de-
 monstrations  before  the  General  Manager  of
 the  Factory  and  also  assaulted  him.  In  can
 sequence  of  this  gross  indiscipline  and
 violence  resorted  to  by  the  workmed,  the
 management  declared  a  lock-out  although
 conciliation  proceedings  were  going  on.  Siqce
 the  lock-out  was  declared  asa  result  of
 widespread  indisciphne  and  violence  by  the
 workers  the  fact  that  conciliation  proceedings
 were  going  on  is  not  of  much  significance  as
 in  the  circumstances  in  which  the  manage-
 ment  was  placed,  it  did  not  have  any  othet
 alternative.  However,  since  a  specific  question
 was  asked  and  the  information  ¢arlier  given
 was  not  correct,  lam  making  this  statement
 to  clarify  the  position.

 l  may  also  and  that  the  factory  has  since
 reopened  on  the  3rd  December,  O71,

 ३००३  hrs,

 EMERGENCY  RISKS  (GOODS)
 INSURANCE  BILL*

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN)  :  Sr,
 4  beg  to  move  for  leave  to  introduce  a  Bill
 to  make  certain  provisions  for  the  insurance
 of  goods  in  India  against  damage  arising  from
 emergency  risks  and  matters  connected  there-
 with  or  incidental  thereto.

 MR.  SPEAKER  :  The  question  4s  :

 “That  leave  be  granted  to  introduce  a
 Bill  to  make  certain  provisions  for  the
 insurance  of  goods  in  india  against
 damage  arising  from  emergency  risks  and
 matters  connected  therewith  or  incidental
 thereto.”

 The  motion  was  adopted.

 SHRI  YESHWANTRAO  CHAVAN  :
 Sir,  I  introducet  the  Bill

 *  Pobiished  in  the  Gazette  of  India  Extraordinary,  Part  w%  Rection  2,  dated  8.12.71
 +  Introduced  with  the  recommendation  of  the  President.  _



 9  Code  of  Crimininal  Proc.  But

 EMERGENCY  RISKS  (UNDER-

 Ne
 ee

 TRE  -  MINISTER  OF  FINANCE
 @HRI  YESHWANTRAO  CHAVAN)  :  Sir,
 ¥  beg  to  move  for  leave  to  introduce  a  Bill  to
 make  certain  provisions  for  the  insurance  of
 certain  property  in  India  against  damage
 atising  form  emergency  risks  and  for  matters
 connected  therewith  or  incidental  thereto.

 MR.  SPEAKER  :  The  question  is  :

 “That  feave  be  granted  to  introduce  a
 Bill  to  make  certain  provisions  for  the
 insurance  of  certain  property  in  India
 against  damage  arising  from  emergency
 risks  and  for  matters  connected  therewith
 or  incidental  thereto.”

 The  motion  was  adopted.

 SHRI  YESHWANTRAO  CHAVAN  :
 Sir,  I  introducet  the  Bill.

 ies, ७5  hrs.

 CODE  OF  CRIMINAL
 PROCEDURE  BILL

 Concurrence  In  Rasya  Sapna  RECOMMEN.
 DATION  TO  APPOINT  4  MEMBER  TO

 Jornr  ComMrtrex

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA)  :  Sir,  I  beg
 to  move:

 ‘That  this  House  do  concur  in  the
 recommendation  of  Rajya  Sabha  that
 Lok  Sabha  do  appoint  a  member  of  Lok
 Sabha  to  the  Joint  Committee  of  the
 Houses  on  the  Biflto  consolidate  and
 amend  the  law  relating  to  criminal  pro-
 cedure,  inthe  vacancy  causéd  by  the

 en  Le  a)
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 resignation  of  Shri  Ghanshyambhai  and
 do  resolve  that  Shri  Karan  Singh  Yadav
 be  nominated  to  the  said  Joint  Con
 mittee  to  fill  the  vacancy.”

 MR.  SPEAKER  :  The  question  is  :

 “That  this  House  do  concur  im  the
 recommendation  of  Rajya  Sabha  that
 Lok  Sabha  do  appoint  a  member  of  Lok
 Sabha  to  the  Joint  Committee  of  the
 Houses  on  the  Bill  to  consolidate  and
 amend  the  law  relating  to  criminal  pro-
 cedure,  inthe  vacancy  caused  by  the
 resignation  of  Shri  Ghanshyambhai  and
 do  resolve  that  Shri  Karan  Singh  Yadav
 be  nominated  to  the  said  Joint  Com-
 mittee  to  fill  the  vacancy.”

 The  motion  was  adopted,

 3005}  hrs

 DEMANDS  FOR  SUPPLEMENTARY
 GRANTS  (RAILWAYS),  1971-72

 Contd.

 sit  चिपका  प्रसाद  (बलिया)  :  अध्यक्ष

 महोदय,  रेलवे  की  सप्लीमेट्री  डिमांड्स  का  मैं

 समर्थन  करता  हूँ  ।  लेकिन  मैं  यह  कहता  चाहता

 हैं  कि  14-15  जो  सप्लीमेट्री  डिमांड  की  आइ-
 टम्स  दी  गई  हैं  उसमे  व्याख्या  में  यह  भी  दिया

 गया  है  कि  :

 ब्प्नई  लाइनों  के  निर्माण,  उखाड़ी  गई

 लाइनों  को  फिर  से  बिछाने  और  खेलने

 लाइनों  के  शि जलो करण  के  खच  के  सिए

 अपेक्षित  रकम  का  पूरक  अनुदान  1

 मंत्री  महोदय ने  अपने  पिछले  अंजु में  हसीम

 मीटर  मेज  लाइनों  को  श्रोडगेज  करने  के  लिए

 आश्वासन  विया  था  और  कह  भी  रहे  हैं,  इस

 का  मैं  स्वागत  करता  हूँ।  लेकिन [  के  साथ

 pe  te  ta
 4  Published  in  Gavette  of  India  Extraordinary  part  If,  section  2,  dated  B1271,
 +  Introduced  with  the  recommendation  of  the  President.
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 waar  पढ़ता  हैं  कि  देश  के  ड्  हिंस यों में  जहाँ
 कि  आप  देखेंगे  लाइट  न०  1s  से  |  से  0
 हक  जो  काम  लिया  गया  है,  उसमें  5,  6,  7,

 है,  9  और  i0  के  अंतर्गत  देश के  एक  ही
 हिस्से  मे  यहं  काम  लिया  गया  है  और  ह.  का

 ब्रावो  हिस्सा  छूट  गया  है।  इसमे  विशेषकर

 जों देश  के  उपेक्षित  हिस्से  हैं  उनमें  कुछ  भी

 क्राम  का  आइटम  नहीं  लिया  गया  है।  यह
 बड़े  दुख  की  बात  है  t

 इसलिए  एक  तो  मैं  यह  चाहता  हूँ  कि

 उत्तर  प्रदेश  की  शाहदरा  सहारनपुर  जो  लाइन

 उखाड़ी  गई  थी,  जिस  पर  कि  कम  से  कम  20

 मियाँ  पड़ती  हैं।  भर  बहुत  से  कॉलेज

 पड़ते  हैं  और  बहु  फायदे  की  लाइन  थी,
 उसको  फिर  से  बिछाया  जाय।  उसी  के  साथ

 साथ  हमारी  छोटी  लाइन  जो  है  नाथे  ईस्ट ने

 रेलवे,  उसमे  एक  भी  आइटम  नहीं  लिया  गया

 है,  तो  हम  चाहते  हैं  कि  बेलहरा  रोड़  से

 बलिया  वाया  मनिया-बास्केट  लाइन  बिछायी

 जाय  और  दूसरी  बेलथरा  रोड  से  सरमेनपुर
 वाया  सिकन्दरपुर-चादपुर  और  दोहरी घाट  से

 ग्रो रल पुर  जहाँ  कि  ब्रिज  भी  बन  गया  है,  जो

 कि  प्रान्त  के  दो  हिस्सों  को  जोड़ने  के  लिए

 बहुत  जरूरी  है,  उसको  बनाया  जाय  |

 दूसरे,  आप  देखेगें  कि  मुग़ीस  राय  से  कास-

 पुर  तक  रेलवे  का  विद्युतीकरण  हुआ  है  लेकित

 कानपुर  से  दिल्‍ली  तक  बविश्युतीकरण  नहीं
 किया  गया  है।  मैं  चाहता हूँ  कि  दिल्‍ली  से

 कानपुर  रेलवे  का  विद्युतीकरण  किया  जाय

 मौर  मुगलसराय  से  हावड़ा  तक  भी  किया

 जाना  चाहिये  ।

 वाराणसी  से  बाथा  लखनऊ  मुरादाबाद
 दिल्‍ली  तक  होकर  जौ  लाइन  जाती  है,  उसमे

 कोई  विद्युतीकरण  नहीं  है,  हु  भी  होना

 कहिए  ।

 बनारस  से  रटती  तक  और  लखनऊ  से

 कटिहार  तक  आपका  से  भी  हो  चुका  है  और

 सारी  चीजों  की  स्वीकृति  भी  हो  चुकी  है।  हम

 चाहते  हैं  कि  अमावस  से  चटनी  बाली  जाइन
 को  जो  बहुत  ही  उपेक्षित  एरिया  में  है,  शिक्षा

 बढी  लाइन  निया  जाग  |

 उसी  के  साथ-साथ  शाहगंज  से  छपरा  और

 वाराणसी  से  छपरा  कम  से  कम  बड़ी  लाइन  ,
 करने  की  कोशिक्ष  करें  |

 एक  दूसरी  एजेंसी  एरिया  की  लाइन  है,
 लखनऊ  में  आसाम  जाने  के  सिंह  मिलिटरी  की
 जो  लाइन  है,  अगर  किसी  वक्त  संयोग  से  नलिन
 लायक  रहे  तो  उसके  बराबर  लाइन  शाहगंज  से

 छपरा  होती  हुई  आसाम  निकल  जाती  है  और

 बनारस  से  बलिया  गाजीपुर  होती  हुई,  छपरा

 होती  हुई  आसाम  जाती  है।  इसलिए  थ  दूसरी
 साइड  लाइन्स  हमेशा  तैयार  रखनी  चाहिये  और

 इनको  बड़ी  लाइन  करना  चाहिए  ताक़ि  आवास
 की  तरफ  जो  हमारी  सारी  चीजों  का  आगे

 बढ़ना  है,  वह  न  सके  गह  बहुत  जरूरी  है  t

 इसके  साथ-साथ  आप  देखेंगे  इमर्जेसी  के

 एरिया  में  7  हजार  से  ऊंपर  छोटे  कर्मचारी

 ऐसे  हैं  धनबाद,  गहरा,  बरौनी,  गोरखपुर,

 कुसुम्भा,  गुंटकल  और  इधर  मद्रास  और

 सिलीगुड़ी  मे,  जिनसे  साथ  ठीक  व्यवहार  ही

 हो  रहा  है।  अफसरो  के  साथ  रेलवे  मत्ती

 महोदय  ने  जो  व्यवहार  किया  है,  उसके  सा

 साथ  यह  जो  छोटे  कर्मचारी  हैं,  इनको  कार्ली-

 डांस  में  लेना  चाहिए  ।  अगर  इनको  कांफ़िडेंस

 में  लिया  जाय  और  आज  एमरजेंसी  के  वक्त  मे

 जो  इनका  हैरेसमेंट  किया  जा  रहा  है,  इन  को

 परेशान  किया  जा  रहा  है,  बह  बन्द  हो,  शी  यह
 दिल  खोल  कर  हमारा  साथ  दे  सकते  हैं  और

 एजेंसी  के  वक्त  मे  काम  झा  सकते  हैं  1

 MR.  SPEAKER  ;  There  até  so  many
 names  of  Members  who  wish  to  speak  on
 this.  How  mach  time  will  the  Munister
 rake?

 THE  DEPUTY  MENISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI  MOHD
 SHAFI  QURESHI)  :  Half  an  howe,
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 MR.  SPEAKER  :  Then,  what  will  be
 left  for  other  Members  ?

 SHRI  MOHD.  SHAFI  QURESHI:  Yes-
 terday  it  was  decided  that  the  whole  time
 of  two  hours  allotted  for  discussion  should
 be  given  to  Members.  The  Minister  requested
 that  he  should  be  given  half  an  hour.  That
 request  was  acceded  to  by  the  Chair.

 MR.  SPEAKER  :  There  is  only  half  an
 hour  left.  I  would  try  to  accommodate  as
 many  Members  as  possible  provided  they  do
 not  take  morethan  two  or  three  minutes
 each.

 Then,  there  is  another  very  important
 matter,  which  I  want  to  bring  to  the  notice
 of  the  House.  The  two  Bills  about  insurance
 of  goods  and  undertakings  against  emergency
 risks  have  been  introduced  by  the  Finance
 Minister  today.  They  very  much  wish  that
 they  should  be  taken  up  today  because  they
 say  that  the  war  is  on  and  anything  may
 happen  to  any  factory;  so,  the  sooner  the
 insurance  is  done  the  better.  ]  said  that  L  will
 put  it  to  the  House.  If  you  agree,  we  may
 take  them  up  today.  It  is  a’  question  of
 emergency.  «

 SOME  HON.  MEMGERS  :  Let  them  be
 taken  up  tomorrow.

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  SHIPPING  AND
 TRANSPORT  (SARI  RAJ  BAHADUR)
 The  earlier  the  Bills  are  passed  the  better  it
 is,  because  the  more  we  delay  them  the  more
 the  likely  victims  of  any  raid  are  deprived
 of  benefits.  These  Bills  will  also  have  to  go
 to  Rajya  Sabha  and  will  take  a  day  there.
 Therefore,  we  should  do  it  here  today,

 श्री  प्रबल  बिहारी  वाजपेयी  (ग्वालियर)  :

 अध्यक्ष  जी,  अगर  इसको  रिट्रास्पेक्टिव  इफेक्ट
 दे  दें  तो  कोई  प्राब्लम  नहीं  होगी  ।

 अध्यक्ष  महोदय  :  रिट्रास्पेक्टिव  इफेक्ट  के

 लिए  कभी  कभी  आप  भी  इन्कार  करते  हैं।
 बैसे  अभी  दस  ही  बजे  हैं  और  ये  दो  दो  पेरेज़

 के  बिल  हैं  ।
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 I  do  not  think  there  is  much  time  to  be
 taken  in  going  through  the  Bills.  You  can
 send  your  amendments  by  I2  O’Clock.  We
 will  take  up  the  Bills  at  2  O’  Clock.  This
 is  an  emergency  measure.  Otherwise,  if  it
 had  just  been  an  ordinary  measure,  I  would
 not  have  put  it  to  you.

 श्री  राम  सहाय  पांडे  (राजनंदगांव)  :

 अध्यक्ष  महोदय,  देश  के  भूगोल  को  यदि  आप

 देखें  तो  उसमें  रेल  की  पटरियाँ  बिछी  हुई
 दिखाई  पड़ेंगी,  उत्तर  और  दक्षिण  में,  पूवे  और

 पश्चिम  में  लेकिन  मध्य  प्रदेश,  जो  बीच  में  है,

 वहाँ  रेलवे  लाइनें  बिल्कुल  नहीं  है।  केवल  ट्रंक

 रूट्स  हैं  और  उसी  के  माध्यम  से  आवागमन  के

 साधन  प्राप्त  होते  हैं।  मैं  आपके  माध्यम  से

 रेलवे  मंत्री  से  चाहता  हूँ  कि  वे  आश्वासन  दें

 कि  मध्य  प्रदेश  में  रेलवे  लाइन  के  साधन

 उपलब्ध  करने  के  लिए  एक  कम्पलीट  सर्वे

 करायेंगे  ओर  प्लानिंग  कमीशन  से  कहेंगे  कि

 स्पेशल  ट्रीटमेंट  मं  अधिक  से  अधिक  रुपया

 एलाट  किया  जाये  क्‍योंकि  रेलवे  एक  पब्लिक

 यूटिलिटी  किसान  है  और  रेलवे  लाइन  देकर

 आप  किसी  पर  कोई  उपकार  नहीं  करेंगे,  आप

 पैसा  लेते  हैं,  यात्रा  करने  के  लिए  टिकट  देते  हैं,
 कोई  मुफ्त  नहीं  बिठाते  हैं।  इसी  प्रकार  से

 गुड्स  ट्रेन  में  भी  आप  भाडा  लेते  हैं  ।  गुड्स  ट्रेन
 में  आपको  मुनाफा  होता  है  और  पैसेंजर  ट्रेन  में

 आपका  घाटा  होता  है--यह  बात  मैं  भी  जानता

 हूँ।  इसलिए  यदि  समन्वय  करते  हुए  आप

 मध्य  प्रदेश  में  जोकि  बीच  में  स्थित  है,  अधिक

 से  अधिक  रेलवे  लाइन  देंगे  तो  उससे  आपकी

 आमदनी  भी  बढ़ेगी  1

 इसी  प्रकार  मऊ  और  इन्दौर  में  4  मील

 का  डिस्टेंस  है।  मिलिट्री  स्ट्रेटेजी  के  प्वाइंट

 आफ  व्यू  से  मऊ  बड़ी  महत्वपूर्ण  जगह  है।  मऊ

 से  इन्दौर  केवल  4  मील  है,  मऊ  कैंटोनमेंट

 एरिया  है  और  डिफेन्स  मिनिस्ट्री  ने  रिमांड

 किया  है  कि  इसको  तुरन्त  कार्यान्वित  किया

 जाये  |  वालाडीला  राजरा  होते  हुए  और  माइन्स
 और  फौलाद  के  कारखाने  हैं  7  भिलाई  में  उसको
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 हुए,  कामशिव्रल  एफारेस्ट्रेशल  और  अनाज

 अड़ी-बड़ी  मंडियों  को  देखते  हुए  वाजा ड़ी ला,

 राजा,  राजनांदगांव  वाया  गला,  जबलपुर  से

 बाप  इसको  कनेक्ट  कौोजिए  ।

 मैं  एक  बात  कहकर  भ्र पता  स्थान  ग्रहण
 करता  चाहता  हूँ  और  बहू  यह  कि  मैं  मंत्री

 भहोंदय  से  स्पेसिफिक  आश्वासन  चाहता  हूँ
 क्योंकि  मध्य  प्रदेश  को  नेर्लेक्ट  किया  जा  रहा

 है,  उसकी  स्थिति  बड़ी  दयनीय  है।  जहाँ  तक

 रेलवे  यातायात  का  सम्बन्ध  है  इसलिए  क्या  वे

 मध्य  प्रदेश  से अधिक  से  अधिक  सुविधा  देने  का

 प्रयास  करेंगे  और  एक  कम्पलीट  सर्वे  करायेंगे  |

 SHRI  R.R.  SINGH  DEO  (Bolangir)  :
 Mr,  Speaker,  Sir,  I  will  not  take  much  time.
 I  would  just  make  one  or  two  points.

 Many  people  have  said  much  about
 emergency  created  by  the  recent  war  which
 is  only  a  man-made  calamity.  But  I  would
 like  to  point  out  about  natural  calamity
 which  we  have  had  in  Orissa.  The  cyclone,
 the  tidal  bore  and  the  floods  the  year.  ]  would
 like  to  point  out  one  or  two  railway  lines
 which  if  sanctioned  would  be  of  immence  help
 to  the  60  lakh  people  affected  and  will  provide
 employment.  There  has  been  a  demand  for
 Many  years  about  Bimlagarb-Talcher  line  and
 Jakhpura-Banspan:  line  These  lines  are  to
 be  made  near  the  mining  areas  which  will
 make  it  shorter  for  transportation  and  the
 frgightage  will  be  less,  I  will  request  the
 Minister  to  expedite  the  matter  and  take
 up  these  lines  very  soon.

 Sir,  the  Minister  had  given  us  an  assu-
 tance  about  two  over-bridges  at  Bargarh  and
 Bolangir  which  were  supposed  to  be  taken
 up  in  973  and  which  were  to  be  finshed  by
 3972  but  there  is  no  mention  in  these
 Demands  for  Grants  that  these  will  be  taken
 up  this  year.

 Thank  you.

 aft  मरेगा  लिए  निष्  (अलमोड़ा)

 सार्वतीय  0...  महोदय,  हैं  सानिया

 मंत्री तथा  सरकार का  ध्यान  विशेष  रूप  से

 उत्तर  प्रदेश  के  8  पर्वतीय  क्षेत्रो ंकी  और  से
 जाना  चाहता  हूँ  ;  यह  इलाका  बहुत  हो  पिछड़ा

 हुआ  रहा है  ओर  रेजो ंके  बारे में  वहाँ र
 बहुत  ही  उदासीनता  बरती  गई  है  स्ट्रेटेजिक

 प्वाइंट  आफ  व्यू  से  थे  बहुत  ही  महत्वपूर्ण  जिले

 हैं।  इसलिए  मेरा  सुझाव है  कि  टेकपुर
 रामनगर  और  काठगोदाम-- इन  तीनों  स्टेन्नत्त

 तक  जो  मीटरगेज  लाइनें  जा  रही  हैं,  तकों

 देहरादून  की  तरह  ब्राडगेज  से  कमेंट  किया

 जाये  |

 दूसरी  आत  यह  है  कि  जिस  प्रकार  से

 शिमला  को  कनेक्ट  किया  गया  है,  रेलवे  लाइन

 से  या  जैसे  स्काटलैंड  और  स्विटजरलैंड  में  रेलें

 हैं,  वैसे  ही  इन  पर्वतीय  जिलों--  उत्तरकाशी,
 अल्मोड़ा,  चमोली,  गढ़वाल,  देहरी,  नेवी सास,

 विदौरागढ़--सभी  जिलों  को  रेलवे  लाइम  से

 कमेन्ट  किया  जाए  क्योंकि  इसकी  आज  बहुत
 आवश्यकता  है  और  स्ट्रेटेजिक  इम्पार्टस्स  भी

 बहुत  है।  सास कर  रनकपुर  से  नागेश्वर  तक

 की  लाइम  का  कई  दफा  सर्वे  भी  ही  काहे
 और  ऐसी  आश्या  की  जाती  थी  कि  बहुत  जर्दी

 उसको  कनेक्ट  कर  दिया  जायेगा  परन्तु  अभी

 तक  कोई  भी  प्रगतिशील  कदम  नहीं  उठाया

 गया  है।  मैं  रेलवे  मंत्रालय  का  ध्यान  आकर्षित

 करना  चाहता  हूँ  कि  रनकपुर  के  ज्ञानेश्वर  तक

 की  जो  लाइन  है  उसके  किनारे  बहुत  से  मिलकर

 रिसो संज  हैं,  स्ट्रेटेजिक  इम्पार्टन्‍्स  भी  अहुत  है।

 और  तिब्बत  को  जाते  वाली  शह  सड़क  रनकपुर

 से  कैलाश  मानसरोवर  की  तरक  आती  है  जोकि

 बहुत  महत्वपूर्ण  सड़क  है  इसलिए  इसको

 शीक्रातिक्षीध्  चालू  करने  की  कृपा  करें  ;  '

 SEVERAL  HON.  MEMBERS  rose

 sai  9,  BASUMATARI  (Kokrajhar)  :
 Nobody  has  spoken  from  Assim  ‘want
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 को  |! ह  ऐसे  तिवारी  (गोपलिंगंज):
 ह...  महोदय,  मैं  इस  बात  को  जानता  हूँ  कि

 शैली  मिनिस्टर  के  हाथ  में  न  लाइम  देना  है
 और  मे  छोटी  लाइन  की  बड़ी  लाइन  में  तब्दील

 करता  है।  जबतक  प्लानिंग  कमी दाल  से  उसका

 हिलिसरेंस  ते  हो  जाये  तबतक  जे  कुछ  भी  नहीं
 करें  सकते  हैं।  सप्लमेन्ट्री  बजट  के  जरिए  तो

 इसकी  सवाल  ही  पैदा  नहीं  होता  है।  मैं  इस

 संभव  कोई  माँग  नहीं  करना  चाहता  लेकिन

 एक  भेंट  में  एक  सुझाव  देना  चाहता  हूँ  कि

 खेलने  विभाग  में  जो  गड़बड़ी  है,  उसको  दूर  किया

 जा  सके  t  आज़  क्राइसिस  से  हम  पास  कर  रहे

 हैं,  हमारे  भर हाँ  इम  एजेन्सी  लागू  है,  ऐसी  हालत

 में  विभाग  के  कर्मचारी  अगर  व्यवस्थित  रूप  से

 कौ  नहों  करेंगे  तो  हमे  क्षति  पहुँचने  की

 संभावना  हो  सकती  है।  में  अपने  यहाँ  की  एक

 मित्ताल  देना  चाहता  हें  कि जब  एन०  इ०  आर०

 में  डी  engo  सिस्टम  लागू  हुआ  तो  हमने  फैक्ट्स

 एण्ड  फिगर्स  के  साथ  प्रार्थना  की  थी  कि  आप

 सोनपुर  मे  डी०  एस०  बनाइए  लेकिन  रेलवे

 अधिकारियों  ने  माना  नही  जिसका  नतीजा  यह

 है  कि  लखनऊ  से  सिलीगुड़ी  तक  जितना  भी

 यातायात  है  बहु  एकदम  इरंभुलर  अलता  हैं,

 सारी  गाड़ियाँ  लेट  चलता  हैं  और  कोई

 व्यवस्थित  प्रबन्ध  हो  चली  सकता  |  बहुत  कहने-

 सुनने  के  बाद  वर्तमान  रेलवे  मत्ती  ने  आश्वासन

 दिया  कि  सोनपुर  मे  हम  कुछ  करेंगे  और  एक

 एरिया  मैनेजर  की  ब्र हाली  वहाँ  पर  है।  एरिया

 मेजर  वहाँ  क्या  करता  है,  समझ  मे  नही  आता,

 उसकी  कमा  ड्यूटी  है,  यह  किसी  को  मासूम

 नहीं।  क्यो  उसके  ऊपर  रुपया  बर्बाद  किया

 जा  रहा है,  यह  बात  समझ मे  नहीं  आती।

 अगर  आप  वहाँ  डिप्टी  डी०  एस०  का  स्थान

 बसा  देते  तो  कुछ  काम  होता,  लेकिन  आपने

 एरिया  मैंनेजर  बना  दिया  है,  जिससे  कोई

 लाभ  महीं  |  आप  ते  बेकार  वहाँ  पर  एरिया

 आफिसर  रखा  है,  रेलवे  का  खर्चा  हो  रहा  है

 और  जनता  का  कोई  काम  नहीं  होता  हेरा

 सुझाव  हैं  कि  लखनऊ  से  सिलीगुड़ी  के  लिये
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 यातायात  को  ठीक  करने  के  लिये  सोनेपुर  जो

 एक  इंस्पौटेन्ट  स्थान  है,  यहाँ  एरिया  मैंनेजर  4

 दे  कर  एक  डिप्टी  डी०  एस०  दे  दीजिये,  जो

 बहा  सब  काम  का  ठीक  प्रबन्ध  कर  सके  |

 MR.  SPEAKER:  I  am  calling  only
 those  Members  today  whose  names  were
 left  over  yesterday  in  the  list.  I  find  that
 new  ships  are  coming  today  also  They  are
 not  coming  through  the  Whips  but  are
 eoming  independently.  After  all,  there
 should  be  some  discipline.  They  cannot
 send  slips  themselves  and  also  through  the
 Whips.  They  should  send  it  through  their
 Whips.

 aft  इ्यामनग्दन  सिश्र  (बेगुसराय)  :  अध्यक्ष

 महोदय,  मैं  मूक  प्राणी  को  तरफ  सरकार  का

 ध्यान  आकर्षित  करना  चाहता  हूँ  -  हमारे  यहाँ

 मवेशियों  के  चारे  का  बहुत  अभाव  है,  बहुत
 बड़ी  सख्या  मे  मवेशी  मरने  की  हालत  में  आ

 गये  है  या  मर  रहे  है  ।  पिछले  सब्र  मे  जब

 बिहार  की  बाढ़  समस्‍या  के  बारे  में  यहाँ  पर

 बहस  हुई  थी,  उस  समय  मेने  इस  समस्या  को

 प्राथमिकता  देने  के  लिये  सरकार  से  अनुरोध
 किया  था|  उस  समय  हरियाणा,  पंजाब,  मध्य

 प्रदेश  वे  रह  से  चारा  ले  जाने  के  लिये  डिब्बा

 की  व्यवस्था  भी  हुई  थी,  लेकिन  वह  अभी  भी

 बहुत  नाकाफी  है।  मे  माननीय  मत्ती  जी  से

 निवेदन  बनूँगा  कि  ज्यादा  से  ज्यादा  डिब्बे

 बिहार  के  बाढ-पीडित  क्षेत्रों  में  चारा  ले  जाने

 के  लिये  दिये  जाय ।  इस  समय  बरतनी  कौर

 बेगूसराय  क्षेत्र  मे  शारे  का  पहुँचाना  बहुत
 आवश्यक  हैं!

 श्री  गर सिह  नारायणा  पाच्य  (गोरखपुर)
 *

 श्री मनु,  मैं  आपके  द्वारा  मात तीय  मंत्री  जी  का

 ध्यान  इस  सप्लीमेंट्री  ग्रांट  की  तरफ  दिलाता

 चाहता  हूँ।  जिसने,  तई  बीस  के  नाम  पर

 विधान  की  अवहेलना  की  जा  रही  है,  मह  नई

 सर्विस  नही  है,  बल्कि  मैं  तो  यह  कहूँगा  कि  एक

 मई  ग्रान्डी  को  पेश  किया  गंगा  है,  नई  शक्ल  दे
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 कर  पेश  किया  गया  है,  इस  में  कोई  अभिशाप-

 क्ति  नहीं  है

 बाराबंकी  से  कटिहार  लाइन  का  सर्व  कराते

 के  लिये  और  उसको  बड़ो  लाइन  में  कन्सर्ट

 करने  के  लिये  पहले  भी  कहां  गया  था,  उसके

 बाद  23  सितम्बर  को  माननीय  मंत्री  जी  ने  स्वय

 कहा  था  कि  हम  इस  लाइन  को  फोर्स  प्लान  में

 लेंगे।  उसके  बाद  आप  का  खुद  का  लिखा  हुआ
 बत मेरे  पास  है,  मैं  उसको  यहाँ  पर  इस  लिये

 उद्धरित  करना  चाहता  हूँ  कि  जैसा  मानवीय

 मंत्री  जी  कहा  करते  हैं  कि  मैं  इग् वि टेबल  हिस्ट्री-

 ्यूदात  चाहता  हूं,  यहाँ  पर  कितना  इक्विटेबल

 डिस्ट्रीब्यूशन  हुआ  है,  आप  स्वयं  देख  सकते  हैं
 उत्तर  भारत  में  एक  भी  लाइन  बड़ी  लाइन  में

 कन्सर्ट  नही  हुई  है  मैंने  6  जुन  को  माननीय

 मंत्री  जी  को  पत्र  लिखा  था,  जिसमें  6  लाइनों

 का  जिक्र  किया  था,  जिनमें  आपने  प्रायोरिटी

 फ़िक्स  की  थी  और  कहा  था  कि  टेक्निकल

 ओपीनियन  3]  जुलाई  तथा  रेलवे  बोर्ड  में

 आएगी  तथा  प्राथमिकता  देंगे  लेकिन  बाद  मे

 बिना  किसी  मजूरी  के  नई  लाइन  ली  गई  t  wat

 जी  ने  स्वयं  अपने  पत्र  दिनांक  26  जून  में  कहा

 है  और  निचे  लिखे  लाइन  के  बारे  मे  कहा  है  :

 “It  has  been  mentioned  mm  the  MP’s
 letter  that  the  conversion  of  the
 Viramgam-Okha  section  lias  been  taken
 up,  This  is  not  correct.  The  conversion
 of  this  section  has  mot  been  sanc-
 tioned,”

 मैं  आपके  द्वारा  श्रीमान  मंत्री  जी  से  पूछना

 चाहता  हूँ  कि  जो  लाइन  सेक्स  नहीं  है,  उस

 को  तई  लाइन  में  कैसे  लिया  गया  ?  माज  जो

 लाइनें  सेक्शण्ड  हैं,  जिसकी  सें  रिपीट  भी

 मिल  चुकी  है  और  जो  आप  के  रेलवे  बोर्ड  में

 पड़ी  हुई  है।  आपने  अपने  पत्र  में  कहा  था  कि

 3i  जुलाई तक  फाइनल  करके
 इस

 लाइम
 को

 झुक  कर  देंगे,  लेकिन  नई  लाइन  को
 से  लिया

 शबा  और  उसे  लाइनों  को  आज  भी
 टोकरी  में

 {

 रखा  गया  &  +  मह  माननीय  मंजरी  जी  का  क्विज-
 टेबल  डिस्ट्रीब्यूशन  है।

 आज  सिविल  वर्कशाप  में  नये-नग्न'  सोफी-
 स्टीकेटेड  भौजाई  बनाये  जाते  हैं  और  इस
 कारखाने  को  बढाने  की  बात  कही  गईं  सानिया
 मत्ती जी  ने  कहा  कि  न्यू  सर्विसिज़  फोर्स  प्लॉन  में

 लेंगे,  लेकिन  अब  यह  शंका  हो  रही  है  कि  इस
 को  कोई  दूसरी  जगह  ले  जाते  का  प्रोगाम  1.  बस

 रहा  हो

 मैं  बहुत  हूँ  कि  माननीय  मंत्री  जी  ने  जो

 बचन  दिया  है।  उसको  पूरा  करें  बाराबंकी  से  *

 लेकर  कटिहार  तक  और  कटिहार  से  मुजफ्फरपुर
 तक  की  दो  लाइनों  को  कनवर्ट  करने  के  लिये
 आपने  कहा  था,  लेकिन  कुछ  नहीं  किया  और
 जो  सेक्शन  नही  थी,  उसको  इस  सप्लीमेंट्री
 ग्रान्ट  में  जोड़  दिया।  यह  आपने  कैसे  किया  है  ?

 यह  इक्विटेबल  डिस्ट्रीब्यूशन  का  तरीका  नहीं  है।
 इसलिये  मैं  चाहता  हूँ  कि  फोर्थ  प्लान  में  आप

 इसका  ख्याल  रखें  और  नई  सर्विस  ताम

 पर  नई  लाइनों  को  लाकर  विधान  पर  कुठरा-
 घात  न  करें।

 इस  शब्दों  के  साथ  में  इस  डिमाण्ड  का

 समर्थन  करता  हूँ  ।

 श्री  जगन्नाथ  मिश्र  (मधुबनी)  .  अध्यक्ष

 महोदय,  माननीय  मती  जी  ने  मेरे  एक  प्रश्न  के

 उत्तर  मे  लिखा  था  कि  धनबाद  से  बहुत  सारे

 यात्नी  दिल्ली  और  कलकता  की  ओर  जाते

 जाते  हैं।  जब  ऐसी  स्थिति  है  तो  राजधानी

 एक्सप्रेस  को  प्रसाद  में  ठहराते  में  उनको  क्या

 आपत्ति  है  ?

 दूसरी  बात--मैंने  बार-बार  आग्रह  किया

 था  कि  पटना  से  दर भगा  और  दरभंगा  से  पढ़ना
 के  लिये  एक  डायरेक्ट  ट्रेन  की  आवश्यकता  है,
 जिसकी  स्वीकार  सी  किया  जा  चुका  है,  लेकिन

 | ६  सुविधा  अभो  तक  आलू  तहीं  की  गई  है  4
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 तीसरी  बात--समस्तीपुर  से  रक्सौल'  के

 किये  बढ़ी  लाइन  की  जरूरत  है,  यह  बहाया

 मुजफ्फरपुर  हो  था  दरभगा  होते  इसके  विवाद

 में  नहीं  जाता  चाहता,  मेरी  दृष्टि  में  दोनों  की

 उपयोगिता  है,  इस  लिये  मेरा  अनुरोध  है  कि

 दोनों  लाइनों  की  स्वीकृति  दी  जाय।  इसका

 से  भरी  हो  चुका  है

 मेरा  क्षेत्र  मधुबनी  है,  जो  हैड  बरादर  भी

 है,  और  बड़े-बड़े  कार्यालय  और  फैक्ट्रिज  भी

 वहाँ  पर  हैं,  लेकिन  वहाँ  का  स्टेशन  अभी  भी

 अनववेलप्ड  पड़ा  हुआ  है।  उसके  डबेलपमेस्ट

 के  लिये  अनेकों  बार  प्रयास  किये  गये,  काफी

 पत् नाचार  हुआ,  लेकिन  अभी  भी  कोई  व्यास

 नहीं  दिया  जा  रहा  है  और  यात्रियों  को  बडी

 असुविधा  ही  रही  है

 एक  सबसे  आवश्यक  बात  यह  है  कि  हम
 भाव-गाँव  के  विद्युतीकरण  की  बात  करते  हैं,
 जबकि  स्टेशनों  का  ही  विद्युतीकरण  अभी  तक

 नहीं  हों  पाया  है  जोकि  जान-माल  की  रक्षा  से

 लिये  और  रेलवे  के  कामो  को  सुधार  रूप  से

 चलाने  के  लिये  बहुत  आवश्यक  हैं।  इसलिये

 हर  स्टेशन  के  विद्युतीकरण  की  व्यवस्था  की

 जाय  ।

 रोती  से  कटिहार  के  लिये  बड़ी  लाइन

 बिछाने  की  व्यवस्था  की  जाय

 एक  सबसे  ज़रूरी  बात  यह  है  कि  एन०  Fo
 vat  के  सकरी  से  जय नगर  लाइन  पर  पण्डाल
 और  लोहू  के  बीच  एक  वुड्स  ट्रेन  स्विस  है
 वहाँ  के  लोगों  की  बहुत  अवरदस्स  माँग  है  कि

 बही  पर  पैतेन्जर  ढ्  की  व्यवस्था  की  जाये  4
 में  मंत्री  महोदय  से  अनुचित  करूँगा  कि  वहाँ
 पर  बीच  चैंसिग्जर  देते  की  व्यवस्था  करायें  4

 भा साय  मेल  बरौनी  और  दिल्ली  बीच
 सती है; है;  कज फरकका  अराज  रेभ  जाइए
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 बिछ  जाने  के  कारण  उसका  रूट  डाइवर्ट  होते-
 बाला  है।  मुक्त  इसमें  आपत्ति  नहीं  है  लेकिन

 उत्तर  बिहार  से  इस  तरफ  आने  के  पियें  यही
 एक-मान  ट्रेन  है,  मैं  चाहता  हूँ  कि  इस  सुविधा
 को  कायस  रहने  दिया  जाय  और  उस  तरफ  से

 कोई  दूसरी  देन  जला  दी  जाये  ।

 कल  या  परसो  के  अल सं बार  में  निकला
 था  कि  300-400  सदस्यों  ने  द्रास्फर  आदि  की

 पैरवी  में  पत्र  लिखे  हैं।  आज  मुझे  यह  देखकर

 हैरत  हुई  कि  एक  ओर  तो  आप  कहते  हैं  कि

 जो  भी  बातें  आपको  कहनी  हों  वह  मंत्री  जी

 से  कहें  और  किलो  से  मे  कहे  और  फिर

 शिकायत  करते  हैं  कि  आपके  पास  बहुत  से  पत्र
 आते  हैं।  अगर  दोनो  हाउस  मिलाकर  700-

 800  सदस्य  मत्ती  जी  को  300-400  पत्र  भी

 लिखें  तो  मैं  नहीं  समझता  कि  कोई  आकाश

 गिर  गया  ।  यह  तो  लिखेंगे  ही  ।  अच्छा  तो  यह
 होता  कि  मली  जी  कहते  कि  मानवीय  सदस्यों
 ने  जो  एडवाइस  दी  हैं,  वह  उत्साहवर्द्धक  है।
 असल  बातं  यह  है  कि  सदस्यों  की  अपनी

 जवाबदेही  है  क्षेत्र  के  प्रति।  इसलिये  उनका
 लिखना  स्वाभाविक  है  |  इस  पर  मंत्री  महोदय
 को  आपत्ति  नहीं  करनी  चाहिये  ।  बल्कि  प्रसन्नता
 से  उस  पर  कारंबाई  करनी  चाहिये  ताकि  सदस्यों
 का  हौसला  बढ़े  और  ठीक  से  काम  हो  ।

 SEVERAL  HON.  MEMBERS  rose —

 MR.  SPEAKER  :  Order,  order.  There
 are  seven  minutes  only,  and  3  have  eight  to
 nine  names  of  members  who  wish  to  speak.
 Yes,  Shri  Pardshar.

 PROF.  NARAIN  CHAND  PARASHAR
 (Hamirpur):  Mr.  Speaker,  Sir,  I  want  to
 bring  tothe  notice  of  the  Railway  Minister
 that  Himachal  Pradesh  fas  alays  heen
 neglected,  although  it  is  important  frogs  the
 point  of  view  of  defence.  One  district,
 pilinely,  Kangra,  chime  37,843  porsdns
 who  are  serving  in  the  army  at  tie  rigpent.
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 Tam  proud  of  the  fact  that  yesterday,  the
 Dogra  Regiment  which  fought  there,  has
 wulétet  the  tricotour  across  Dera  Babe
 Nanak,  But  so  far  as  the  soldiers  are
 cotwerned,  the  communications  are  woefully
 poor  there,  I  have  beet:  pleading  time  and
 again  for  the  introduction  of  a  pew  direct
 train  between  Delhi  and  Hoshiarpur  so  that
 the  pressure  on  the  Kashmir  Mail  can  be
 reduced.  Soldiers  are  now  suffering  while
 Going  back  to  ther  homes  and  algo  commg
 ftom  their  homes,  because  the  Beas  stands
 in  the  way,  and  they  have  to  catch  the
 train  at  Jwalamukhi  Road  and  then  go  to
 Pathankot  and  then  to  Delhi,  to  join  their
 posts  of  duty.  So,  the  introduction  of  a  new
 train  between  Hoshiarpur  and  Delhi  is  a
 must,  because  it  will  cater  to  the  needs  of
 the  Hamirpur  tehsil  also,  which  is  a  tehsil
 situated  almost  at  the  topmost  pomt  in
 India,  from  the  pomt  of  view  of  soldiers  of
 the  army

 Secondly.  I  have  been  pleading  for
 expeditmng  the  speeding  up  of  the  Nangal
 Dam  Express,  although  the  Railway  Minister
 was  very  kind  to  speed  up  the  southern
 train  by  ten  hours,  he  was  very  kind  to  me
 by  speeding  up  the  Nangal  Dam  Express  by
 5  minutes  Here  isa  big  contrast-——spee-
 ding  up  by  just  5  minutes  the  Nangal  Dam
 Express  by  which  soldiers  travel,  and  spee-
 ding  up  the  Southern  Express  by  40  hours,
 This  is  a  great  irony  for  us;  and  what  a  big
 contrast.

 Lastly,  Ihave  also  been  pleading  for
 the  extension  of  the  railway  line  from
 Nengal  Dam  to  Unna.  I  wish  that  the
 Pong  Dam  on  the  river  Beas  and  the  Nangal
 Dam  on  the  river  Sutlej  are  linked  up  by
 railway  from  the  point  of  view  of  defence
 98  well  as  development.

 SEVERAL  HON.  MEMBERS  rose—

 MR,  SPEAKER:  Kindly  sit  down.
 Let  me  finish  the  names  on  the  list  first.
 Do  not  keep  on  sending  chits  to  me;  those
 chits  will  not  count  so  Jong  as  the  names  on
 my  iist  are  not  exhausted.  Shri  Chandrakar.

 आओ  मू  लास  कलाकर  (दुर्ग)  :  अध्यक्ष

 महोदय,  शल  मंत्री  सी  मे  मेरा  एक  'लिलेट  अंगू-
 रोज  है।  मध्य  1....... अ  इतना  अंडा  भदेल  है  जिस

 id

 के  अन्दर से  सभी  खेलने  लाइने  हर  हैं,

 लेकिन  वहाँ  कोई  रेलवे  देडगवार्टर  नहीं  है।

 किसी-किसी  जगह  तो  दो-दो  हेडक्वार्टर  हैं,

 लेकिन  इतना  बड़ा  मध्य  प्रदेश  है,  बाहें  एक  भी

 हेडक्वार्टर  नहीं  है।  मैं  रेले  मती  महीने  से

 अनुरोध  करूँगा  कि  वहाँ  पर  कही  भी  सही,
 Be

 हैडक्वाटर  होना  आवश्यक  है  ।

 संसद  में  और  दूसरी  जगहों  पर  हमेशा  इस

 बात  की  चर्चा  होती  है  कि  आदिवासियों  को

 हम  लोगों  को  ज्यादा  पैसा  देता  चाहिए,  उसकी

 आधिक  स्थिति  सुधारनी  चाहिए  |  साथ  ही  यह
 भी  कहा  जाता  है  कि  हमारे  जितने  भी  ख़लीज

 पदार्थ  हैं,  उनका  पूरा  उपयोग  करता  चाहिए

 ताकि  हमारी  आमदनी  बढ़े  और  खनिज  पदार्थों

 को  दूसरे  देशों  को  भी  भेजना  चाहिए।  हमारी

 यहाँ  बस्तर  मे  कम  से  कम  50  करोड़  रुपये  का

 टीक  अर्थात्‌  सामान  भरा  हुआ  है।  वहाँ  पर

 कई  किस्म  के  खनिज  पदार्थ,  लोहे  को  छोड़  कर,

 भरे  हुये  हैं।  बैलाडिला  को  धारा  से  जोड़ने

 की  कई  बार  माँग  की  गई  है,  लेकिन  हमेशा  हो

 इसकी  उपेक्षा  होती  रही  है।  मैं  इसके  कारणों

 में  नही  जाना  चाहता,  लेकिन  एक  मुख्य,  बात

 यह  भी  है  कि  केन्द्रीय  मंत्रिमंडल  में  हमारे  यहाँ

 का  काई  मंत्री  नहीं  है।  इसीलिए  मध्य  प्रदेश

 की  उपेक्षा  होती  रही  है।  मैं  मंत्री  महोदय  से

 अनुरोध  करेगा  कि  जल्‍दी  के  जल्दी  इस  लाइन

 को  जोड़ने  का  प्रयत्न  करें  I

 अभी  तक  मध्य  प्रदेश  में  करीब  702  मिलें
 की  छोटी  लाइनें  हैं।  इसको  बड़ी  लाइन  में

 बदलने  का  प्रयत्न  भी  मती  महिला  करें।

 SOME  HON.  MEMBERS  rase—

 MR.  SPEAKER:  I  am  50  sorry.  You
 must  come  through  your  Whips.  Otherwise
 there  is  no  discipline.  There  is  confusion.
 If  everybody  gets  up  lke  this,  how{  can
 we  fimsh  the  debate  ?  This  in  a  discussion
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 had  been  converted  into  a  general  debate.
 From  half  an  hour  it  has  been  extended  to
 24  hows.  Why  don't  you  have  a  separate
 dlebete  on  it  ‘sometimes  rather  than  distor-

 ting  the  whole  procedure  ?  I  am  really  sur-
 prised,  ft  is  a  simple  thing  but  it  has  been
 so  mitch  distorted  as  (Jnterruptions).

 at  we  सिह  (आगरा)  :  मैं  मंत्री

 महोदय  का  धयान  इस  बात  की  ओर  दिलाना

 चाहता  हूँ  कि  मैं  बारह  वर्षों  से  लिख  रहा  हें
 एक  फ्लैग  स्टेशन  के  वास्ते।  उसको  962  में

 मंजूर  भी  कर  लिया  गया  था।  लेकिन  उसको

 नहीं  किया  गया  मैं  कई  वर्ष  से  लिख  रहा  हूँ
 कि  पर लभ  और  अकलेरा  के  बीच  8  एक  फ्लैग

 स्टेशन  होना  चाहिये,  लेकिन  बह  अभी  तक  नही

 हो  सका  है।  दोनों  स्टेशनों  के  बीच  में  दस

 मील  का  फासला  है  और  बीस  पत्नी  गाँवों

 कै  लोगों  को  इसी-उधर  कही  आने-जाने  में  बड़ी
 कठिनाई  होती  है  {  वह  मेरी  ही  कॉस्टिट्रएन्सी
 में  है।  वहाँ  के लोग  भी  लगातार  कई  वर्षो  से

 कह  रहे  हैं  कि  फ्लैग  स्टेशन  होना  चाहिए।  मैं

 चाहूँगा  कि  मंत्री  महोदय  इस  फ्लैग  स्टेशन  की

 भोर  ध्यान  दें  क्योंकि  यह  बहुत  जरूरी  चीज  है  |

 भरी  भागीरथ  अंबर  (झाबुआ:  अध्यक्ष

 महोदय,  अनुपूरक  भागों  मे  महू  (मप्र)  में  याह

 बनाते  का  प्रावधान  किया  गया  है।  मैं  निवेदन

 करना  चाहूँगा  कि  महू  से  रतलाम  तक  और

 रतलाम  से  महू  (म०  प्र०)  होते  हुये  खंडवा  तक

 जो  छोटी  लाइव  है  उसको  बड़ी  लाइन  में  परि-

 उचित  किया  जाये  तो  काफी  लाभ  हो  सकता

 है  क्योंकि  बीच  में  इन्दर  और  रतलाम  जैसे  बड़े
 और  औद्योगिक  नगर  हैं।  इसलिए  इन  लाइनों
 को  बड़ी  लाइनों  में  परिवर्तित  करना  जरूरी  है  {

 दोहद,  शुभा,  धार  इन्दौर  लाइन  और  बड़ौदा,
 छोटा  उदयपुर,  भ्र ली राजपुर  खरगोन  और  लड़वा
 लाइन  करा  [.. अ  हो  चुका  है।  मैं  समझता  हूँ  कि

 संग  इसका  निर्माण  वालू  किया  जाये  तो  बड़ा
 लाभ  हो  सकता  है।  बहू  आदिवासी  क्षेत्र  ह ैऔैर
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 काफी  दिनों  से  पिछड़ा  हुआ  हैं।  वहाँ  पर  खेलने

 लाइन  व  होने  के  कारण  कल-कारख़ाने  भी  नहीं

 खुलते  हैं,  जिसके  कारण  वहाँ  के  आदिवासी  मज-

 दूसरों  को  इसी-उधर  भटकना  पड़ता  है  1

 महू  एक  सेनिक  छावनी  है  और  वहाँ  पर

 एक  चाड  बनाने  का  विचार  सरकार  ठोक  कर

 रही  है।  लेकिन  मैं  इस  बात  पर  जोर  देना

 चाहेगा  कि  रतलाम  से  खंडवा  के  बीच  में  बड़ों
 लाइन  से  परिवर्तित  की  जाये  जो  कि  आजकल

 छोटी  साइन  है  .  रतलाम  एक  रेल  डिवीजन

 भी  है  और  रेलवे  में  आने-जाने  से  जितने  वहाँ
 के  आस-पास  के  नगर  हैं,  उनका  सबंध  है  ।  इस-

 लिए  वहाँ  पर  छोटी  लाइन  से  बड़ी  लाइन  में

 किया  जाना  बहुत  जरूरी  है

 sit  घना  प्रधान  (शहडोल)  :  अध्यक्ष

 महोदय,  मैं  आपके  माध्यम  से  मंत्री  महोदय  से

 प्रार्थना  करूँगा  कि  जिला  शहडोल  कोयला  क्षेत्र

 का  एक  बहुत  बड़ा  भंडार  है,  लेकिन  वहाँ  के

 सैनेजमेंटों  को कोयला  भरमे  के  लिये  रेल  के  डिब्बे

 नहीं  मिलते  हैं।  इस  कारण  मैनेजमेंट ों  मौर

 मजदूरों  में  बड़ा  असन्तोष  है।  मैं  चाहेंगी  कि

 शहडोल  जिले  में  कोयले  क्षेत्न  में,  रेल  के  डिब्बे

 भेज  कर,  वहाँ  पड़े  हुये  कोयले  को  सप्लाई  करने

 की  समुचित  व्यवस्था  की  जाये  ।

 दिल्‍ली  से  उत्कल  एक्सप्रैस  सप्ताह  में  दो

 दिन  बाद  ही  चलती  है।  मैं  प्रार्थना  करता  हूँ
 कि  उसको  प्रतिदिन  चलाया  जाये  t

 सतना  से  शीवा  होते  हुये  सिंगरौली  तक

 एक  बड़ी  रेलवे  लाइन  निकाली  जाये,  बहू  भेरी

 आपसे  पाना  है  {

 आह डोल  और  कटी  में  जो  सांततंन्तात  घंटे

 गाड़ियां  बढी  रहती  हैं,  सको  निसार  चचंल
 रखने  की  व्यवस्था  की  जाते  4
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 aft  राम चला  विकल  (बागपत)

 महोदय,  यह  बहुत  इम्पोर्टेड  चीज है''"

 ह...  चहीदव :  जो  समय  था,  उससे  दक्ष

 ह...  अधिक  ले  लिये  हैं।

 श्रीमती  सहोदरा  बाई  राव  (सागर):
 अध्यक्ष  महोदय॑--.

 अध्यक्ष  महोदय  :  अध्यक्ष  महोदय  अकेला

 है  और  आप  ज्यादा  हैं,  क्या  किया  जाये।

 श्री  रामदत्त  विकल  :  हमारी  रेलवे  लाइन

 उछाली  जा  रही  है।  दो  मिनट  दे  दें  ।

 लिख  कर  भी  मंत्री  जी  को  भेजा  है।  कल

 से  खड़े  भी  हो  रहे  हैं  1

 मैं  केवल  आश्वासन  चाहता  हूँ  कि  शाहदरा

 सहारनपुर  लाइन  को  चलाया  जायेगा  |

 MR.  SPEAKER  :  I  will  put  it  before
 the  Business  Advisory  Committee  to  see  if
 4  hours  could  be  found  fora  debate  on
 the  railways.  Only  these  Members  will  parti-
 cipate  in  it  who  are  left  out  now.  I  will
 keep  this  list  with  me.  From  half  an  hour
 we  have  taken  2}  hours,  and  now  it  is
 almost  going  to  three  hours.  There  should
 be  a  limit  to  it.  A  simple,  innocent  thing
 is  converted  into  a  general  debate.  I  really
 wanted  to  accommodate  all  of  you,  but  I
 am  very  helpless,  there  is  no  time.

 THE  MINISTER  OF  RAILWAYS
 (SHRI  हम  HANUMANTHAIYA)  :  I  have
 placed  before  the  House  the  Supplementary
 Demands  for  a  few  items  stated  therein,  but
 the  debate  has  over-tuled  the  rules  on  the
 subject  and  many  supplementary  suggestions
 have  been  made.  There  supplementary
 Suggestions  have  generally  been  mentioned
 on  earlier  occasions  also  in  this  House.  Most
 of  them  Rave  received  consideration.  Perso-
 nally  speaking,  |  would  be  happy  if  J  am  able

 irapiamient  the  suggestions  made  by  hon.
 Merbedrs  inthe  matter  of  opening  now  lines,
 Conversions  ant  ovber  amenities.  The  cons
 training’  factor  is  the  resourdes  made  avaliable

 for  the  purpose  and  not  the  seunidonss  of  the
 suggestions  made  by  the  Members  or  the  lack
 of  will  on  the  part  of  the  railway  administra-
 tion  to  implement  them.  I  have  repestedty
 submitted  to  the  House  that  the  resources
 contained  in  the  Fourth  Plan  for  the  railways
 are  too  meagre  to  bring  satisfaction  either  te
 me  or  to  the  Members  of  the  House.  But  let
 us  not  feel  dissatisfied  or  defenteil,  In  times
 to  come,  we  hope  to  pool  more-  resources  and
 construct  many  now  lines  and  take  up  many
 more  conversions,  I  am  sure  the  House  will
 appreciate  that  the  current  crisis  created  by
 Pakistan  will  stall  many  of  our  works  for
 some  time  to  come,

 Shri  Venkatasubbaiah  has  questioned  the
 necessity  cf  the  supplementary  demands.  So,
 have  other  Members.  |  had  indicated  the
 possibility  of  the  taking  up  of  these  lines  in
 my  Budget  speech  which  I  made  before  the
 House  on  the  24th  May,  g71.  I  had  stated
 therein  ;

 “Some  further  data  and  clarifications  have
 been  called  for  from  the  Railways  con-
 cerned  and  I  have  directed  that  the
 examination  on  of  all  these  Projects
 should  be  completed  within  the  next
 thtee  months.  I  expect  that  these  three
 projects  would  prove  to  be  viable  even  as
 they  are  desirable.  I  hope  that  it  will  be
 possible  for  me  te  come  up  before  this
 House  for  Supplementary  Demands  for
 implementing  these  projects.”

 The  surveys  and  economié  studies  on  these
 projects  which  had  not  been  completed  at  the
 time  have  since  been  completed,  enabling  us
 to  decide  their  implementation.

 One  hon.  member  was  pleased  to  enquire
 whether  all  that  we  were  doing  was  being
 done  on  planned  basis,  I  would  like  to  state
 that  there  is  a  perspective  plan  by  the  Rail.
 ways  for  fiifteen  years.  Any  work  undertaken:
 is  it  consonance  with  it.  It  has  also  been
 decided  that  no  more  metre  gauge  liae  should
 be  built  and  every  track  laid  must  be  a  broad

 gauge.
 )

 Hon.  members  naturally  make  demands
 relating  to  their  vonstituenckes  and  States,
 The  Railway  Administration  bas  to  take  inte
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 consideration  all  the  demands  made  by  every
 Member  and  so  distribute  the  Works  as  to
 meet  the  principle  of  equitable  justice  to
 every  State:  This  policy  I  propose  to  imple-
 ment,  subject  to  over-riding  considerations
 of  defence  and  economic  development  of
 backward  areas.  The  Supplementary  demands
 for  the  three  conversion  projects  that  are  now
 placed  before  the  House  are  in  consonance
 with  the  above  po  licy.

 The  three  Conversion  Lines
 serve  four  States,  viz,  Kerala,  Mysore,
 Anddhra  Pradesh  and  Gujarat.  So  far  as
 Bihar  and  UP  are  concerned,  the  Conversion
 of  the  Varanasi-Bhatni-Goerakhpur,  Gorakh-
 pur-Gonda-Barabanki  and  Bhatni-Barauni-
 Katihar  sections  of  the  N.  E.  Railway  stands
 included  in  the  Railways’  Perspective  Plan.
 In  deference  to  the  public  demand  in  the
 area  and  in  view  of  the  importance  of  these
 railway  lines,  traffic-cum-engineering  surveys
 have  not  been  carried  out.  An  Economic
 Study  has  also  been  made.  These  surveys  and
 the  study  are  now  being  examined  in  the  Rail-
 way  Bord’s  office.  It  is  anticipated  that  it
 would  now  be  possible  to  take  a  final
 decision  on  the  conversion  of  these  lines
 early  next  year.  If  these  works  are  found
 economically  viable  and  the  decision  is
 in  favour  of  conversion,  action  will  be
 taken  to  take  tre  conversions  in  hand  in  the
 next  financial  year.

 proposed

 Madras--Vijayawada  electrification  has
 been  highlighted  by  several  hon.  Members.
 We  propose  to  set  up  the  Organisation
 immediately  and  start  preparation  of  detailed
 estimates  and  specifications  and  tender
 documents.

 Mr.  Venkatasubbaiah  wanted  to  know
 whether  the  administrative  set-up  for  railway
 electrification  which  was  previously  in
 Calcutta  would  now  be  moved  to  take  up  the
 Madras-Vijayawada  project  or  a  new  orga-
 nisation  will  have  to  be  set  up  for  the  pur-
 pose.

 The  old  Railways  Electrification  Orga-
 nisation  at  Calcutta  was  wcund  up  in  967
 and  the  construction  work  was  entrusted  to
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 the  Zonal  Railways  on  which  electrification
 projects  were  in  progress.  For  Madras-
 Vijaywada,  therefore,  a  separate  organisation
 is  required  to  be  set  up.  The  Supplementary
 Demand  has  been  made  to  build  up  _  this
 organisation  as  well  as  to  start  preparatory
 work  such  as  drawing  up  of  detailed  specifica-
 tions,  tender  papers,  etc.  This  would  facilitate
 the  execusion  of  the  project  in  right  earnest
 from  the  next  financial  year.

 He  also  made  another  suggestion  that
 broad-gauge  line  from  Bangalore  to  Guntakal
 should  be  extended  to  Hyderabad.  Both  these
 suggestions  have  a  lot  of  merit  in  them  and
 deserve  consideration.  I  shall  ask  the  Rail-
 way  Board  to  examine  their  feasibility.

 The  hon.  Member  has  also  drawn  the
 attention  of  the  House  to  premature  re-lay-
 ing  of  rails  on  the  DBK_  line  and  has
 asked  whether  this  situation  was  not  foreseen
 and  could  not  be  avoided.

 Re-laying  of  rails  before  the  average  life
 expectancy  has  been  due  to  the  following
 factors  :

 (i)  existence  of  steep  gradients  upto  167
 per  cent;

 (ii)  sharp  curves  upto  8  degrees;  and

 (iii)  movement  of  heavily  loaded  trains
 carrying  over  3000  tonnes  by  3  to
 2  diesel  locomotives  in  the  heavily
 graded  areas.

 All  the  three  factors  have  combined  to
 wear  out  the  rails  at  an  accelerated  pace.
 That  there  will  be  an  abnormal  wear  and
 tear  of  rails  from  unusual  friction  was  fore-
 seen.  To  mitigate  the  effect  of  friction  two
 remedial  measures  were  devised,  namely,  the
 provision  of  check  rails  and  provision  of
 automatic  lubricators  on  the  outside  rails.

 The  alternative  of  easing  out  the  gradients
 and  curvatures  was  found  to  be  too  costly.
 It  is  now  proposed  to  use  spccial  wear-resis-
 tence  rails  in  order  to  prevent,  as  far  as
 possible,  premature  renewals  of  rails  in  the
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 future.  These  rails  were  not  carlier  available
 in  the  country  and  are  now  being  manufac-
 tured  indigenously.

 Shri  Deb  referred  to  the  assurance  given
 for  the  absorption  of  ¢x-employecs  of
 Howrah-Amta  and  Howrah-Sheakhala  Light
 Railways,  and  pointed  out  that  this  promise
 has  not  so  far  materialised.

 As  ७  spevial  case  and  in  oider  to  mitigate
 the  hardship  caused  to  employecs,  the
 Government  agrecd  to  absorb  them  in  suitabic
 grades  and  categories.  |  had  referred  to  this
 in  my  speech  to  this  House  in)  March,  Th
 Some  administrative  difficulties  arose  in  giving
 effect  to  this  proposal.  These  difficulties  have
 now  been  resolved  and  action  is  at  present
 under  way  to  serecn  these  men  with  a  view
 to  absorb  them  in  suitable  posts  on  Indian
 Government  Railways  other  than  kastern,
 South  Eastern  and  N.  F.  Railways.  This
 process  will  be  completed  in  a  few  weeks,
 and  thereattcr  offers  will  be  made  to  these
 men  for  appvintment  to  pusts  for  which  they
 are  empanelled.

 SHRI  M.  RAM  GOPAL  REDDY
 (Nizamabad)  :  What  is  the  financial  implica-
 tion  involved  in  this  ?

 SHRI  K.  HANUMANITIHALYA  :  Lhere
 is  no  financial  implication  involved.  We  have
 to  absorb  them  in  the  vacancies  whenever
 they  arise.

 Shri  Baladandayuthan  stated  that  no
 provision  has  been  made  in  the  Supple-
 mentary  Demands  for  the  increase  in  dearness
 allowance  of  the  staf?  according  to  the  coast
 of  living  index.  ‘That  point  was  also  made
 by  several  other  hon.  Members.  The  position
 in  this  regard  is  that  the  question  affects  all
 Government  servants  and.  us  such,  the
 Government  of  India  has  to  decide  in  ७  come
 prehensive  manner  on  the  basis  of  the  Pay
 Commission’s  Report.  The  subject  is  dealt
 with  by  the  Ministry  of  Finance  and  when  a
 decision  is  taken  by  the  Cabinet,  appropriate
 provision  will  be  made  in  the  Railway  Budget
 in  respect  of  railway  employees.

 about
 Mettupalayam-Ooty

 He  also  capressed  apprehension
 the  dismantlement  of
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 line.  I  do  not  know  the  basis  of  the  hon.
 Member's  apprehension.  [  want  to  assure
 bim  that  there  is  no  such  proposal  under
 consideration.

 Hon.  Member,  Shri  Nawal  Kishore  Sinha
 criticised  the  working  of  the  Railway  Protec-
 tion  Force  on  the  Eastern  and  North-Eastern
 Railways.  According  to  him,  their  inefticiency
 results  in  delayed  release  of  wagons.  The
 wagon  supply  on  these  railways,  therefore,
 runs  short.  [  may  assure  the  hon.  Member
 that  Tam  fully  aware  of  the  deficiencies  in
 the  working  of  the  Railway  Protection  Force.
 Action  has  been  taken  to  formulate  schemes
 for  its  re-organization.  T  hope  to  take  early
 steps  to  re-organize  the  foree  in  the  near
 future.  |  may  take  the  House  into  contidence
 and  state  that  Lhave  appointed  a  Special
 Officer  to  look  into  the  whole  subject  and
 prepare  a  scheme  for  re-organization,  The
 scheme  is  ready  and  its  implementation  may
 be  done  in  the  course  of  the  next  lew
 months.

 Hon.  Shri  Bhagwat  Jha  Azad  emphatically
 pleaded  that  the  Assam  Mail  should  be  run
 via  Kiul,  Bhagalpur  and  Farakka.  As  we  just
 now  heard  there  ix  objection  also  by  some
 other  members  for  the  diversion.  However,  it
 was  decided  that  the  Assam)  Mail  would  be
 diverted  via  Farakka  Bridge  with  effect  from
 15.11.1971.  In  the  meantime  however,  there
 arosc  urgent  necessity  to  move  a  large
 quantity  of  foodgrains  and  other  essential
 commodities  for  Assam  and  ‘Tripura  regions.
 This.  coupled  with  cmergent  military  moves,
 made  it  imperative  that  the  available  capacity
 over  the  Farakka  Bridge  was  fully  utilised  to
 meet  this  demand  and  non-essential  imove-
 ments  restricted  over  this  new  route.  It  was,
 therefore,  considered  that  diversion  of  the
 Assam  Mail  which  would  have  further  taxed
 the  strained  capacity  over  this  route,  should
 pend  ti]l  the  present  emergency  was  over.
 Disersion  of  Assan.  Mail  also  requited
 utilisation  of  two  diesel  engines.  hese  are
 now  being  utilised  to  move  this  urgent  traflic
 over  the  bridge.  ‘Their  withdrawal  would
 seriously  affect  our  input  into  Assam.  It  has
 been  decided  that  the  question  of  diversion
 will  be  reconsidered  in  March,  4972  when  a
 clearer  picttie  would  emerge.  As  my  hon.
 friend,  Shri  Tiwary,  has  suggested,  it  may
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 servé  asa  connecting  link  between  North  and
 South  Bihar,  (interruptions).  This  requitds
 careful  consideration.

 SHRE  SHIVA  CHANDIKA  (Banka)  :
 Yow  have  provided  in  the  new  time  table  fur

 the  Assim  Mail  to  yo  through  Bhagalpur.  It
 has  not  been  done  now.

 SHRIMATI  SYOTSNA  CHANDA
 (Cachar)  :  I  wanted  to  know  from  the  hon.
 Minister  as  to  what  are  the  criteria  for  con-
 version  of  tines.  Just  now  he  has  said  that  if
 it  has  defence  importance,  it  will  be  done.
 Then  why  is  not  the  NF  Railway  included
 in  this  ?

 SHRI  K.  HANUMANTHAIYA .  ]  would
 like  to  tell  the  hon.  Lady  Member  that  so  far
 as  the  Defence  matters  are  concerned,  either
 the  hon.  Lady  Member  or  myself  arc  not
 experts  on  the  subject,  If  the  Defence  Minis-
 try  wants  a  particular  linc,  let  us  not  bother
 about  advising  the  Defence  Munistry,.(dnfer-
 ruptions)  Shri  A.  ».  Sharma,  I  thought,  was
 ap  all-India  leader,  but  now  ३  find  that  he  ts
 a  gleat  all-India  leader  pleading  only  for
 Bihar.

 51  brs.

 SHRI  A.  P.  SHARMA  (Buxar):  It  ts
 not  ali-India  which  has  brought  me  to  this
 House.  It  is  Bihar  which  has  brought  me  to
 this  House,  and,  therefore,  I  have  to  plead
 for  the  interests  of  Bihar,  along  with  the
 interests  of  the  whole  of  India.

 SHRI  BHAGWAT  JHA  AZAD  (Bhagal-
 pur):  He  is  laying  new  lines  parallel  in
 Bangalore;  because  he  comes  from  there,
 therefore,  the  hon.  Minister  is  doing  that.

 SHRI  NARSINGH  NARAIN  PANDEY.
 The  hon.  Minister  is  more  careful  about  his
 constituency  than  about  other  constituencies.

 SHRI  K.  HANUMANTHAIYA  :  Ff  am
 disappointed  to  ace  Shri  A.  P,  Sharma  plead-
 ing  for  Bihar,  He  ttied  to  put  me  in  the
 wrong  for  not  gsurkuing  thy  policy  of  meeting
 the  Iatiour  leaders  on  Fridays,  Sir,  tet  me
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 give  you  the  statistics,  and  not  mefe  general
 observations.  I  have  met  labour  leaders  of
 many  parties  involving  persuasions  extended
 over  40  days  and  have  spent  more  than  3  f
 hours.  Shri  A.  P,  Sharma  himself  ‘has  5८६५
 me  several  times  regarding  labour  matters,
 and  I  have  also  seen  Members  belonging  to
 various  political  parties  on  the  opposite  side,
 as  they  know  very  well.  Therefore,  to  say
 that  I  have  abandoned  that  policy  is  ama-
 zingly  untrue,  if  |  may  so  put  it.

 SHRI  A.  P.  SHARMA.  3  have  not
 accused  the  hon.  Minister  in  any  way,  I
 simply  reminded  him  that  he  had  assured
 us  that  he  had  reserved  Friday  for  meeting
 labour  leaders  only  and  not  all  people,  that
 is,  Friday  had  been  reserved  exclusively  for
 meeting  labour  leaders.  That  was  what  I  was
 pointing  out  and  nothing  close.

 SHRI  K.  HANUMANTHAIYA  Very
 good  ¥f  that  is  the  correct  version,  then  I
 am  very  happy.  There  i»  another  amazing
 thing  which  has  been  published  this  morning.

 MR  SPEAKER  :  An  all-India  leader  is  a
 member  of  hiy  constituency  also.

 SHRI  K.  HANUMANTHAIYA  ;  Let
 ine  leave  that  alone  now.  I  am  very  thankful
 to  Shr  A.  P.  Sharma  for  clearing  the  posi-
 tion,  But  I  find  from  the  newspapers,  from
 some  of  the  newspapers  Ido  not  know
 which  bright  journalist  had  reported  it  —
 that  Shri  A.  P.  Sharma  said  that  I  had-failed
 to  implement  the  policy  of  meeting  labour
 leaders  daly.  That  newspapers  should  go  to
 this  extent  of  blatant  exaggeration  fs  some-
 thing  that  is  to  be  avoided  in  the  interests
 of  public  service.  The  report  is  as  though  I
 had  promised  to  meet  them  every  day  and
 that  promise  had  not  been  kept  up.  That  803
 newspaperman  should  understand  things  in
 this  fashion  and  report  it  in  this  manner  is
 something  which  has  to  be  avoided’  in  the
 interests  of  journalism  and  its  standards  of
 dehaiviour,

 ‘The  hon.  Member  referred  to  the  pplicy
 of  Isbout  participation  in  gemint.  A
 labour  leader  of  his  standing  ought  to  have
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 known  that  this  policy  has  to  be  evolved  and
 implemented  for  the  whole  area  of  labour
 and  not  piece-meal  or  depattmentwise.  |
 understand  that  the  Labour  Ministry  is  at  it
 and  meetings  are  being  held  for  the  purpose.
 T  have  also  requested  Shri  A.  P.  Sharma  and
 many  other  labour  l¢aders  to  think  together
 on  the  subject.  The  very  diversification  of
 trade  unions  atong  political  lines  is  an
 obstacle  in  the  way  of  the  evolution  of  a
 uniform  policy.  Here,  7  am  not  speaking  so
 much  of  a  policy,  but  am  making  a  per-
 sonal  appedl  to  the  House  that  if  labour
 participation  in  management  hay  to  be  effec-
 tive  and  sincere,  it  should  not  be  confined  to
 the  nomination  of  a  few  people  on  this
 committee  or  on  that  board,  but  there  must
 be  real  participation  of  the  workers  who
 command  the  confidence  of  the  working
 classes.

 SHRI  A.  P  SHARMA  :  Right  from  the
 plant  level

 SHRI  K,  HANUMANTHAIYA  :  If  a
 representative  of  labour  wants  to  become  the
 manager,  the  question  of  strikes  and  demons-
 trations  ought  automatically  to  wither  away.
 You  cannot  have  it  both  ways;  you  cannot
 become  the  head  of  the  house  and  at  the
 same  time  go  on  abusing  everybody  and
 destroying  the  property  of  the  household,

 SHRI  A.  P.  SHARMA  :  Unfortunately,
 that  is  being  encouraged  and  appreciated.
 The  activities  of  those  people  who  work
 constitutionally  and  constructively  are  not
 being  appreciated.  That  is  the  unfortunate
 thing.

 SHRI  K.  HANUMANTHAIYA  :  I  shall
 appreciate  them.  Let  the  hon,  Member  have
 no  doubt  about  that.  I  would  like  to  make
 this  appeal  to  the  House,  whether  they  are
 interested  in  labour  ‘welfare  or  in  general
 administration.  We  have  to  see  the  funda-
 mentals  and  apply  our  minds  to  basic  prob-
 lems.  How  can  there  be  workers*  participation
 in  management  unless  workers  also  feel  like
 mantigers  and  give  up  strikes  arid  dethons-
 trations  on  a  matter  of  principle  ?

 Shri  Deb  and  some  other  bog.  shembers
 refered  ta  victimisation,  Here  alsa  I  want

 to  be  specific.  Ido  not  want  victimation.
 The  only  difference  between  me  and  those
 hon.  members  is  about  the  definition  of  the
 term.  Here  I  stand  to  guard  public  interest
 on  behalf  of  this  hon.  House.  Wa  sttike  is
 Megal,  if2  few  workers  destroy  failway  pro-
 petty,  hold  wp  trains  and  catise  loss  tq  prd-
 perty,  I  feel  those  people  are  victimising  76
 railway  administration.  This  victimisation
 has  to  stop.  To  plead  for  people  who  सटन
 mise  the  public  and  public  administration
 and  to  sympathise  with  and  plead  for  them  in
 the  House  as  though  they  ate  innocent  or
 are  public  beneficiaries  is  not  the  right  way
 to  enhance  the  prestige  of  this  House.

 SHRI  DASARATHA  DEB  (Tripura
 East)  :  Then  you  can  go  to  court.

 SHRUK.  HANUMANTHAITYA  :  I  can
 assure  hon.  members  that  many  a  time  these
 demonstrations  are  done  on  the  spur  of  the
 moment  or  because  of  an  emotional  upset.
 Tam  not  going  to  take  a  vindictive  view  of
 the  matter.  As  regards  those  who  are
 punished  or  those  who  are  under  trial  for
 various  offences,  I  have  told  the  labour
 unions  that  |  will  sit  with  them  and  examine
 their  cases.  For  that  purpose,  Shri  A.  P.
 Sharma  made  his  point.  ldo  not  want  to
 Jend  support  or  countenance  any  partisan
 attitude  or  demands  to  strengthen  one’s  own
 union.  It  should  be  ona  general  basis.
 Therefore,  in  order  to  bring  general  satis-
 faction  |  want  to  consult  all  the  tabour
 feaders,  whether  they  belong  to  one  union
 or  the  other,  so  that  I  do  not  play  into  the
 hands  of  one  particular  union  or  one  parti-
 cular  political  party  to  enhance  their  strength
 or  reputation.

 In  this  hour  of  crisis  I  was  so  overjoyed
 that  there  trickled  down  my  eyes  when  I
 heard  hon.  members  of  the  Opposition  mak-
 ing  common  cause  with  Government  to  fight
 Pakistan  aggression.  This  is  a  good  atmos-
 phere  und  I  assure  hon.  members  that  this
 atmosphere  will  certainly  ‘influeace  me  in
 responding  to  their  wishes.

 Shri  Dandapaai  asked  that  the  Tirunet-
 veli-Kanya  Kumari  tine  should  be  taken  up
 for  construction,  I  agrees  it  would  be  a
 desirable  siep,  Ii  has  been  estimated  that
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 a  metre  gauge  link  would  cost  nearly  Rs.  3
 crores  and  a  broad  gauge  -link  about  Rs.  43
 crores.  However,  the  traffic  potential  as
 assessed  in  the  survey  does  not  afford  finan-
 ‘cial  justification  for  the  project.  The  question
 now  best  unremunerative  works  can_  be
 financed  is  at  present  under  examination  of
 the  Railway  Convention  Committee  and  a
 decision  will  be  taken  in  the  light  of  the
 recommendations  made  by  them  and  app-
 roved  by  the  House.

 The  same  hon.  member  mentioned  that
 in  the  absence  of  water  supply  arrangements
 at  Podanur  and  Coimbatore,  water  tank
 specials  should  be  run  from  Mettupalayam
 daily  even  at  a  high  cost.  He  suggested  that
 a  water  supply  works  be  set  up  there.  This
 proposal  is  under  consideration  of  the  Rail-
 ways  already.  It  is  proposed  to  obtain  water
 from  the  river  Bhavani  at  Mattupalayam  and
 pump  it  to  Coimbatore.  Directions  have
 been  issued  by  the  railways  as  to  the  scope
 and  details  of  the  scheme.  The  work  will
 be  taken  up  for  implementation  after  a
 detailed  scheme  has  been  drawn  up.

 Coming  back  to  Bihar,  Shri  Ramavatar
 Shastri  and  Shri  A.  P.  Sharma  referred  to
 two  light  railways  running  there  and  wanted
 them  to  be  taken  over  and  converted  into
 broad  gauge.

 As  the  hon.  members  are  aware,  the
 Arrah  Sasaram  Light  Railway  and  the  Fatwa
 Istampur  Light  Railway  operate  under  speci-
 fic  agreements  with  private  companies.  Under
 the  terms  of  the  contract,  option  to  buy
 these  Light  railways  falls  periodically  at
 regular  intervals.  When  the  next  option
 falls  due,  the  wishes  of  the  hon.  members
 will  be  borne  in  mind.

 SHRI  A.  P.  SHARMA  :  When  does  the
 next  option  fall  due  ?

 SHRI  K.  HANUMANTHAIYA  :  I  have
 not  got  the  information  with  me  now.  An-
 other  hon.  Member—I  think  he  was  from
 the  DMK_  party—referred  to  detection  of
 large  scale  rail  fractures  on  the  Madras-
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 Arkonam  Line  and  other  sections  of  the
 Southern  Railway.  It  is  true  tbat  some  rail
 fractures  on  the  Madras-Arkonam,  Madras-
 Gudur  and  Jalarpet-Bangalore  sections  of  the
 Southern  Railway  have  come  to  notice.  Such
 rail  fractures  occur  due  to  the  development
 of  inherent  flaws  in  the  structure  of  the  rails.
 To  prevent  that  development,  the  rails  are
 tested  with  ultra-sonic  flaw  detectors.
 Detailed  inspection  of  the  rails  by  intensive
 survey  is  also  undertaken  periodically.  Neces-
 sary  action  has  been  taken  in  all  these
 sections  to  identifiy  these  defective  rails  and
 replace  them  by  good  ones.  A  length  of  six
 Kilometres  on  the  Madras-Arkonam  section
 and  four  Kilometres  onthe  Madras-Gudur
 section  was  renewed  in  970-71.  A  further
 renewal  of  36  km.  has  heen  taken  up  during
 the  current  ycar.

 The  same  hon.  Member,  4  think,  pointed
 out  that  enough  funds  have  not  been  allotted
 to  the  metropolitan  project  in  Madras.  The
 house  is  aware  that  the  Government  proposed
 to  undertake  metropolitan  projects  in
 Calcutta,  Bombay,  Madras  and  Delhi  and
 that  metropolitan  transport  organisations  for
 the  purpose  have  been  set  up  in  these  cities.
 The  occasion  to  set  up  a  railway  organisa-
 tion  arose  only  after  the  traffic  studies  carried
 out  by  the  respective  State  Governments  were
 completed.  For  Madras,  these  studies  were
 completed  only  few  months  ago.  The
 investigations  for  the  techno-economic  and
 feasibility  studies  for  the  mass  rapid  trans-
 port  system  in  Calcutta  arein  full  swing
 during  the  current  year.  Accordingly,
 Rs.  69°37  lakhs  have  been  provided  in  the
 budget  for  971-72  to  cover  this  expendi-
 ture.  Provisions  for  funds  to  match  the
 pace  of  activity  would  also  be  made  in  the
 Madras  project  for  which  Rs.  °4  crores  are
 included  in  the  fourth  Five  Year  Plan.

 Sir,  I  have  tried  to  reply  to  as
 points  as  I  could

 many

 SHRI  SHYAMNANDAN~  MISRA:
 What  about  wagons  for  fodder?  (Interrup-
 tions)

 SHRI  K.  HANUMANTHAIYA  :  Vari-
 ous  suggestions  have  been  made  bv  the  hon,
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 members  and  almost  all  of  them  are  the
 subject-matter  of  correspondence.  Even  when
 I  sent  a  definite  reply,  they  raise  them  in  the
 House  with  the  fond  hope  that  I  will  be  able
 to  concede  their  point.  As  I  have  already
 said,  even  if  it  is  raised  in  the  House,  I  may
 take  notice  of  it,  but  I  will  not  be  able  to
 implement  it  unless  the  provision  for  the
 railways  in  the  fourth  Plan  is  doubled  or
 trebled.  Therefore,  on  their  part,  it  is  no
 use  taking  much  of  your  time  for  the  pur-
 pose  of  ventilating  grievances  which  have
 been  dealt  with  in  correspondence  end  in  the
 speeches  repeatedly.

 For  example,  on  this  fodder  question,
 which  has  been  mentioned  by  the  hon.  Mem-
 ber  from  Congress  (0)  party,  this  question
 is  being  discussed  almost  every  day  in  the
 Ministry.  The  Bihar  Government  ministers
 have  come;  Members  of  Parliament  have
 come  and  we  have  been  able  to  give  as  many
 wagons  as  possible.

 SHRI  SHYAMNANDAN  MISHRA:
 Please  give  a  little  more.

 SEVERAL  HON.  MEMBERS  rose  -

 MR.  SPEAKER:  Kindly  sit  down.
 (aterruption).  Order,  order,  Interruptions.)
 I  am  watching  how  far  you  can  go  on  like
 that.

 श्री  रामचन्द्र  निकल  :  मैं  शाहदरा-सहारन-

 पुर  लाइन  के  लिये  पूछना  चाहता  हूँ  ।  यह
 सैनिक  इलाका  है,  खाद्यान्न  पैदा  करने  वाला

 इलाका  है,  इस  को  सरकार  या  तो  खुद  चलाये

 या  प्राइवेट  कम्पनी  को  चलाने  दे।  प्राइवेट
 कम्पनी  भी  चलाने  के  लिये  तैयार  हैं  और  मंत्री

 जी  को  लिख  कर  दिया  है,  उसका  फैसला  आप

 कब  तक  करेंगे  ?

 SOME  HON.  MEMBERS  rose—

 MR.  SPEAKER  :  Kindly  take  your  seats.

 SHRI  R.  S.  PANDEY  :  What  about  the
 Madhya  Pradesh  railway  ?

 अध्यक्ष  महोदय  :  अगर  इस  तरह  से  मैं

 प्रश्नों  का  जबाव  दिलवाईं  तो  एक  घन्टा  और

 लग  जायगा  (व्यवधान)  मैं  एक  बात

 बतला  दूँ,  मेरी  यह  स्टेंडिंग  इन्स्ट्रक्शन्ज  हैं  कि

 जब  स्पीकर  खड़े  होंगे,  तो  उस  समय,  अगर

 कोई  मेम्बर  बोलेंगे  तो  नहीं  लिखा:  जायगा  4  मैं

 पहले  ही  कह  चुका  हूँ  कि  जिन  लोगों  के  जबाब

 नहीं  आये  हैं,  उन  के  लिये  मैं  बिज़नेस  एड वा-
 इज़री  कमेटी  से  टाइम  लगा  ताकि  रेलवे  पर

 बहस  हो  जाये  लेकिन  मैं  यह  चीज़  दुरुस्त

 नहीं  समझता  कि  इस  वक्त  एक  सिम्पल

 डिमाण्ड  आई  है,  उस  को  दूसरी  शक्ल  दे  कर

 एक  जनरल  डिबेट  बना  लें  ।  मिनिस्टर  साहब
 भी  इस  के  लिये  तैयार  हो  कर  नहीं  आते  हैं,
 जो  डिमाण्ड  आई  है  उस  के  लिये  ही  वह  तैयार

 हो  कर  आये  हैं,  लेकिन  यहाँ  तो  जनरल  बहस

 हो  जाती  है  1  इसलिये  मैंने  सोचा  कि  इस  वक्त

 हमारे  पास  टाइम  बहुत  थोड़ा  है और  समस्‍यायें

 ज्यादा  हैं,  हमारा  प्रोसीजर  भी  बहुत  पुराना
 है  ।  अब  हमें  अपना  प्रोसीजर  भी  कुछ  बदलना

 होगा  ।  मैं  आज  पहली  दफा  इस  हाउस  के

 सामने  यह  बात  कह  रहा  हूँ  कि  हमें  अपना

 प्रोसीजर  बदलना  चाहिए।  हमारे  यहाँ  कुछ
 ऐसा  कमेटी  वर्क  हो  कि  वहाँ  पर  मिनिस्टर

 जायें  जिस  डिपार्टमेंट  कि  वह  कमेटी  हो  और

 जो  मैम्बर्स  चाहें  वे  भी  वहाँ  जायें  और  वहीं  पर

 खुल  कर  सारी  बातें  हो  सकें  |  आज  वेस्टेज

 यूरोप  में  जहाँ  जहाँ  पुरानी  पालियामेन्ट्स  हैं  वहाँ
 प्रोसीजस  बदल  रहे  हैं।  ये  प्रो सीज र्स  तो  उस

 वक्त  थे  जबकि  रेलें  नहीं  थीं,  हवाईजहाज़  नहीं
 करे  और  टैंक  नहीं  थे  लेकिन  आज  सारा  कुछ
 देश  में  मौजुद  है  nl  अब  हाउस  में  हर  बात  के

 लिए  टाइम  नहीं  है  ओर  फिर  जो  भी  बहाना
 मिलता  है  उसी  को  लेकर  आप  लोग  यहाँ  डट

 जाते  हैं।  इसलिए  मैंने  कल  इस  बात  को  सोचा

 कि  यह  बात  क्‍यों  चलती  है  और  मैं  समझता

 हूँ  प्रोसीजर्स  के लिए  हमें  दोबारा  सोचना

 पड़ेगा  t  कांस्टीट्यूशनल  में  जो  दिया  है  उसकी

 हम  फालो  करेंगे  लेकिन  जब  कांस्टीट्यूशनल  में

 24  चाँ  25  बाँ,  26  वाँ  अमेन्डमेन्ट  आ  रहा  है
 तो  फिर  इसके  बारे  में  भी  हमें  सोचना  पड़ेगा  t
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 वेसे  इसके  लिए  मैं  बिज़नेस  एडवाइजरी
 कमेटी  से  कुछ  टाइम  लेकर  आपको  बिठा  दूंगा,
 जो  मर्जी  हो  आप  कह  लीजिएगा  और  मिनी-
 सिर  आपको  जबाब  दे  देंगे  लेकिन  इस  छोटी
 सी  डिमाण्ड  पर  आप  क्यों  अड़े  बैठे  हैं  ?  और
 बातें  भी  बहुत  जरूरी  हैं  ।  अभी  इमरजेन्सी  है
 और  इमरजेन्सी  के  बाद  भी  ये  बातें  कर  सकते

 हैं  -  अब  में  डिमाण्ड  पुट  करता  हूँ

 The  question  is  :

 “That  the  respective  supplementary  sums
 not  exceeding  the  amounts  shown  in  the
 third  column  of  the  order  paper  be
 granted  to  the  President  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the  3{st
 day  of  March,  1972,  in  respect  of  the
 following  demands  entered  in  the  second
 column  thereof—Demands  Nos.  14
 and  15.7

 The  motion  was  adopted,

 MR.  SPEAKER  :  Even  if  the  Minister
 cannot  give  anything,  the  Members  want
 only  his  sympathy.

 SHRI  P.  VENKATASUBBAIAH  (Nand-
 yal):  That  is  not  in  short  supply.

 (The  motions  for  demands  for  Grants,
 which  were  adopted  by  the  Lok

 Sabha,  are  reproduced
 helow—Fad.}

 Demanr  No.  4—Consrrucrion  oF
 New  LINES—CaPIraL  AND

 DEPRECIATION  RESERVE
 Fuxp

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs.  1,000  be  granted  to  the  President
 to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3Ist  day  of  March,  972,  in
 respect  of  ‘Construction  of  New  Lines—
 Capital  and  Depreciation  Reserve
 Fuud’.””
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 Demanv  No.  5—Oren  Lint  Worgs—.-
 CGarrraL,  DEPRECIATION  RESERVE

 Fourp  anD  DEVELOPMENT  FUND

 “That  a  supplementary  sum  not  exceed-
 ing  Rs.  30,06,000  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  eourse  of  payment  during
 the  year  ending  the  3Ist  day  of  March,
 ‘1972,  in  respect  of  ‘Open  Line  Works—
 Capital,  Depreciation  Reserve  Fund  and
 Development  Fund’.”

 rr°23  hrs.

 MANIPUR  (HILL  AREAS)
 DISTRICT  COUNCILS  BILL

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  C.  PANT)  :  I  beg  to  move*  :

 “That  the  Bill  to  provide  for  the
 establishment  of  District  Councils  in  the
 Hill  Areas  in  the  Union  territory  of
 Manipur,  be  taken  into  consideration.”

 This  is  a  Bill  seeks  to  establish  local  bodies
 in  the  form  of  District  Councils  in  the
 hill  areas  of  Manipur,  so  as  to  associate  the
 people  of  these  areas  closely  with  matters  of
 local  development  and  other  matters  of
 importance  to  them.

 Before  I  go  into  the  details  of  the  Bill,
 J  would  like  briefly  to  explain  the  circums-
 tances  in  which  this  Bill  is  being  brought
 forward.  The  question  of  the  reorganisation
 of  the  North-eastern  region  with  a  view  to
 conferring  Statehood  on  Manipur,  Tripura
 and  Meghalaya  and  making  NEFA  and  Mizo
 Districts  of  Assam  into  Union  territories
 has  been  engaging.  our  attention  for  quite
 some  time.  In  this  connection,  we  have
 also  gone  into  the  question  of  adopting  a
 co-ordinated  approach  to  the  problems  of
 development  and  security  of  the  region.  We
 have  considered  the  special  problems  of  the

 *Moved  with  the  recommendation  of  the  President.
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 new  units  which  would  emerge  as  a  result  of
 the  reorganisation.

 Asa  result  of  these  deliberations  we
 intend  -  bringing  forward  a  number  of
 measures.  The  present  Bill  is  the  first  in  the
 series.  The  other  measures  are  the  North-
 eastern  Areas  Reorganisation  Bill  for  giving
 ‘effect  to  the:  proposed  territorial  reorganisa-
 tion,  a  Constitution  (Amendment)  Bill  and  a
 Bill  to  amend  the  Government  of  Union
 Territories  Act  to  .  provide  for  a  Legislative
 Assembly  for  the  proposed  Union  Territory
 of  Mirozam  and  certain  cther  matters  and

 @  Bill  regarding  the  Northeastern  Council  for
 Securing  a  co-ordinated  approach.to  the
 development  and  security  of  the  region  as  a
 whole

 When  our  intention  to  confer  Statehood
 on  Manipur  was  announced  last  year,  there
 was  a  demand  from  the  Hill  Areas  of  that
 territory  for~safeguards.  These  areas  are
 predominantly  inhabited  .by-  tribals.  As

 ‘the  House  is  awarc,  one-third  of  the  popula-
 ‘tion  of  Manipur  belongs  to  Scheduled  Tribes,
 -who  mostly  inhabit  the  Hill  areas,  and-the
 non-tribals,  who  account  for  two-thirds  of

 -the  population,  are  mostly  in  the  valley.

 The  hill  areas  -are  relatively  under-deve-
 ‘loped’  and  one  can  understand  the  anxiety
 of  the  people  of  these  areas  for  safeguards.

 in  fact,  when  this  House  passed  the  Govern-
 ment  of  Union  Territories  Act,  1963,  the
 need  for  safeguards  for  the  hill  areas  was
 recognised  and  a  special  provision  was  made
 in  section  52  of-  that  Act  for  constituting
 a  committee  of  the  legislature  of  the  Union
 Territory  of  Manipur  with  certain  powers
 and’  functions  to  protect  the  interests  of
 -the  tribals,

 We  have  had  detailed  disussions  with
 the  representatives  of  the  hill  areas  and  the
 valley  regarding  the  nature  of  the  safeguards
 that'should  be  provided  for  the  people  of

 “the  hill  areas  when  Manipur  becomes  a
 State.~  Finally,  we  came  to  the  conclusion

 whilethe  existing  provisions  regarding
 the  committee’  of  the  legislature  for  hill
 areas  should  be  continued  by  making  a
 special  provision  in  the  Constitution,  there
 should  be  local  bodies  as  contemplated  in
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 the  present  Bill  to  look  after  the  local  deve-
 lopment  and  matters  of  special  concern  to
 the  tribal  people.  The  hill  arcas  conmittec
 of  the  legislature  for  which  provision  exists
 under  the  existing  law  cunsisis  of  members
 elected  from  those  areas.  A  number  of
 matters  which  are  of  special  concern  to  the
 tribals,  such  as  allotment,  occupation  and
 use  of  lands,  regulation  of  sium  cultivation,
 establishment  of  village  councils,  appoint-
 ment  or  succession  of  chiefs  or  headmen,
 inheritance  of  property,  marriage,  divorce
 and  social  customs  come  within  the  purview
 of  this  committee.  Bills  introduced  in  ‘the
 State  legislature  relating  to  these  matters
 and  affecting  the  hill  areas  are  referred  to
 the  committee.  The  recommendations  of
 the  committee  are  thereafter  considered  by
 the  Jegislature  asa  whole.  If  the  lagislature
 differs  from  the  committee,  the  Bill  as  passed
 by  the  legislature  and  the  Biil  as  recommen-
 ded  by  the  Committee  are  both  sent  to  the
 Administiator  and  the  one  which  the  Admi-
 nistrator  recommends  is  finally  adopted.
 Similarly  in  the  executive  field,  in  regard  to
 matters  which  come  within  the  purview  of
 the  Committee,  the  Council  of  Ministers  has
 to  accept  the  recommendations  made  by  the
 Committee.  If  however  the  Council  of  Minis-
 ters  docs  not  accept  the  :ecommendation,
 the  matter  is  referred  io  the  Administrator
 whose  decision  is  final.  As  Ihave  already

 our  intention  is  to  continue  the
 safeguards  for  which  a  provision  will  be
 made  in  the  Constitution  Amendment  Bill,
 which  we  shall  be  introducing.  It  is.  also
 our  intention  to  enlarge  the  functions  of  the
 Hill  Areas  Committee  of  the  legislature  by
 bringing  within  its  purview  miatters  relating
 to  development  and  economic  planning  for
 the  hill  arcas  and  constitution  and  powers
 as  also  functioning  of  the  District  councils
 envisaged  in  the  present  Bill.  In  this  way
 while  the  scheme  of  safeguards  provides  for
 the  district  councils  with  powers  as  envisaged
 in  the  present  Bill,  the  hill  areas  committee
 will  provide  a  State  level  forum  for  the
 people  of  the  Hill  areas  to  ensure  that  the
 functioning  of  the  district  councils  is  not
 unduly  interfered  with  -by  the  State  Govern-
 ment

 When  we  discussed  the  scheme  of  safe-
 guards  with  the  representatives  of  the  hill
 areas,  they  emphasised  that  the  law  for
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 establishing  district  councils  should  be  enac-
 ted  before  Manipur  became  a  State.  The
 representatives  of  the  valley  have  agreed  to
 this.  It  is  in  this  context  that  the  Bill  is
 being  brought  forward  as  a  first  step  in  the
 scheme  of  reorganisation  of  the  north-eastern
 region.

 Now  coming  to  the  Bill  itself,  it  is  gene-
 rally  modelled  on  the  Territorial  Councils
 Act  which  was  passed  by  this  House  in  956
 and  which  was  in  force  in  the  Union  Terri-
 tory  of  Manipur  till  963.

 The  Bill  provides  for  the  hill  areas  to  be
 divided  into  not  more  than  six  autonomous
 districts.  The  number  is  no  doubt  somewhat
 large  but  our  intention  is  that,  as  far  as
 practicable,  the  major  tribal  groups  should
 have  separate  autonomous  districts.

 Clauses  4  to  13,  relate  to  the  constitu-
 tion  of  the  district  councils,  their  composi-
 tion  and  other  related  matters.  It  has  been
 provided  that  these  councils  should  each
 consist  of  not  more  than  6  elected  members
 and  not  more  than  4  nominated  members.
 The  number  of  constituencies  into  which  an
 autonomous  district  may  be  divided  for  the
 purpose  of  election  of  members  is  left  to  be
 determined  by  the  Administrator.  The  provi-
 sion  for  nomination  is  an  enabling  one.  It
 gives  discretion  to  the  Administrator  to  be
 exercised  only  if  necessary.  He  may  have
 recourse  to  this  provision  to  secure  representa-
 tion  of  weaker  scctions  who  may  happen  to
 be  left  out  and  whose  presence  might  be
 considered  desirablic.

 Clauses  14  to  20  relate  to  procedural
 matters  concerning  election  petitions.  Clause
 21  relates  to  rule  making  power  for  holding
 the  elections.  Clause  22  relates  to  incorpora-
 tion  of  District  Councils.

 Clauses  23  to  26  relate  to  the  appoint-
 ment  etc.,  of  Chairman  and  Vice-Chairman
 and  members.  These  are  on  the  lines  of  the
 Territorial  Councils  Act.

 The  District  Councils  will  be  coming
 into  existence  in  the  Hill  Areas  for  the  first
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 time  and  will  be  having  wide  powers.  Thesc
 bodies  will  have  to  direct  their  attention  to
 the  development  of  the  areas  and  welfare  of
 the  people  and  a  measure  of  stability  should
 be  imparted  to  their  working.  These  consi-
 derations  had  weighed  with  this  House  when
 it  adopted  provisions  similar  to  those  in
 clauses  23  to  26  while  passing  the  Territorial
 Councils  Act,  956.

 Clause  29  spells  out  the  functions  of  the
 District  Councils  and  inchides  matters  of
 importance  to  the  tribals  such  as  allotment,
 occupation  or  use  of  lands  and  regulation
 of  the  practice  of  jhumming.  They  can  also
 recommend  to  the  Government  any  legisia-
 tion  relating  to  appointment  or  succession
 of  Chiefs,  inheritance  of  property,  marriage,
 divorce  and  social  customs  among  the
 Scheduled  Tribes.

 Clause  32  relates  to  the  appointment  of
 the  Chief  Executive  Officer.  It  follows  the
 corresponding  provision  of  the  Territorial
 Councils  Act.  This  officer  will  be  an  impor-
 tant  functionary  in  our  scheme  and  should
 be  a  person  with  administrative  experience.
 We  have,  therefore,  provided  as  in  the
 previous  Act  that  he  will  be  appointed  by  the
 Administrator.  While  it  is  open  to  the
 Administrator  to  replace  a  Chief  Executive
 Officer  at  any  time  if  he  is  not  found  effec-
 tive,  the  Council  can  also  ask  for  replace-
 ment  if  a  majority  of  the  members  are  not
 satisfied  with  him.

 The  other  provisions  of  the  Bill  relate  to
 finances  of  the  District  Councils,  contro]  of
 the  Administrator,  etc.,  and  are  more  or  less
 modelled  on  the  provisions  of  the  Territorial
 Councils  Act.  I  may  add  that  Act  was  in
 force  in  Manipur  and  certain  other  Union
 territories  from  957  to  1963.  Under  that
 Act  there  was  one  Territorial  Council  for  the
 entire  Union  territory.  What  we  are  now
 doing  is  to  create  similar  bodies  for  smaller
 areas.  These  bodies  would  in  effect  function
 like  Zila  Parishads  with  some  additional
 functions  relating  to  matters  of  special  con-
 cern  to  the  tribals  and  together  with  the  Hill
 Areas  Committee  of  the  State  legislature,
 should  provide  adequate  safeguards  to  the
 tribal  people.
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 Sir,  I  commend  this  Bill  to  the  House.

 MR.  SPEAKER  :  Motion  moved  :

 “That  the  Bill  to  provide  for  the  establish-
 ment  of  District  Councils  in  the  Hill
 Area  in  the  Union  Territory  of  Manipur,
 be  taken  into  consideration.”

 There  are  quite  a  few  amendments  but  they
 can  be  moved  when  the  relevant  clauses
 come  up.

 SHRI  DASARATHA  DEB  (Tripurt
 East)  :  Str,  at  the  outset  [  offer  my  support
 to  this  legislation,  namely,  the  Manipur  (Hill
 Areas)  District  Councils  Bill,  971.  The  pro-
 posed  arrangement,  as  suggested  in  the  Bill,
 may  give  a  limited  opportunity  to  the  neglec-
 ted  Hill  Tribes  of  Manipur  to  participate  in
 the  affairs  of  administration  of  the  Hill  Areas.
 I  would  have  been  much  more  happy  if  at
 this  stage  the  Home  Minister  had  brought
 similar  iegislation  with  regard  to  the  forma-
 lion  of  regional  auionomy  for  the  Tribal  belt
 of  Tripura.  But  still  the  Government  is  very
 much  reluctant  in  doing  so.  I  do  not  know
 what  is  the  reason.  The  bulk  of  the  tribal
 people  have  been  demanding  an  autonomous
 region  for  Tripura.  Is  it’  due  to  the  pressure
 that  Government  has  been  facing  from  a
 section  of  the  chauvinistic  people  who  are  in
 key  positions  of  administration  of  Tripura  as
 well  as  in  every  walk  of  life  ?

 The  massive  majority  of  non-tribul  popu-
 lation  in  Tripura  and  their  powerful  voice
 has  been  silencing  the  voice  of  the  Tribal
 people  in  Tripura  for  their  just  and  legitimate
 demand  for  regional  autonomy  on  the
 pattern  of  the  provision  in  the  Sixth  Schedule
 of  the  Constitution.  Even  at  this  stage  |
 request  the  Government  twat  they  should
 come  forward  with  such  kind  of  legislation
 for  the  Tribal  belt  of  Tripura  also.

 Coming  to  the  Bill,  I  say,  the  present
 Bill  has  a  very  limited  scope  of  functioning
 of  the  District  Council  and  their  powers  to
 protect  the  interests  of  the  tribal  people  of
 Manipur,  particularly,  in  land,  in  services
 and  in  other  matters  which  are  very  much
 limited.  This  Council  remains  as  a_  helpless
 child  who  has  to  leck  to  the  good  grace  of
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 the  administrator  in)  carrying  out  even  a
 petty  development  work  fer  the  tribal  belt  of
 Manipur.

 [  will  deal  with  clauses  when  clause-by-
 clause  consideration  of  the  Bill  is  taken  up.
 Ehave  already  given  my  amendinents  to
 almost  all  the  clauses.

 As  regards  the  powers  which  are  sought
 to  be  given  to  the  Council,  it  scems  to  me
 that  this  Council  will  have  to  work  almost
 under  the  duress  of  the  administrator  or  the
 Council  of  Ministers  of  the  State.  T  oppose
 this  type  of  nomination  system.  You  have
 provided  for  the  tribal  people  to  elect  their
 representatives  in  the  Council  and,  at  the
 same  time,  this  Bill  gives  the  power  to  the
 Administrator  to  nominate  four  persons.
 Why  is  it  necessary  ?  It  is  absolutely  un-
 necessary.  This  means  vou  are  allowing  the
 people  to  come  in  the  Council  by  back-
 door,  who  can  oblige  the  Administrator,  the
 ruling  class.

 this  Bil  is  full  of  scope  fur  interfering
 in  the  functioning  of  the  Council  by  the
 bureaucracy.  In  this  connection,  |  want  to
 deal  with  another  matter,  that  is.  the  tribal
 question.  The  tribal  question  is  essentially  a
 national  question  which  requires  to  be  dealt
 with  in  a  comprehensive  manner,  not  in  a
 piecemeal  manner.  It  is  an  admitted  fact
 that  the  tribal  peopte,  more  particularly,  the
 small  border  nationalities,  in  several  respects,
 suffer  not  only  from  class  oppression  but
 also  from  a  sort  of  national  oppression  at
 the  hands  of  more  advanced  nationalities,

 The  first  and  foremost  tash  and  oul,  of
 the  democratic  people  of  India  is  ६७  remove
 this  oppression.  Every  nationaliiy  in’  the
 Indian  Union,  however  big  or  small  in  size.
 must  be  treated  on  the  basis  of  equality.
 That  is  why  our  party  supports  the  for-
 mation  of  States  on  jinguistic  basts  and  the
 creation  of  regional  sutonemy  fer  the  tribal
 belts  in  different:  parts  of  India.  That  is
 why  we  belicve  that  preservation  and  pro-
 motion  of  the  unity  of  Indian  Union  may
 well  be  done  on  the  basis  of  real  equality
 and  autonomy  for  different  nationalities  of
 tndia.
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 At  the  same  time,  we  have  opposed  to
 all  the  demands  of  secession  movements.
 We  believe,  the  social  emancipation  as  well
 as  the  success  of  the  struggle  of  tribals  and
 other  national  minorities  against  all  trace  of
 inequality  rests  with  the  unity  and  united
 struggle  of  working  class  but  notin  the
 demand  of  secession  or  actual  secession.  In
 this  regard,  from  the  very  beginning,  we  have
 been  persistent  in  this  policy.  When  the
 Meghalaya  people  fought  for  their  emancipa-
 tion,  for  having  their  tribal  State,  we
 supported  it.  When  the  Mizo  people
 demanded  autonomy,  we  supported  it.  But
 when  the  Naga  people  wanted  to  secede
 from  India,  we  opposed  it  tooth  and  nail.
 When  the  Mizo  people  fought  for  the
 secession  of  Mizo  Land  from  the  Indian
 Union,  we  opposed  it.  We  oppose  the
 secessionist  policy.  But  at  the  same  time,
 we  do  feel  that  every  nationality,  however
 small  or  big  in  India,  must  have  their  right  of
 self-determination  to  look  up  and  manage
 their  affairs  within  the  Indian  Union.  We
 have  been  following  that  policy  and  we  are
 very  clear  about  it.

 This  is  the  national  question  as  it  con-
 fronts  us  in  India  today.  The  anti-impe-
 rialist  movement  for  Indian  liberation  had
 always  been  described,  in  general  terms,  as
 the  Indian  National  Movement,  and  as  _  its
 corollary,  the  different  language  speaking
 peoples  and  nationalities  living  in  the  Indian
 sub-continent  were  being  characterised  as  one
 single  Indian  nation.  Sucha  definition  of
 the  termination  can  stand,

 MR.  SPEAKER  :  You  can  make  a  refe-
 rence  to  it  but  not  read  your  speech.

 SHRI  DASARATHA  DEB  :
 quoting  :

 I  am

 “Such  a  definition  of  the  termination
 can  stand  neither  the  test  of  historicity
 nor  science.  It  does  not  help  one  to
 analyse  and  assess  the  National  problem
 in  India  in  all  its  facets,  a

 “The  Indian  Sub-Continent,  both  before
 and  after  its  partition  into  Indian  Union
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 and  Pakistan,  was  a  vast  country  com-
 prising  of  people  speaking  different
 languages,  living  in  different  compact
 and  contiguous  areas,  and  belonging  to
 varied  ethnical,  racial,

 SHRI  K.  C.  PANT  :  May  IJ  ask  whether
 he  is  reading  from  the  recent  resolution  of
 his  Party  ?

 SHRI  DASARATHA  DEB:  JI  am  stat-
 ing  how  our  Party  is  looking  at  the  national
 problem  of  India.

 ««  and  cultural  groups  of  people.  It  was
 a  multi-national  State  ruled  by  the
 British  colonial  rulers.  Neither  the
 sentimental]  theory  that  the  entire  Indian
 Sub-Continent  was  of  one  ‘nation’  nor
 the  pernicious  communal  theory  that  it
 comprised  two  nations...”

 MR.  SPEAKER:  May  I  remind  the
 hon.  Member  that  is  a  simple  Bill  ?

 SHRI  DASARATHA  DEB  :  This  is  not
 a  simple  Bill.  The  Manipur  Tribals  problem
 is  a  national  problem.

 “namely,  Hindus  and  Muslims,  can  meet
 the  truth  or  the  scientific  standpoint  of
 view  The  very  fact  that  the  Indian
 State,

 MR.  SPEAKER  :  It  is  not  at  all
 relevant.

 SHRI  DASARATHA  DEB:  ‘‘,, is  de-
 fined  in  the  Statute  Book  as_  the  Indian
 Union,  the  fact  that  almost  ail  the  States
 had  to  be  re-organised  and  reconstituted
 on  linguistic  basis,  and  the  fact  that
 there  exists  an  irrepressible  demand  for
 real  autonomy  and  greater  powers  for
 the  States  eloquently  support  the  conten-
 tion  that  the  Indian  Union  is  multi-
 lingual  and  multi-national!  in  character.
 Without  such  clear  thinking  on  the  issue
 it  is  neither  possible  to  consciously  work
 for  the  preservation  and  strengthening  of
 Indian  unity  and  its  integration  nor  casy



 49  Manipur

 to  effectively  fight  against  the  forces  of
 disunity  and  disintegration.”

 SHRI  K.C.  PANT:  Mr.  Deb  should
 know  that  this  is  a  well-publicised  document.
 It  would  help  mein  my  clear  thinking  if  he
 spoke  on  the  Bill.

 SHRI  DASARATHA  DEB:  This  is  the
 policy  of  our  Party.  If  you  want  to  solve
 the  national  problem,  this  is  what  you
 should  do.  I  am  speaking  of  the  tribal
 people  of  Manipur.  I  am  speaking  of  the
 tribal  people  of  Tripura  also.  They  are  also
 demanding  the  same  thing.  There  is  a  lot
 of  agitation  but  you  are  not  bringing  that
 thing,  for  tribal  people  who  are  living  in
 other  parts  of  India;  some  people  are  in
 Bihar  and  if  there  are  contiguous  areas,.,

 MR.  SPEAKER  :  That  is  not  relevant.

 SHRI  DASARATHA  DEB:  This  is
 relevant.  If  it  is  not  relevant,  why  has  he
 brought  forward  this  Bill  ?  They  have  to  deal
 with  the  national  problem.  This  is  a  very
 important  problem  of  India  and  without
 solving  that  problem,  India  cannot  advance.

 MR.  SPEAKER  :  This  is  just  introducing
 District  Councii  as  in  any  other  State.

 SHRI  DASARATHA  DEB  :  Coming  to
 the  Bill  also,  I  wish  to  say  that  the  District
 Council  is  suggested  to  be  constituted  of  such
 a  body  where  you  have  given  ample  opportu-
 nity  nominate  the  persons  by  the  Ad-
 ministrator.  We  are  opposed  to  that.

 At  the  same  time,  regarding  the  power
 given  to  the  Council,  I  want  to  refer  to  one
 clause  regarding  allotment  of  land  and  _set-
 ting  apart  land.  They  have  said  that  they  keep
 reserve  forests,  but,  at  the  same  time  they
 have  given  enough  opportunity  to  the  admi-
 nistration  to  take  out  the  land  situated  in  the
 District  Council,  if  necessity  arises,  for  reha-
 bilitation  of  certain  people.  The  land  in  the
 scheduled  area  must  be  exclusively  made
 available  for  the  Tribal  people  alone  and  that
 is  why  we  need  this  Scheduled  Area.  Other-
 wise,  there  is  no  meaning  in  saying  it  is  a
 ‘Scheduled  Area’.  Land  should  not  be  made
 available  to  any  persons  belonging  to  any
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 community  except  the  Scheduled  Tribes  who
 are  in  the  list  of  President’s  Orders.

 SHRI  D.  BASUMATARI  (Kokrajhar)  :
 I  wholeheartedly  support  this  जा.

 Sir,  I  for  one  who  used  to  oppose  the
 disintegration  and  slicing  down  of  the  State  of
 Assam.  When  the  State  of  Nagaland  came
 into  being,  I  opposed  it.  Similarly,  when  Me-
 ghalaya  was  ushered  into  existence,  I  opposed
 it.  But  when  the  people  of  the  tribal  areas
 agitated  that  their  demands  were  not  being
 paid  heed  to,  then  |  had  no  way  out  but  to
 support  the  slicing  down  of  the  State  of
 Assam.

 The  tribal  areas  of  Manipur  have  been
 having  a_  feeling  for  along  time  that  their
 demands  had  not  been  fulfilled  by  the  admi-
 nistrator.  Whenever  I  had  talks  with  the  tri-
 bal  people  from  Manipur,  they  used  to  tell
 me  that  they  were  being  neglected  in  various
 ways.  At  the  same  time,  we  find  that  the
 people  from  the  plains  go  to  the  tribal  areas
 and  usurp  their  lands,  taking  advantage  of
 their  illiteracy  and  their  simplicity.  Rightly,
 therefore,  they  demand  a  separate  State  or
 they  want  to  be  included  within  Nagaland.  I
 do  not  know  what  difficulty  the  Central  Gov-
 ernment  have  in  including  this  area  within
 Nagaland,  especially  since  the  language  is  the
 same,  and  there  is  similarity  of  religions  and
 customs.  Of  course,  I  opposed  the  creation
 of  the  State  of  Nagaland,  onthe  ground  that
 it  would  encourage  the  other  tribal  people
 also  to  demand  a  separate  State  for  them  at
 other  places  also.  However,  the  State  of  Naga-
 land  has  now  come  into  being,  and  the
 measure  has  been  put  through,  and  similarly,
 the  State  of  Meghalaya  has  also  come  into
 existence.  And  they  are  now  forgotten  chap-
 ters  of  history,  so  to  say.  Now,  the  tribal
 people  in  the  plains  of  Assam  also  want  a
 separate  state  in  the  sense  that  they  also  want
 to  have  a  district  council  for  themselves.  Of
 course,  I  was  opposing  this  demand  for  the
 greater  interest  of  the  State  of  Assam  and  I
 was  opposed  by  the  tribal  people  for  not
 supporting  the  demands  of  the  plain  tribals.
 Now,  what  shall  I  do  ?  How  shall  I  go  to
 them  ?  How  can  I  refuse  to  support  their
 demand  and  oppose  their  proposition  and  go
 to  them  to  seek  votes  from  them  ?  It  is  very
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 difficult  for  me  to  oppose  this  demand  made
 by  the  plains,  tribals  of  Assam  whose  popula-
 tion  is  more  than  twelve  lakhs.

 Therefore,  I  am  suggesting  to  Govenment
 that  they  should  accept  the  demand  of  the  pla-
 ins  tribal  people  also.  Sir,  I  have  been  in  the
 Congress  ever  since  the  days  of  my  student
 life  when  I  was  a  small  boy.  I  have  myself
 spoken  in  this  House  several  times  that  the
 demands  of  the  tribal  people  have  not  been
 fulfilled  and  they  are  considered  only  when
 there  is  some  strong  agitation  made  by  them.
 Only  one  Deputy  Minister  has  been  taken
 in  the  Council  of  Ministers  from  the  tribal
 out  of  32  representatives  (M.  Ps.)  from  diff-
 erent  states.  I  did  not  want  to  go  out  of  the
 way  and  criticise  Government  at  this  stage
 of  emergency.  But  I  have  to  voice  their  dem-
 and  here.  In  fact,  I  had  given  expression  to
 my  views  in  this  regard  not  only  to  the  pres-
 ent  Prime  Minister  but  even  to  her  father
 Pandit  Jawaharlal  Nehru,  and  yet  the  dem-
 ands  of  the  tribals  have  not  been  conceded.
 I  did  not  want  a  slicing  down  of  the  State
 of  Assam  in  the  past,  but  since  the  process
 has  already  started,  to  satisfy  the  aspirations
 of  these  tribal  people,  there  is  no  way  out
 now  but  to  slice  out  a  small  State  consisting
 of  specified  areas  for  these  people.

 I  may  not  support  what  my  hon.  friend
 Shri  Dasaratha  Deb  has  said  in  regard  to
 nominations.  He  might  have  pointed  out
 rightly  and  correctly  that  the  system  of  nom-
 ination  is  just  to  include  somebody  through
 the  backdoor,  just  to  take  care  of  the  inter-
 ests  of  the  plains  people.  That  may  be  in  the
 interests  of  the  Central  Government.  But  what
 about  the  interests  of  the  people  who  have
 been  fighting  for  their  existence,  for  the  safety
 of  their  culutre,  customs  and  manners  and  the
 safeguarding  of  their  lands?  Their  demand
 also  has  to  be  conceded.  That  perspective
 has  also  to  be  looked  into.  Iam  glad  that
 it  is  being  conceded  now  in  the  form  of  the
 district  council.

 My  hon.  friend  from  Madhya  Pradesh  is
 here  and  he  knows  that  I  had  visited  the  tri-
 bal  areas  in  Bastar  and  the  Jhabuas  etc.  When
 late  Shri  G.  B.  Pant  was  the  Home  Minister
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 here,  he  had  appointed  a  committee  ealled
 the  Nomadic  Tribal  Inquiry  Committee,  and
 I  had  occasion  as  a  Member  of  that  Commi-
 ttee,  to  visit  the  tribal  areas  of  all  States.

 I  told  the  authorities  ty  that  time  that
 the  tribal  people  are  neglected  like  anything
 They  are  treated  like  beasts.  Only  the  other
 day  we  had  visited  all  the  tribal  areas  with
 the  Committee  of  the  welfare  of  scheduled
 castes  and  scheduled  tribes.  But  I  do  not  see
 any  change.  Onthe  other  hand,  I  see  the
 same  old  attitude  of  apathy.  What  was  the
 condition  in  958,  we  found  it  is  the  same;
 there  is  no  change,  it  is  rather  worse.

 After  establishing  the  tribal  development
 blocks,  roads  have  been  constructed,  houses
 have  been  built  and  schools  have  been  const-
 ructed.  They  have  set  up  even  a  college.  But
 how  many  tribal  students  are  there?  only  one
 percent  in  the  college.  All  the  money  comes
 from  the  Centre  in  the  name  of  development
 of  the  tribal  areas.  In  the  sohool,  there  are
 just  3  percent  tribal  students.  The  money  for
 this  also  comes  from  the  Central  Government.
 The  money  is  spent  in  the  name  of  develo-
 pment  of  the  tribals,  but  the  benefit  therefrom
 has  been  derived  by  the  non-tribals,  specially
 officers,  in  the  name  of  tribal  development,  so-
 cial  workers  and  so  on.  On  seeing  this,  one
 cannot  but  shed  tears  at  this  state  of  affairs.
 I  have  seen  with  my  own  eyes  this  state  of
 affairs.  Even  after  24  years  of  independence
 women  do  not  know  how  to  wear  clothes,
 they  do  not  know  how  to  put  oil;  they  remain
 just  like  junglis.

 There  is  a  tribe  called  by  the  name  of
 Bonda  Porja  in  Orissa.  They  go  about  com-
 pletely  naked.  Can  you  imagine  this  in  this
 age  of  civilisation  after  so  many  years  of
 independence  ?

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour)  :  Is  he  relevant  ?

 SHRI  0.  BASUMATARI  :  Why  does
 he  interrupt  ?  Ido  not  interrupt  him  when
 he  speaks.

 be
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 SHRI  JYOTIRMOY  8050  :
 he  is  8  Congressman,  he  is  relevant.

 Because

 MR.  SPEAKER  :  He  may  continue.

 SHRI  D.  BASUMATARI  :  Therefore,
 this  measure  taken  by  Government  is  a  wel-
 come  measure.  At  the  same  time,  |  would
 like  to  point  out  that  it  should  not  be  a  piece-
 meal  measure.  There  should  be  sincerity  of
 heart  to  safeguard.  the  customs,  culture  and
 the  economy  of  the  tribals.  i  Government
 think  of  this  problem  only  from  the  political
 angle  and  do  something  to  keep  them  silent,
 that  will  not  do.  They  must  te  sincere  in
 what  they  say  and  do.  I  hope  the  hon.
 Minister  of  State  will  look  at  this  problem
 and  proceed  about  it  with  the  same  outlook
 and  breadth  of  vision  of  our  talented  leader
 his  father,  tate  Pandit  G.  8.  Pant.  Then  we
 can  expect  a  solution  to  this  problem.

 SHRI  N.  TOMBI  SINGH  (Inner  Mani-
 pur)  :  ॥  am  extremely  glad  to  welcome  this
 measure,  The  hon.  Minister,  Shri  Pant,  has
 explained  in  detail  the  background  in  which
 the  Bill  has  been  brought  forward  and_  is
 now  before  the  House  for  its  consideration.

 T  know  the  hon.  Minister  and  also  the
 Prime  Minister  have  been  at  great  pains  in
 trying  to  know  about  the  problems  of  the
 hill,  areas  of  Manipur  and  the  neighbouring
 areas.  This  Bill  is  a  clear  indication  of  the
 masterly  way  in  which  the  problem  has  been
 studied  and  the  difficulties  encountered  are
 sought  to  be  solved.  I]  am,  therefore,  very
 happy,  on  behalf  of  the  people  of  Manipur,
 especially  the  tribal  people  of  the  Manipur
 hill  areas,  in  supporting  and  welcoming  this
 measure.  In  fact,  Manipur  is  a  very  peculiar
 area,  and  it  is  very  difficult  to  compare  this
 area  with  other  areas  of  India.  My  hon.
 friend  from  Assam,  Shri  Besumatari,  has
 made  a  reference  to  the  hill  areas  of  Manipur.
 He  raised  the  question  why  these  areas  not
 integrated  with  Nagaland.  He  must  be  know-
 ing  the  problems  in  his  own  district  in  his
 own  areas,  but  I  am  very  sorry  to  point  out
 that  his  knowledge  and  information  about
 the  hill  areas  in  Manipur,  especially  the
 problems  of  the  whole  of  Manipur,  is  very
 far  from  the  truth.  Therefore,  !  would  like  to
 differ  from  him  and  would  like  to  inform
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 the  House  that  the  State  of  Manipur—I
 think  it  will  not  be  out  of  place  to  give  a
 a  little  background  here  —is  divided  broadly
 into  two  parts;  the  valley  and  the  hills.  The
 valley  is  a  small  area  comprising  only  little
 more  than  700  square  miles,  and  the  hill
 areas  comprise  about  8,000  sq.  iniles.  Within
 the  8,000  sq.  miles,  a  little  Jess  than  one-
 third  of  the  population  of  the  entire  Manipur
 State  is  accommodated.  Anthropologically
 and  also  in  respect  of  religion,  except  for
 certain  religious  affiliations,  the  people  of
 Minipur,  whether  they  are  in  the  valley  or
 in  the  hills,  do  not  differ  from  one  another
 basically.  They  belong  to  more  or  less  the
 same  broad  spectrum  of  people.  Therefore,
 it  is  very  dtfficult  to  compare  the  problems
 of  Manipur,  whatever  they  are—whcether  it
 is  the  problem  of  customs,  culture,  language,
 politics  or  other  things  --with  those  of  other
 areas.  For  instance,  in  Assam,  our  neighbour-
 ing  State,  there  are  problems  known  as  tribal
 problems,  and  that  is  so  ॥  other  areas  also
 like  Tripura  and  Madhya  Pradesh,  to  which
 reference  has  been  made  by  hon.  Members.
 We  cannot  compare  casily  the  problems  of
 Manipur  with  those  of  other  areas,  because,
 the  advent  of  religion  300  years  back  in  the
 valley  of  Manipur,  expounded  by  Chaitanya
 Mahaprabhu,  created  only  an  apparent
 barrier  between  the  hill  people  and  the  plains
 people.  (ferruption)

 MR.  SPEAKER  :  We  have  to  take  some
 other  business  at  2  O’  clock.

 You  will  be  called  Jater  on  also.

 SHRI  N.  TOMBI  SINGH:  I  will  be
 brief.  This  being  a  rather  significant  measure
 in  respect  of  the  hill  areas  of  Manipur,  |
 would  need  a  little  more  time.  |  shall  be
 bricf.

 MR.  SPEAKER:  I  told  you  that  you
 could  continue  tomorrow.  We  are  taking  up
 another  Bill  at  2  0'  clock  as  decided  by  the
 house  a  little  earlier.  You  can,  If  you  want,
 continue  your  speech  tomorrow.

 SHRI  N.  TOMBI  SINGH  :  Yes.
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 MR.  DEPUTY-SPEAKER  :  How  do  you
 do  it  by  this  Bill  ?

 SHRI  D.  BASUMATARI  :  Now,  when
 Government  have  come  forward  with  a  Bill
 just  to  give  opportunity  to  the  tribals  to  deve-
 lop  according  to  their  own  genius,  I  have  no
 alternative  but  to  support  it  wholeheartedly.

 There  is  one  point  that  I  would  like  to
 make  clear  in  this  regard,  Whereas  Mizoram
 has  been  brought  into  a  full-fledged  Union
 territory,  in  the  case  of  NEFA,  however,
 there  is  a  mental  reservation.  The  assump-
 tion  seems  to  be  that  the  NEFA  people  are
 rot  so  developed.  But  I  would  submit  that
 it  is  a  paradise  of  the  bureaucratic  people.
 So,  I  suggest  that  that  paradise  should  be  remo-
 ved  as  soon  as  possible.  The  people  of  NEFA
 also  should  be  given  the  same  figure  as  those
 of  Mizoram.  The  hon.  Minister  Shri  K.  C.
 Pant  need  not  wait  for  the  people  of  NEFA
 to  start  an  agitation  before  granting  them
 these  rights.  Just  as  Mizoram  is  a  full-fledged
 Union  territory,  likewise,  Arunachal  Pradesh
 also  should  be  made  into  a  full-fledged
 Union  territory  without  any  mental  reserva-
 tion  in  regard  to  its  powers.

 When  these  two  areas  become  Union
 territories,  then  certainly  you  cannot  keep
 the  North  Cachar  and  Mikir  Hill  areas  isola-
 ted.  They  are  at  present  with  Assam  politi-
 cally,  but  not  ideologically,  because  they
 have  their  own  culture  and  manners  and  they
 do  not  stand  any  comparison  with  the  people
 of  the  Kashi  and  Garo  Hills.  Therefore,  they
 are  afraid  of  the  very  advanced  people
 of  Khashi  Hill  and,  therefore,  they  preferred
 to  be  with  Assam.  But  after  separating  the
 Mizoram  and  NEFA  areas  from  Assam,  I  do
 not  think  that  there  is  any  option  left  to  them
 for  their  being  with  Assam.  Let  them  also
 be  allowed  to  develop  according  to  their  own
 genius  and  in  their  own  way.  Let  them  also
 have  the  responsibility  of  administration  for
 their  own  development.  At  present,  they
 seem  to  have  a  feeling  that  they  are  not  hav-
 ing  due  share  in  the  administration  and_  they
 are  not  treated  well  even  in  spite  of  the  fact
 that  three  are  in  the  council  of  Ministers  out
 of  four  M.  L.  As.  from  that  region.

 MR.  DEPUTY-SPEAKER:  We  are
 talking  of  Mizoram  and  Manipur  now.  We
 are  not  talking  of  Assam.
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 SHRI  D.  BASUMATARI:  It  is  linked
 with  Assam....

 MR.  DEPUTY-SPEAKER  :  How  is  it
 linked  with  Assam  ?

 SHRI  D.  BASUMATARI  :  When  Govern-
 ment  are  thinking  of  doing  so  much  good  to
 the  tribal  people,  why  should  they  not  think
 of  the  tribals  of  other  areas  too  ?  I  had  men-
 tioned  this  the  other  day  also.  They  also  have
 the  same  types  of  backwardness  with  different
 customs  and  manners,  and,  therefore,  Govern-
 ment  should  deal  with  them  also  in  the  same
 way.  They  should  not  wait  for  any  agitation
 to  be  launched  by  those  tribals,  but  give
 them  also  some  responsibility  in  administra-
 tion  and  enable  them  to  develop  according  to
 their  genius.

 There  is  one  point  that  I  would  like  to  say
 very  frankly.  What  my  hon.  friend  Shri
 Tombi  Singh  has  said  is  quite  correct,  namely
 that  we  should  not  give  any  loophole  to  the
 people  to  have  a  separatist  mentality.  But
 then  having  allowed  them  to  have  these  sepa-
 ratist  idea,  why  should  Government  wait  for
 agitation  from  the  tribals  of  other  areas  before
 they  concede  to  them  also  the  same  rights  ?
 As  far  as  the  tribes  in  other  areas  are  concer-
 ned,  they  are  not  able  to  safeguard  their
 lands  or  their  interests.  I  had  already  refer-
 red  to  all  this  the  other  day  while  speaking
 on  the  other  occasion  and  so  I  would  not
 like  to  repeat  it.  In  those  areas  where  the
 Fifth  Schedule  is  operating,  Government
 should  examine  whether  the  Sixth  Schedule
 cannot  be  applied  to  them.  I  would  also
 like  the  hon.  Minister  Shri  K.  C.  Pant  to
 examine  whether  the  Fifth  Schedule  can  also
 be  made  applicable  to  the  backward  belt  and
 backward  block  constituted  in  Assam.  Where-
 ever  it  is  possible  according  to  population.

 SHRI  RANABAHADUR  SINGH  (Sidhi)  :
 I  rise  to  support  this  Bill.  I  welcome  it  in  the
 sense  that  it  is  an  effort  on  the  part  of  Govern-
 ment  to  recognise  the  aspirations  of  the  people
 of  Mizoram  and  to  give  them  a  greater  share
 in  governing  their  region.  In  this  respect,  I
 would  like  to  draw  the  attention  of  Govern-
 ment  to  the  fact  that  here  an  exercise  has  been
 tried  to  give  a  very  limited  kind  of  freedom  to
 the  people  in  this  region.

 Cl.  3  of  the  Bill  clearly  says  that  the  ad.
 ministrator  will  have  the  power  to  pass  Ordi-
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 char  :  We  will  certainly  be  guided  by  cer-
 fain  principles  to  make  e¢x-gratia  grants  to
 help  those  people,  so  that  they  may  nat  be
 opinpiletsly  deprived.  ‘There  is  one  amend-
 ment  about  standing  crops.  Theté  ig  no
 doubt  that  it  is  legitimate.  But  I  would  Hee
 to  assure  you  that  by  making  it  applicable
 under  the  Insurance  Act,  we  are  making
 things  difficult  for  the  agriculturists  to  make
 the  paytnent  of  premium  in  time,  etc.  In
 that  matter  also,  let  me  make  it  clear  that
 we  will  certainly  be  very  careful  because
 those  people  are  making  sacrifices  and  they
 are  made  to  sustain  the  losses  for  the
 sake  of  the  country,  So,  Government  will
 be  very  careful,  meticulous  and  to  a  certain
 extent  even  liberal  to  see  that  their  losses
 aré  compensated-—not  exactly  compensated,
 it  8  a  rather  difficult  word  to  use,  but  to  see
 that  the  losses  are  made  good.  This  much
 [  would  like  to  assure  because  it  is  quite  all
 tight  to  say  that  the  houses,  the  crops  etc.,
 should  be  insured,  but  it  is  very  difficult  for
 theve  people  there.  So,  we  will  try  to  work
 the  Act  with  all  the  practical  experience  that
 we  have,  and  with  all  the  sympathy  and
 sense  of  appreciation  of  patriotism  of  the
 people  Irving  in  the  border  areas.

 MR.  SPEAKER  :  Motion  moved  :

 “That  the  Bull  to  make  certain  provi-
 sions  for  the  Insurance  of  goods  m  India
 against  damage  arising  from  emergency
 risks  and  matters  connected  therewith
 or  incidental  thereto,  be  taken  into
 consideration.”

 It  is  not  for  me  to  say  anything  to  the
 Finance  Minister,  but  as  the  war  is  going  on
 purely  in  my  constituency,  Amritsar,  I
 thought  he  would  include  the  crops,  but  I
 aun  very  happy  that  he  has  given  an  assu-
 france.

 We  were  faced  with  a  bit  of  procedural
 difficulty,  and  so  I  allowed  this  motion  to
 be  70406  under  rule  388  because  both  these
 Falls  are  interdependent,  and  when  another
 Bependent  BI  comes,  rule  66  comes  in  the

 Ge  esas,  capeh  and  the  ageume  KB
 ‘ts

 very,  the  sooner  it  is
 Pasned  the  ‘better.
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 SHRI  JYOTIRMOY  BOSU  (Dismond
 Harbour):  But  we  have  not  had  any  tine

 to  study  it, it  isnot  the  real  way  to  do
 the  job.

 MR.  SPEAKER  :  In  an  emergency  every~
 thing  is  legitimate.  You  must  know  this  is
 an  omergency.  Two  hours  have  been  given
 for  it.

 SHRI  JYOTIRMOY  8050  :  Today  is
 the  fifth  day  since  Emergency  was  declared.
 This  Gc  xnment’s  attitude,  its  class  charac-
 ter,  can  vasily  be  seen  from  the  fait  that  they
 first  rushed  through  the  Defence  of  India
 Act.  They  wanted  to  acgnire  powers  first,
 punitive  powers,  powers  which  give  them  a
 biank  cheque  to  arrest  people  who  are  politi-
 cally  opposed  to  then,  or  those  whose  fates
 they  do  not  like.  The  Calcutta  press  says  that
 Mr.  Dias,  the  Head  of  the  West  Bengal
 Government,  has  decided  to  direct  the  district
 Officials  to  make  liberal  056  of  the  Defente
 of  India  Act.

 ta.07  hre,

 (Ma.  Durury-Srxaxnr  in  the  Chair}

 Today  on  the  fifth  day  he  has  come  fare
 ward  with  this  Bill,  and  I  was  going  to  say
 something  about  the  Chair  using  the  powers
 under  rule  66  without  any  rhyme  or  reason.
 Why  should  the  Chair  be  so  anxious  to  serye
 the  cause  of  the  Government  ?

 SHRI  ह,  NARAYANA  RAO  (Bobill))  :
 It  is  not  the  cause  of  the  Government,  it
 is  the  cause  of  the  nation.

 SHRI  JYOTIRMOY  BOSU  ;  I  am  tatke
 ing  about  the  Government  at  the  moment,
 Rule  66  gives  power  to  the  Chair  to  waive
 the  rules,  but  where  is  the  time  for  the  Mém-
 bers  to  study  the  Bit?  You  have  4  big:
 Secretarint,  your  academicians,  your  therpeti+
 cians,  they  will  study  the  Bill  and  you  come
 end  deliver  the  speech  bere,  but  what  about
 us  ?  We  have  to  read  it  ourselves,  study  it,
 we  have  to  find  out  where  you  are  trying  to
 headwink.  Andon  the  fifth  day  the  Clair
 readily  allows  you.

 The  day  the  Defence  of  India  Bil]  was
 brought  here,  I  raised  this  issup  wienther
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 the  Gevetament  had  received  permission
 from  ‘the  Chair  as  required  under  mile  66
 which  says  :

 tA  Bill,  which  is  dependent  wholly  or
 partly  upon  another  Bill  pending  before
 the  House,  may  be  introduced  in  the
 House  in  anticipation  of  the  passing  of
 the  Bill  on  which  it  is  dependent.”

 And  Direction  No.  9  B  says:

 “No  Bill  shall  be  included  for  introduc-
 tion  in  the  list  of  business  for  a  day  until
 after  copies  thereof  have  been  made
 available  for  the  use  of  members  for  at
 feast  two  days  before  the  day  on  which
 the  Bill  is  proposed  to  be  introduced.”

 You  are  violating  your  rules,  You  are  not
 considering  the  fact  that  members  are  required
 to  say  ‘yes’  or  ‘no’  to  something  without
 reading  it.  This  is  unfair  and  I  resent  this
 attitude  of  the  Government  and  the  Char.

 The  Bill  could  not  be  studied  by  us  and
 we  are  really  in  the  dark  about  it.  Why  is  it
 that  they  did  not  study  the  debates  of  962
 and  what  they  did  in  Britan  dumng  World
 War  II  ?  Why  is  it  that  you  did  not  bring  a
 comprehensive  Civil  Defence  Bill?  I  really
 wonder  if  the  Government  has  studied  the
 whole  problem  in  depth.  What  about  the
 Personal  Injuries  Bill?  Thats  very  impor-
 tant.  People  inchiding  those  in  defence  services
 should  get  comprehensive  coverage  for  any
 damage  or  injury  they  might  sustain  during
 the  period  of  emergency.  We  wast  Govern-
 mett  to  clarify  their  stand  in  this  regard.
 Have  you  calcylated  the  expected  quantum
 of  dawiage  and  loss  of  life?  The  whole
 ceioulation  is  inter-locked  with  civil  defenve
 estates.  Ireally  do  not  think  you  have
 done  all  this.

 This  is  almost  a  business  of  general

 —
 .  Ebave  not  had  time

 y  = whether  you  Rtg,  going to  give  this  entire
 to  nationalised  general  insurance,

 .
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 solidated  Fund  of  India  or  from  a  sotionall-
 sed  insurance  company.  It  is  just  from  doné
 pocket  to  another.  We  want  to  know  why
 Government  have  taken  the  whole  thing  on
 their  administrative  machinery,  instead  of
 giving  it  to  nationaliged  general  insurance
 who  have  the  necessary  apparatus  including
 trained  personnel  to  deal  with  the  miatter.
 You  have  not  said  anything  about  that.

 You  have  to  guard  against  over-insurance
 by  some  ambitious,  tricky  people.  Somebody
 will  put  stacks  of  hay  and  call  them  nce  bags
 and  things  like  that.  That  is  how  they  will
 drain  money  from  Government  sources.  And,
 have  you  put  sufficient  importance  on  the
 common,  specially,  the  working  man's  home,
 hearth  and  livelihood  ?  You  have  no  coverage
 for  them.  This  Bill  is  intended  for  the  money-
 bags  those  who  have  big  industries,  big  pro-
 perties,  factories,  etc  My  friend,  Comrade
 Dasaratha  Deb  said  about  crop  insurance.
 Even  that  small  suggestion  had  upset  Mr.
 Chavan.  It  cannot  be  done  because  there  is
 nobody  to  caiculate  it.  So,  the  sum  total  of
 it  is  that  we  donot  have  money  for  the
 common  man,  How  do  you  wish  to  cover  the
 financial  and  other  interests  of  the  common,
 specially,  the  working  man,  his  home,  hearth
 and  hvelihood  ?  Standing  crop  insurance  is
 8  must.  Your  general  insurance  3s  giving
 coverage  to  big  plantations  There  you  have
 enough  people  to  calculate  the  claims  and
 pay  them.  But  when  it  comes  to  thé  small-
 man’s  standing  crop,  this  socialist  Gaovern-
 ment  has  not  got  the  men  and  apparatus

 Rates  should  be  lower  for  smalier  assets
 and  it  should  be  subsidised,  because  the
 nation  has  to  pay  for  the  losses  of  the  few
 who  would  be  incurring  damages  during  the
 emergency.  The  small  property  owders  may
 not  be  able  to  pay  premiums  at  a  time  ip
 advance.  Ido  not  kitow  if  Mr.  Chawan  is
 feally  acquainted  with  the  customs  of  general
 invurance  that  premiums  are  always  paydbie
 in  ativarice.  There  is  no  need  for  mientioning
 ity
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 Premium  for  general  insurance  is  always
 puid  in  advance,  but  when  there  was  interlo-
 cking  of  capital  and  when  general  insurance
 was  being  controlled  by  the  private  sectoer,
 they  had  a  theory  of  ‘heads  I  win,  tails  you
 lose’.  In  theory  youcan  cover;  the  money
 was  paid  in  theory  but  in  practice  it  never
 reached  unless  there  was  a  claim.  We  know
 that.  But  we  are  not  going  into  those  details
 now.

 You  must  ask  for  payment  of  premium
 in  advance  but,  if  possible,  in  instalments.  A
 man  with  small  property  cannot  pay  you  in
 advance  the  war  risk  covered.  But  he  must
 have  a  cover  because  if  his  assets  are  destr-
 oyed,  he  would  not  have  the  means  to  replace
 them.  So,  Government  must  think  about  it
 and  tell  us  here  and  now  on  the  floor  of  the
 House  today  that  they  would  subsidise  the
 rates  for  the  small  coverages,  would  accept
 premia  in  advance  but  in  instalments  and
 would  give  other  concessions  such  as  rates
 for  small  assets  below  a  certain  valuation
 would  be  subsidised  by  the  nation.

 Then,  in  general  insurance,  although  you
 have  nationalised  it,  you  have  followed  the
 much  trodden  path  of  the  private  sector;
 that  is,  the  forced  package  deal  on  the  cust-
 omer.  Please  do  not  follow  that  path.  I  will
 explain  the  package  deal  a  little  further.

 If  you  had  a  house  and  wanted  to  get  a
 cover  for  earthquake  and  earthquake  shock,
 you  cannot  take  out  a  policy;  you  have  to
 pay  for  earthquake,  earthquake  shock  and
 fire,  because  the  premium  for  fire,  according
 to  actuaries’  calculations,  is  much  higher  and
 premium  for  earthquake  is  very  insignificant.
 Therefore,  they  had  converted  the  whole
 business  in  a  shape  and  form  that  came  to
 their  advantage.  With  general  insurance  nat-
 ionalised  we  shall  expect  4  better  behaviour
 in  that  regard.

 SHRI  N.  K.  P.  SALVE  (Betul)  :  Earth-
 quake  only  and  not  fire  ?

 SHRI  JYOTIRMOY  BOSU:  Yes,  if  a
 customer  wanted  it  that  way.  Earthquake
 shock  and  fire  coming  out  of  earthquake  is
 understandable.  There  the  calculation  is  very
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 low,  but  the  moment  it  is  gencral  fire  the
 calculation  goes  up.  I  think,  I  donot  have
 to  explain  these  things  to  Shri  Salve;  I  do
 not  want  to  carry  coals  to  Newcastle.

 SHRI  YESHWANTRAO  CHAVAN  :  We
 know  that  you  are  talking  about  a  matter
 which  is  not  under  consideration.

 SHRI  JYOTIRMOY  BOSU  :  It  is  all
 interlinked.  You  talked  about  advance  pay-
 ment  of  premia.  Can  you  show  me  one
 instance  where  the  premium  could  be  given
 after  the  expiry  of  the  period  covered  ?  That
 shows  your  ignorance.  That  is  why  I  am  trying
 to  tell  you  things  there.

 About  Personal  Injuries  Emergency  Pro-
 visions  Bill,  will  the  Finance  Minister  kindly
 tell  us  whether  he  is  going  to  bring  forward
 a  Bill  to  give  cover  to  personal  injuries,  like
 the  Personal  Injuries  Emergency  Provisions
 Bill,  which  would  include  civilian  personnel
 as  well  as  people  from  the  defence  services
 themselves,  their  injuries,  deaths,  properties
 and  homes  and  hearths  ?  Everything  should
 be  included.  That  Bill  should  also  cover  loss
 of  employment  and  of  earning  up  to  a  certain
 slab.

 Let  the  whole  nation,  |  again  say,  pay
 for  the  few  who  suffer  during  this  war.  But
 we  want  aclear  answer  from  the  Finance
 Minister  on  the  floor  of  the  House  today
 that  he  would  consider  introduction  and
 passing  of  the  Personal  Injuries  Bill  which
 would  cover  everybody  in  the  country.

 MR.  DEPUTY-SPEAKER  i  It  is  true
 that  Members  have  not  had  the  time  to  go
 through  the  Bill  but  this  is  an  emergent  Bill
 to  meet  an  emergent  situation.  But  I  would
 like  to  be  guided  on  two  things.  Firstly,  if  it
 is  the  intention  to  have  both  these  Bills
 passed  today,  we  shall  have  to  sit  beyond
 the  stipulated  time  of  |  P.  M.  The  House
 must  agree  to  that.

 SHRI  YESHWANTRAO  CHAVAN
 If  the  House  passes  them  before  that,  I
 suppose,  you  have  no  objection.

 MR.  DEPUTY-SPEAKER  :  I  have  no
 objection  if  they  can  be  passed  before  that.
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 {Mr.  Deputy  Speaker]

 Sevondiy,  in  order  $o  guide  the  proveed-
 ings  of  the  House  I  would  like  to  know  how

 tach  time  should  be  allotted  for  them,
 otherwise,  4%  becomes  difficult  to  say  to
 Members  that  it  is  time  for  them  to  stop.

 There  are  two  Bills,  This  Bill  is  to  be
 parsed,  After  that,  there  is  the  suspension  of
 the  Rule  and  the  next  Bill  is  to  be  taken  up.
 है  would  like  to  be  guided  about  the  time.

 SHRI  M.  BANERJEE  (Kanpur):  At
 least  2  hours,  4  hour  each.

 MR.  DEPUTY  SPEAKER  :  I  think,  that
 should  be  enough.  Sp,  it  is  2  hours,  bour
 for  each  Bill.  Shri  Ram  Gopal  Reddy.

 की  एस०  रामगोपाल  रेडियो  (निजामी-
 लादेन:  उपाध्यक्ष  मही दब,  अभी  मैंने  श्री

 ज्योतिर्मय  बसु  का  भाषण  बड़ें  ध्यान  से  सुना  ।

 उन्होंने  हिन्दुस्तान  मे  जितनी  चीजें  हैं  उन  सभी

 को  इन्श्योरेन्स  में  शामिल  करते  के  लिए  कहा

 है।  अब  जैसा  उन्होंने  फर्माया  है,  अगर  वैसा

 ही  किया  जाये  तो  पूरे  देश  का  बजट  भी  उसके

 लिए  काफी  नहीं  होगा।  इसलिए  जो  जरूरी

 जरूरी  खोजें  हैं  पहले  उन्हीं  का  इन्श्योरेन्स  करना

 चाहिएं  |  इस  सिलसिले  में  मैं  कहना  चाहता  हूँ
 कि  काम  इंश्योरेंस  और  कुटिल  इश्पोरेंस  करना

 बहुत  जरूरी  है।  गुज़िश्ता  जग  में  हम  देख  चुके

 हैं  कि  पजाब  में  न  शफ  प्रा किस् तान  ने  ही  नष्ट

 किया  बल्कि  जो  पाकिस्तानी  आकर  खेतो  मे

 छिप  गए  में,  उनको  मारने  के  लिए  लोगों  ने

 अपने  लतों  को  भी  जला  दिया  था।  इसलिए
 मैं  हुकूमत  से  चाहता  हूं  कि  जितनी  कीप्स  है  बह
 सब  दृश्यों  की  लाये ।  इसके  अलावा  हमारे
 बार्डर  एरियाज़  मे  जो  हमारे  मवेशी  हैं,  ये  भी

 बहुत  की सती  है,  वह  हमारे  मुल्क  की  दौलत  है  1

 मजे धी  तरह  होने  से  हमारे  किसान  भी  तबाह

 हो  आयेंगे  1  मैं  चाहता  हूं  कि  वहाँ  पर  जो  भी

 किसान  अपने  सेवियों  कं  इंश्योरेंस  करता

 चाहते  हों,  इमरजेन्सी  के  लिहाज ़ले  उनको  ईब्योर
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 किया  जाता  चाहिये  t  ऐसा  अगर  नहीं  होता  है,
 तो  जो  रूरल  लाइफ  है  बहू  समाप्त  हो  जायेगी  ।

 किसानों  को  जो  एफ-एक  थोड़ी  सी  आशा  है

 वह  भी  खत्म  हो  जायेगी  |  इसलिए  जिस  तरह
 से  आप  फैक्टरी  का  इंतजार  करता  चाहते  हैं,

 बड़ी-बड़ी  नलिनों  और  कारखानों  का  इन्तजाम

 करना  चाहते  हैं,  उसी  तरह  से  गाँवों  में  इसका

 इन्तजाम  करना  भी  जरूरी  है  मैं  बाप  इल्मो-
 गेम्स  और  कैटिच  इंश्योरेंस  की  ओ  माँग कर

 रहा  हूं,  वह  सारे  देश  के  लिए  नही  कर  रहा  हूँ
 बल्कि  बेस्ट  सेक्टर  में  जहाँ  पर  हमले  का

 खतरा  है,  वहाँ  के  लिए  ही  कर  रहा  हूँ  4  वेस्टर्न

 सेक्टर  में  जहाँ  पर  हमले  का  खतरा  है  यहाँ  के

 लिए  कह  रहा  हूँ  ।  बेस्डर्न  सेक्टर  मे  जितने  भी

 मवाज़ियात  हैं,  जितना  रूरल  सेक्टर  है,  वहाँ
 जितने  मवेशी  और  क्राप्स  हैं  उनका  एस्टीमेट

 कराकर  इंश्योरेंस  करना  जरूरी  है।  हमारे

 मुल्क  का  किसान  कभी  झूठ  नहीं  बोलता  है

 जैसा  कि  ज्योतिर्मय  बसु  जी  ने  कहा  कि  बाज

 लोग  अपनी  वेल्यू  को  इन् फू लेट  करके  दिखाते

 हैं

 MR.  DEPUTY-SPEAKER  :  That  will
 require  another  Bill,  about  crop  insurance.
 If  you  discuss  about  crop  msurance  and  all
 that,  you  will  be  going  far  beyond  the  scope
 of  the  Bill.  Please  confine  yourself  to  this
 Bill,  There  are  many  others  who  want  to
 speak.  The  time  ts  limited.

 SHRI  N.  K.P.  SALVE:  He  ॥  sugges-
 ting  extension  of  the  Bill  to  crop  insurance.
 He  should  not  be  stifled  from  doing  that.

 MR.  DEPUTY  SPEAKER  :  If  be  want
 to  extend  the  scope  of  the  Bill,  then  you
 must  also  agree  to  extend  the  time.

 SHRI  N,  K.  P.  SALVE  :  The  two  are
 entirely  different.  He  is  suggesting  that  it

 should  be  extended  to  crops.

 MR.  DEFUTY  SPEAKER:  You  ate

 already
 extending  the  time  by  thiy  interrep-
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 at  एम०  रामगोपाल  रेड्डी:  मैं  इतना

 ही  कहना  चाहता  हूँ  कि  क्रिप्स  इंश्योरेंस
 और  कंटिल  इंश्योरेंस  वेस्टर्न  सेक्टर  में  किया

 जाये,  पूरे  देश  में  उसको  करना  जरूरी  नहीं  है।
 ज॑सा  कि  श्री  ज्योतिर्मय  बसु  ने कहा  कि  लोग

 कारखानों  और  दूसरी  चीजों  की  कीमत  इन्फूलेट
 करके  बताते  हैं  तो  उसका  यहाँ  कोई  मौका

 हीं  है  ।  कई  चीजों  से  उसको  चेक  किया  जा

 सकता  है  |  इस  माँग  के  साथ  मैं  अपना  भाषण

 समाप्त  करता  हूं  ।

 SHRI  Ss.  M.  BANERJEE  (Kaapur)  :  |
 rise  to  support  the  Bill.  But  |  wish  to  submit
 that  last  time  when  this  Bill  came  up  for  dis-
 cussion,  certain  doubts  were  expressed  about
 certain  clauses  of  the  Bill.  But,  unfortunately,
 this  Bill  was  circulated  this  morning  and  it
 was  not  possible  for  us  to  go  through  all  the
 clauses.  But,  since  I  was  present  in  962
 also  when  a  similar  Bill  was  passed,  [  hope,
 Sir,  I  shall  be  able  to  suggest  some  measures
 which  should  be  adopted  by  the  Govern-
 ment.

 As  far  as  this  emergency  risk  insurance
 in  regard  to  undertaking  or  goods  is  con-
 cerned,  it  is  a  ust.  during  this  Emergency.
 We  want  to  know  from  the  hon.  Minister  as
 to  what  will  happen  to  those  people  who  lost
 their  property  before  discussion  of  this  Bill
 or  before  passing  of  this  Bill.  We  may  be
 passing  it  to-day  and  |  am  sure  the  other
 House  also  may  pass  it  and  the  President
 may  give  his  assent  tomorrow  or  the  day
 after  and  unless  it  becomes  an  Act,  it  will
 not  be  implemented.  So,  there  should  be
 some  saving  clause  by  which  these  cases
 could  also  be  covered.  Of  course,  in  the
 border,  whether  in  Punjab  or  in  the  Western
 sector  or  in  the  Eastern  sector,  there  is  no
 panic.  |  am  so  happy  to  receive  telegrams
 from  my  trade  union  officials  from  Halwara
 which  was  bombarded,  from  Jodhpur,  from
 Jullunduc  and  from  so  many  other  places
 that  their  morale  is  extremely  high.  I  am
 sure  they  are  prepared  to  take  any  risk  for
 the  sake  of  their  motherland  and  for  defend-
 ing  the  motherland  against  this  aggression
 hy  the  military  dictators  of  Pakistan.
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 I  heard  over  the  All  India  Radio  yeste-
 rday  that  about  32  people  have  also  died,
 all  belonging  to  the  civilian  popula-
 tion,  in  Haryana  and  Punjab  because  of
 shelling  by  Pakistan  army.  So,  ‘the  que-
 stion  was  raised  by  my  hon.  friend,  Shri
 Jyotirmoy  Bosu  and  probably  by  the  other
 friend  who  spoke  before  me,  that  there  sho-
 uld  be  some  provision  to  safeguard  the  inter-
 ests  of  the  people  also  apart  from  the  need
 to  safeguard  the  property.  So,  I  would  like
 to  know  from  the  hon.  Minister  as  to  what
 should  we  do.  What  Government  is  going
 to  to  do  to  have  a  compulsory  insurance  in
 the  case  of  those  people  who  are  in  the  bor-
 der  areas?  In  our  country,  ]  think  a  very
 negligible  percentage  of  people  are  insured.
 I  am  speaking  in  this  House,  |  am  not  insu-
 red.  You  can  imagine  what  will  happen  to
 other  people.  Not  because  |  cannot  afford
 insurance,  but,  I  feel  Iam  going  to  live  Jong.
 So,  the  question  arises  in  these  areas  espe-
 cially  in  the  Western  sector  and  the  Eastern
 sector,  in  the  border  areas,  as  to  what  will
 happen  to  those  people  who  are  facing  encmy
 shelling  everyday  ?  I  know  in  the  Chamb  area
 and  other  areas  there  is  a  problem  to-day.
 Two  lakhs  of  people  have  shifted  to  Jammu
 city  itself  and  they  want  some  shelter  be-
 cause  of  enemy  bombardment.  I  am  sure  the
 Government  with  its  resources  will  be  able
 to  meet  this  demand.  They  want  some  secu-
 rity  against  the  Pakistani  onslaught.

 Then  a  word  about  property  including
 crops.  Now,  general  insurance  belongs  to  tha
 nation.  It  belongs  to  the  Government.  Jt  is
 no  more  in  the  hands  of  the  private  sector
 and  let  us  not  commit  the  same  mistake  as
 we  did  in  the  past  when  some  of  the  ships
 which  were  impounded  by  Pakistanis  made
 tall  claims  and  they  are  still  making  tall  cla-
 ims.  Some  of  them  may  be  genuine  and  some
 of  them  may  not  be  genuine.  That  is  why  I
 would  request  the  hon.  Minister  to  kindly
 give  some  assurance  as  regards  the  cases  of
 those  who  have  suffered  personal  injuries  in
 the  borders  and  those  who  have  already  lost
 their  property  during  the  period  before  the
 passage  of  this  Bill.  I  hope  the  hon.  Minis-
 ter  would  throw  some  light  on  these  points.

 With  these  words,  I  lend  my  support  to
 the  Bill.
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 *SHRI  J.  M.  GOWDER  (Nilgiris)  :  Mr.
 Deputy  Speaker,  Sir,  on  behalf  of  the  Dra-
 vida  Munnetra  Kazhagam  to  which  I  have
 the  honour  to  belong,  |  would  like  to  extend
 my  whole-hea  rted  support  and  say  a  few
 words  on  the  Emergency  Risks  (Goods)  Ins-
 urance  Bill  introduced  by  the  hon.  Finance
 Minister.  At  the  time  when  the  nation  is  fa-
 cing  an  emergency  and  when  such  essential
 legislations  are  required,  it  is  not  proper  to
 say  that  no  time  has  been  given  to  the  hon.
 Meinbers  to  study  the  Bill  and  the  Govern-
 ment  are  likely  to  commit  mistakes  in  the
 implementation  of  the  provisions  of  the  Bill.
 It  is  just  like  trying  to  loot)  a  house  which
 is  already  burning.  This  is  not  the  time  for
 finding  fault  with  the  Government  for  bring-
 ing  forward  this  legislation  in  a  hurry.  As
 this  is  a  very  useful  Bill,  it  should  be  wel-
 cemed  by  one  and  all  in  this  House.

 Here,  I  would  like  0  raise  one  or  two
 issues  which  are  very  pertinent  to  the  Bill
 and  for  which  I  scek  clarific.tions  from  the
 hon.  Minister  of  Finance.  It  is  stated  in  Cla-
 use  5  that  the  Central  Government's  liability
 as  the  insurer  under  the  Scheme  wil]  be  limi-
 ted  in  each  case  to  eighty  per  cent  of  the
 insurable  value  of  the  goods.  Here  1  would
 refer  to  clause  7  (2)  where  it  is  stated  that
 the  goods  of  the  value  uf  Rs.  50,000  or  less
 are  not  compulsorily  insurable.  This  means
 that  this  scheme  will  be  compulsorily  appli-
 cable  to  goods  having  a  value  of  more  than
 Rs.  80,000.  Fhat  being  sv,  |  fee!  that  the
 Government’s  liability  of  80",  of  insurable
 value  is  on  the  high  side.  When  there  is  a
 national  crisis  involving  the  security  of  the
 country,  the  Government  need  not  commit
 itself  to  80°,  liability.  |  am  oof  the  view
 that  if  should  be  reduced  to  60°  ae

 Then,  regarding  clause  6,  |  would  like
 to  know  from  the  hon.  Minister  of  Finance
 whether  they  have  already  finalised  the  sch-
 eme  for  implementing  the  provisions  of  this
 Bill  and  also  whether  they  have  selected  the
 agent  or  the  administrator  for  this  scheme.
 As  this  scheme  is  to  be  implemented  forth
 with,  it  is  very  necessary  that  the  scheme
 should  have  been  finalised  even  before  intro-
 ducting  this  Bill  here.

 *The  original  speech  was  delivered  in  Tamil.
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 Clause  9  prohibits  private  insurers  from
 competing  with  the  Central  Government
 under  this  scheme.  It  is  known  to  all  of  us
 that  both  the  Life  Insurance  as  also  the  Gene-
 ral  Insurance  have  been  naiionalised  by  the
 Government  and  there  is  no  private  insurer
 at  all  in  the  country.  I  do  not  appreciate  the
 necessity  for  having  this  Clause  in  this  Bill.

 Under  clause  3  there  is  a  provision  to  the
 effect  that  the  goods  which  have  been  already
 seized  by  enemy  will  not  be  insurable.  Only
 today  this  Bili  has  been  introduced  in.  this
 House  and  it  will  become  an  Act  in  the
 course  of  two,  three  days.  Ido  not  know
 why  this  Bill  should  contain  such  a  reference
 for  the  property  which  has  already  been  seized
 by  the  enemy.  I  feel  that  this  is  superfluous
 in  the  present  context  of  things.

 In  the  Definition  Clause,  there  is  a
 separate  mention  of  articles  used  in  or  for
 the  construction  or  repair  of  any  ship.  When
 the  definition  for  “goods”  is  quite  extensive
 in  itself,  |  would  like  to  know  the  significance
 for  making  a  special  reference  to  articles  used
 in  the  construction  or  repair  of  a  ship.  I
 would  like  to  seek  the  clarification  from  the
 Minister  of  Finance.

 When  the  scheme  is  going  to  be  made
 applicable  to)  goods  of  the  value  of  S0.000
 and  more,  |  do  not  know  why  it  shoul!  be
 made  compulsory.  It  is  in  the  interest  of
 suppliers  and  sellers  that  they  should
 insurance  their  goods  on  their  own  especially
 during  an  emergency  time.  In  fact,  it  should
 be  a  voluntary  effert  on  their  part  and  not
 made  compulsory  from  the  side  of  Govern-
 ment.  I  wish  that  the  hon.  Minister  will
 delete  the  word  “compulsory”  and  insert
 “voluntary”  in  its  place.  It  need  not  be  repea-
 ted  that  in  their  own  self-interest,  the  sellers
 and  the  suppliers  should  avail  of  the  facility
 extended  by  the  Government  during  an  emcr-
 gency.

 It  is  no  doubt  a  welcome  measure  in  the
 interest  of  the  economy  of  the  country.  But,
 I  would  like  to  suggest  here  that  for  the
 people,  particularly  the  people  living  in  berder
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 areas,  the  poor  agriculturiets,  who  might  be
 affected  and  whose  crops  might  be  destroyed
 during  the  war,  a  scheme  of  crop  insurance
 should  be  formulated  immediately  and  intro-
 duced  to  give  protection  to  them.  I  hope
 that  the  Government  will  give  serious  consi-
 deration  to  the  proposal  I  have  made.

 With  these  few  word,  I  welcome  the  Bill.

 Sto  mata  (बम्बई-दक्षिण)  :  उपाध्यक्ष
 महोदय,  मैं  इमर्जेन्सी  रिस्क  (गुड्स)  इंश्योरेंस
 बिल  का  समर्थन  करने  के  लिये  खड़ा  हुआ  हूँ
 श्री  ज्योतिर्मय  बसु  ने,  जैसी  उनकी  आदत  है,
 सरकार  को  दोष  देने  का  प्रयत्न  किया  a  जब
 वित्त  मंत्री  इस  बिल  को  पेश  कर  रहे  थे,  तब
 उन्होंने  बतलाया  था  कि  आपातकालीन  समय
 में  हमें  ऐसे  कदम  उठाने  चाहियें  जिनसे  देश  में
 विश्वास  जागृत  हो,  जिनसे  देश  में  वह  घेरे  बना
 रहे,  जिनसे  देश  के  एक  कोने  से  दूसरे  कोने  तक
 सारे  सामान,  चाहे  सरकार  के  हों  या  उन
 कारखाने  वालों  के  जिनको  हम  प्राइवेट  सैक्टर
 कहते  हैं,  उन  स्थानों  तक  पहुँचाने  जा  सकें  ताकि
 जो  हमारे  युद्ध  की  गति  है  वह  किसी  प्रकार
 कम  न  पड़  जाये  |  वित्त  मंत्री  जी  ने  यह  बिल
 देश  में  एक  विश्वास  प्रस्थापित  करने  के  लिये
 पेश  किया  है

 मैं  ऐसा  मानता  हूँ  कि  हमारी  खेती  और

 हमारे  पशुधन  का  भी  इंश्योरेंस  होना  चाहिये,
 उन्होंने  पिछली  बार  कहा  था  कि  उनकी  खेती
 की  बीमा  की  माँग  ठीक  है  लेकिन  उसको
 आँकना  और  उसके  आँकड़े  न  तैयार  होने  से

 इतनी  जल्दी  नहीं  संभव  हो  सकेगा  ।  मैं  इतना
 अवश्य  कहना  चाहूँगा  कि  जितनी  भी  हमारी
 बार्डर  रियाज़  हैं,  जिनका  ज़िक्र  हमारे  अध्यक्ष
 श्री  ढिल्लों  ने  भी  किया,  अगर  सिर्फ  उन  स्थानों
 पर  खड़ी  हुई  खेती  के  बारे  में  भी  बीमा  का
 विचार  किया  जा  सके  तो  ऐसा  करना  चाहिये।
 अगर  आज  हमारे  वित्त  मंत्री  उस  पर  विचार

 नहीं  कर  सके  हैं  तो  सिर्फ  इसलिए  कि  आकड़े
 उनके  पास  नहीं  हैं  और  उनको  यह  भय  लग
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 रहा  है  कि  खेती  शायद  एक  लाख  की  होगी
 लेकिन  उसको  दो  लाख  का  बतलाया  जायेगा  ।
 मैं  ऐसा  मानता  हूँ  कि  जब  सामान  एक  जगह  से

 दूसरी  जगह  जाता  है  तब  उसमें  भी  वह  रिस्क

 रहता  ही  है।  आज  जब  हम॒  लड़ाई  के  प्रयत्नों
 में  मदद  करने  का  यत्न  कर  रहे  हैं,  तब  में  ऐसा
 मानता  हूँ  कि  अगर  कोई  सबसे  बड़ी  इंडस्ट्री
 हमारी  है,  सबसे  बड़ा  उद्योग  है,  तो  वह  खेती

 है  ओर  सबसे  बड़ा  धन  अगर  कोई  है  तो  वह
 हमारे  पशुधन  हैं  a आज  चूँकि  बार्डर  रियाज़
 पर  युद्ध  हो  रहा  है  और  हम  इस  बात  पर  पूरी
 तरह  से  विचार  नहीं  कर  सके  हैं  तो  तीन  चार
 दिन  बाद  मंत्री  महोदय  इसके  लिये  अमेंडमेंट
 लाने  का  प्रयत्न  करेंगे,  ऐसी  आज्ञा  है।

 मैं  बहुत  ज्यादा  बोलना  नहीं  चाहता  हूँ,
 लेकिन  इतना  अवश्य  बतला  देना  चाहता  हूँ  कि
 इस  बिल  की  कलमों  पर  मंत्री  महोदय  ने  बहुत
 सी  बातें  बतलाई  हैं  ।  उन्होंने  कहा  है  कि  अगर
 किसी ने  प्रीमियम  में  देरी  की और  उसके  साथ  ही
 उसका  कुछ  नुक्सान  हो  गया  है  तो  हम  उसका
 विचार  नहीं  कर  सकेंगे  ।  लेकिन  फिर  भी  हम
 इसका  अवश्य  ध्यान  रखेंगे  कि  जितना  भी

 नुक्सान  उसका  हुआ  है  और  वह  आवश्यक  चीज

 है,  तब  उसका  विचार  करेंगे।  यह  बात  सच  है
 कि  देश  के  जवानों  से  हम  बड़ी-बड़ी  आयें

 लगाए  बैठे  हैं  लेकिन  अगार  जवानों  को  पहुँचाने
 जाने  की  जो  भी  वस्तुएँ  हैं,  उनको  पर्याप्त  मात्रा
 में  पहुँचाने  क ेलिए,  जहाँ  पर  सामान  पैदा  हो  रहा
 है,  देश  में,  उसको  उन  तक  पहुँचाने  के  लिए
 जल्दी  न  की  गई  तो  यह  न्याय  नहीं  होगा  ।  इन
 सब  चीजों  के  लिए  समय  पर  विश्वास  लाने  के

 लिए  इस  बिल  की  आवश्यकता  थी  ।

 श्री  कार  बी०  बड़े  (खरगोन)  :  यह  जो

 इमरजेंसी  रिस्क  इंश्योरेंस  बिल  शासन  ने

 हमारे  सामने  प्रस्तुत  किया  है,  इसका  मैं  विरोध

 नहीं  करता  हूँ,  इसका  मैं  समर्थन  करता  हूँ  1
 साथ-साथ  कुछ  जो  डिफिकल्टीज़  हैं,  उनकी
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 हरफ  मैं  वित्त  मंत्री  जी  का  ध्यान  दिलाना

 चाहता हूँ  4962  में  भी  ऐसा  ही  बिल  आया

 भरा  ।  तब  भरी हम  लोगों  ने  कहा  था  कि  है
 में  ये.  चीजें  भी  शामिल  की  जानी  चाहियें,

 एंप्रिकल्चस्ल  मुषुज,  क्राप्स,  केवल,  हासिल,

 फ्रैक्ट्रीज,  रेजीडेंशल  प्लेसिस  ।  अब  अगर  ऐसा
 कर  दिया  जाता  तो  ज्यादा  अच्छा  होता  तब

 श्री  मोरारजी  देसाई  बिल्  मंत्री  थे  ओर  उन्होंने

 कहा  था  और  शायद  चित्रण  साहन  भी  आज

 यही  कहें  कि  एग्रीकल्चरल  गुडूर,  कैटल  आदि

 का  जहाँ  तक  प्रश्न  है,  उन  लोगों  से  प्रीमियम

 लेना  बड़ा  मुश्किल  हैं  क्योंकि  किसान  गरीब

 होता  है  कौर  उसके  ऊपर  कम्पलशन  करता

 ठीक  नहीं  -  किस  त  रह  से  प्रीमियम  फिक्स  किया

 जाए,  शायद  इस  पर  सरकार  को  विचार  करना

 हैं  और  चूँकि  इस  पर  विचार  नहीं  किया  जा

 सका  है,  इस  वास्ते  शायद  इनको  इसमें  शामिल

 नहीं  किया  गया  है।  इस  वक्त  यह  बतलाने  की

 जरूरत  नहीं  है  कि  यह  देश  किसानों  का  देश

 है।  उनके  कीट  का  और  क्राप्स  का  भी  नुक्सान
 होना,  इसलिए  उसकी  तरफ  शासन  का  ध्यान

 अवश्य  जाना  चाहिये  |  इस  बिल  में  बहु  इसको

 नहीं  कर  सकते  हैं  ती  किसी  और  कप  में  वह
 इसको  कर  |

 प्रीमियम  जो  आपने  रखा  है,  उसके  बारे

 में  आपने  कहा  है  कि  तीन  परसैंट  से  ज्यादा  वह

 नहीं  होगा  962  में  इस  पर  बहस  हुईं  थी

 और  एमेंडमेंट  भी  मैं  लाया  था  तबे  जो  डिस्क-

 दाग  हुआ  था,  उसको  भी  मैं  लाया  हूँ

 +***amount  of  asi  One  premium  payable
 is  not  less  than  such  amount  specified  in
 the  scheme,”

 It  would  be  bejter  if  it  was  two  per  cent

 sere  है गिर  रुपये  से  अधिक  बाली  जो

 निशाना  अहंता  हूँ  द...  क्लोज़7  है
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 “Provided  that  the  scheme  éhall  not
 restrict  the  carrying.  on  of  business...
 does  nat  exceed  fifty  thousand  rupecs.”

 gare  हजार  से  नीचे  अगर  कीमत  होगी  तो

 उस  पर  यह  लागू  नहीं  होगा।  इसका  उनके

 पा प्त  गया  एक्सप्लेनेशन  है,  यह  मैं  जानना  चाहता

 हूँ  ।  क्‍यों  इसको  पचास  हजार  से  ऊपर  पर  लागू
 किया  जा  रहा  है|  श्री  मोरारजी  देसाई  से  भी

 जब  इसके  बारे में  पूछा  गया  था,  तब  वहू  चुप

 हो  गये  थे  ।  इसके  पीछे  क्राइटीरियन  क्‍या  है।
 नीचे  लागू  क्‍यों  नहीं  इसको  किया  जा  रहा  है,

 इसका  खुलासा  मंत्री  जौ  करें  ।

 मती  जी  ने  कहा  है  कि  यह  टैक्सेशन

 नहीं  है  यह  इनश्यीरेंस  बिल  है  1  जो  नुकसान

 होगा,  उनकी  देने  के लिए  शासन  ने  इस  में

 भ्राविजन  किया  है।  पेज  8  पर  इलाज  7  के

 भारी  में  आप  कहते  हैं  :

 “If  at  any  time  the  amount  standing  to
 the  credit  of  the  Fund  exceeds  the  sum
 which,  in  the  opinion  of  the  Central
 Government,  is  likely  to  be  required  for
 the  making  of  payments  out  of  the  Fund,
 the  excess  shall  be  disposed  of  in  such
 manner  as  the  Central  Government  may
 think  fit.”

 That  is  not  before  us.  In  962  algo,  the
 same  thing  was  there.  What  is  that  manner  ?
 How  are  you  going  to  dispose  of  the  excess
 amount  ?  You  have  not  said  anything  about
 it.

 डेलिगेशन  आफ  पा वर्ज  इसमें  बहुत  ज्यादा

 है।  एनेबलिंग  क्लॉज  जिसे  कहते  हैं  उत  तरह

 की  इसमें  बहुत सी सी  क्लासिक  हैं।  यहां  कहां  गया
 है ंकि  आगे  हम  हकीम  आयेंगे  मिश्रण  कौन  सी
 हैं,  वह  बतायेंगे  जो  शिशु  इंश्योर  नहीं  हैं  उत

 गुदाज़  का  व्यापार  नहीं  किया  जा  सकती  हैं  1

 शुरू  सें  इलाज  7  में  कहा  गयी  हैं

 “When  while  the  Scheme  js  in  operation
 no  person  shall  aych  Gate  88  slay
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 be  apecified  in  this  behalf,,..,,carry  on
 any  business  in  India  as  a  seller  or
 supplier  of  gooda,  Prd

 962  में  मैं  बोला  था  t  उस  वक्‍त  मैंने  कहा  था

 कि  वह  जो  क्लास  है

 ‘that  nobody  can  deal  with  business  if
 that  business  is  not  insured.”

 इस  प्रकार  के  रिस्ट्रक्शन  क्‍यों  लगाई  गई  है  t

 50,  000  के  नीचे  परमिशन  दी  है।  बल्कि  यह

 होना  चाहिये  कि  एमरजेंसी  है,  वार  जल  रही

 है  और  इंश्योरेंस  बिल  होना  चाहिये  और

 उसमें  कितनी  फैक्ट्रिज  हैं,  माह  हैं  जैसे  कोल

 माइंस  और  उनके  आसपास  जो  रेजीडेंशल

 बवाल  हैं,  जहाँ  मजदूर  रहते  हैं,  उनके  वास्ते

 भी  कुछ  प्राचीन  हो  ।  उसकी  तरफ  भी  शासन

 का  ध्यान  जाना  चाहिये

 962  में  जैन  साहब  एम०  पी०  थे  आप  भी

 मेम्बर  थे  :  जैन  साहब  ने  कहा  था  :

 “There  is  nothing  newfthat  I  am  saying.
 During  the  Second  World  War  in  the
 United  Kingdom  I  understand  a  much
 more  comprehensive  scheme  of  war  risk
 insurance"[was  undertaken  to  cover  the
 risk  in  relation  to  residential  houses,
 shops,  etc.”

 मैं  बाप  स ेजानना  चाहता  हूँ  कि  इस  प्रकार
 को  कांप्रिहेंसिद  बिल  आप  क्यों  सहीं  लाते  हैं  ।

 SHRI  H.M.  PATEL  (Dhandhuka):  |
 think  these  Bills  are  certainly  to  be  welcomed
 and  if  I  make  a  few  observations,  it  is  only
 to  point  out  that  they  do  not  go  far  enough,
 ther  do  not  cover  a  great  many  things  that
 Ought  to  be  covered.  These  have  been  painted
 out  by  some  of  the  previous  speakers.  But  I
 would  refer  in  particular  to  the  gap  which
 the  Finance  Minister  referred  in  his  openiag
 comatks,  He  said:  a  gap  undoubtedly  exists
 peewern  the  date  of  the  Emergency  Declara-
 tion  and  the  date  on  which  this  Bilt  or  rather
 the  scheme  that  will  be  framed  under  this
 Act  when  it  will  be  brought  into  force.  What
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 is  Government  going  to  do  about  it?  The
 hon.  Minister  says  that  be  proposes  to  work
 out  some  prenicipies  and  some  method hy
 which  compensation  may  be  given.

 SHRI  YESHWANTRAO  CHAVAN  :
 Ex-gratia  payments.

 SHRI  H.  M.  PATEL:  They  will  also  be
 given  according  to  some  principles.  It  seems
 tome  that  so  far  as  the  undertakings  ate
 concerned,  those  will  be  insured  in  the
 ordinary  way  and  if  they  are  so  insured  there
 could be  no  doubt  as  to  the  value  of  the
 properties  insured  and  if  these  ate  damaged
 they  certainty  should  be  compensated  in  fail
 without  any  restriction.

 TI  want  to  make  another  suggestion  for
 his  consideration.  In  so  far  as  goods  ave
 concerned,  their  case  is  extremely  difficult.
 Most  of  goods  would  not  be  insured  at  all  and
 there  the  principle  of  ex-gratia  would  have
 to  be  applied,  and  applied  ina  generous
 spirit.

 Reference  has  been  mude  to  standing
 crops  and  various  other  things  such  ab  resi-
 dential  properties,  etc.  which  would  be
 damaged.  I  would  like  the  Finance  Minister
 to  indicate  if  he  has  in  mind  some  scheme
 under  which  all  these  things  could  be  covered.
 It  is  understandable  that  he  could  not  tring
 forward  a  scheme  to  insure  all  these  thistgs;
 may  be  even  the  people  would  not  be  able
 to  pay  the  premium  that  would  have’  to  be  *

 paid.  There  is  no  doubt  that  a  great  number
 of  people  would  be  seriously  affected  by  the
 damage  that  would  be  inflicted  by  enemy
 activities.  It  is  at  the  same  time  imperative
 on  Government’s  part  to  see  that  the  affected
 individuals  ate  rehabilitated;  I  use  that  wort
 deliberately.  There  should  be  some  scheme
 or  atrangement  for  ascertaining  these  lossed
 and  for  making  it  possible  for  these  people
 to  be  enabled  to  re-establish  themseives.

 ido  not  wish  to  go  into  other  lacunae
 that  exist,  some  of  them  havo  been  pointed
 out  by  Shri  Bade,  There  has  also,  unfortuna~
 tely,  not  been  time  to  go  into  these  Bill  znd
 point  them  out,  but  we  60  hope  that  Gover
 ment  would  be  prepared  to  receive  द...
 tions  from  फ  subsequently  antl  aso  करा
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 some  modifications  in  the  light  of  their  own
 experience  to  enable  the  Acts  to  be  admini-
 stered  in  the  spirit  and  manner  in  which  they
 are  intended  to  be  administered.

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN)
 Except  Shri  Jyotirmoy  Bosu,  most  of  the
 Members  have  welcomed  the  Bill,  and  even
 Shri  Jyotirmoy  Bosu  did  not  oppose  the  Bill,
 he  merely  made  a  complaint  about  the  delay
 in  bringing  forward  the  Bill.  |  agree  there
 was  delay,  a  delay  of  three  or  four  days,  but
 there  are  certain  procedural  things  to  be
 gone  through.  After  giving  notice,  it  isl
 who  have  come  before  the  House  to  waive
 the  rule  so  that  the  Bill  can  be  passed.
 Therefore,  the  intention  is  to  get  it  through  as
 quickly  as  possible.

 One  of  the  points  made  is  that  we  are
 not  trying  to  extend  the  scope  of  the  Bill  to
 include  agricultural  property,  crops,  residen-
 tial  quarters  etc,  As  a  matter  of  fact,  this
 is  a  scheme  of  a  different  type  and  there  is
 an  element  of  compulsion  in  it.  The  question
 of  extending  general  insurance  to  crops  etc.,
 is  a  separate  one  and  can  _  be  considered
 separately.  If  we  say  that  agricultural  lands
 should  be  insured  compulsorily  and  they
 should  pay  the  premium,  then  it  will  be  a
 harassment  of  the  agriculturists  in  the  border
 areas,  for  the  small  villager  to  pay  the
 premium.  Therefore,  we  have  decided  that
 in  the  case  of  crops  and  buildings  in  the
 border  areas  which  are  destroyed  by  enemy
 action,  it  is  for  us  to  take  a  liberal  attitude
 and  give  them  ex-gratia  payment,  as  we  did
 in  965.  ]  can  tell  you  from  my  own
 personal  experience  that  we  did  it  in  1965.
 Of  course.  the  suggestion  is  very  laudable
 that  we  should  include  them  in  the  general
 insurance  scheme,  and  I  think  that  was  one
 of  the  purposes  for  which  we  nationalised
 general  insurance,  but  that  should  not
 be  linked  with  this  scheme.

 Shri  Jyotirmoy  Bosu  wanted  to  know
 whether  we  were  going  to  bring  7  specific
 amendments  to  the  Personal  Injuries  Act  of
 962  to  cover  this  particular  period.  I  would
 Jike  to  tell  him  that  it  is  the  intention  of
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 Government  to  bring  an  amendment  to  that
 Act,  because  that  is  a  permanent  Act,  only
 its  operation  will  have  to  be  made  applicable
 to  the  present  emergency.

 Another  Member  said  that  Government
 was  going  up  to  80  per  cent,  but  if  you  see
 the  actual  wording  of  the  Bill,  it  says  it  will
 not  go  beyond  80  per  cent.  It  does  not  mean
 that  in  each  and  every  case  we  will  give  80
 per  cent.  He  wanted  to  reduce  it  to  60  or
 even  50  per  cent.  Actually,  in  some  cases  it

 may  be  even  less  than  50  per  cent,  but  in
 some  deserving  cases  we  may  be  required  to
 go  upto  80  per  cent,  but  it  is  not  com-
 pulsory.  We  have  fixed  a  ceiling  of  80  per
 cent,

 Shri  Bade  referred  to  three  per  cent
 premium  provided  in  the  Bill,  but  J  can  tell
 him  of  our  actual  experience  of  the  working
 of  this  Act  last  time.  We  had  to  make  use
 of  itin  963  and  1965.  The  maximum
 premium  charged  was  |  per  cent.  In  many
 cases,  it  was  less  than  that—.4,.6,  etc.  and
 the  maximum  was  |  per  cent.  In  the  case  of
 emergency,  it  is  better  for  Government  to
 have  a  little  more  flexible  power.  It  is  one
 thing  to  have  a  power  and  another  thing
 to  make  use  of  it.  In  actual  practice,  we  have
 been  very  reasonable  in  this  matter,

 The  other  constructive  speech  came  from
 Mr.  H.  M.  Patel.  When  we  are  going  to
 make  ex-gratia  payments,  I  indicated  there
 will  be  some  principles.  Certain  assessments
 will  have  to  be  made  and  they  will  be  based
 on  cerain  principles.  He  has  suggested  one
 of  the  principles.  I  cannot  say  that  it  will  be
 the  only  principle.  But  certainly  that  casn  be
 taken  as  one  of  the  guidelines.  I  apologie  to
 the  House  for  the  fact  that  there  was  no  time
 for  hon.  Members  to  study  the  Bill.  But  if
 hon.  Members  have  any  other  suggestions  to
 over-come  the  deficiencies  noticed  in  actual
 practice  I  assure  you  that  I  will  myself  come
 before  the  House  with  further  amendments.
 If  hon.  Members  have  any  suggestion  about
 the  scheme  which  is  going  to  be  prepared
 under  the  Act—that  is  the  operative  part  of
 the  Act—I  will  certainly  take  that  ints
 account,
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 श्री  दरबारा  सिह  (होशियारपुर)
 मिनिस्टर  साहब  बहुत  अच्छा  बिल  लाये  हैं  1
 मैं  पूछना  चाहता  हूँ  कि  जिन  लोगों  की  क्रिप्स

 मिलिटरी  ने  आकुपाई  की  हुई  हैं,  जिनकी  फसलें

 खराब  हो  गई  हैं  और  जो  रबी  की  फसल  नहीं
 बो  सकेंगे,  क्या  उनको  भी  कनसिडरेशन  में

 लाया  जायेगा  ।

 SHRI  YESHWANTRAO  CHAVAN
 We  are  not  trying  to  put  it  in  the  straight-
 jacket  of  an  Act.  We  are  keeping  it  to  our
 discretion.  When  ex-gratia  payments  are
 made,  all  these  factors  can  be  taken  into
 consideration.  Mr  Patel’s  point  was,  these
 people  are  really  suffering  because  of  a
 nationai  calamity  and  emergency  and  it  is
 our  duty  to  rehabilitate  them.  That  is  the
 main  principle  on  which  we  will  proceed.

 Mr.  Buta  Singh  had  in  mind  two  points.
 One  was  about  crops,  which  I  have  explain-
 ed.  The  other  was  about  machinery  of  the
 undertaking.  In  the  second  Bill  I  am  going
 to  move,  if  you  see  the  definition,  property
 includes  the  plant,  machinery,  factory,  etc.

 SHRI  JYOTIRMOY  BOSU:  Money-
 bags’  interests  are  covered  by  the  Bill.  What
 about  workers  living  in  industrial  estates  ?
 CUnterruption).

 SHRI  YESHWANTRAO  CHAVAN :  If
 you  see  the  definition  of  ‘factory  building’,
 it  includes  everything  within  three  kms.
 CUnterruptions)

 r3hrs,

 SHRI  R.  V.  BADE  :  They  are  very  good
 suggestions.

 SHRI  YESHWANTRAO  CHAVAN  :  I
 said,  will  consider  it  if  you  make  any
 specific  suggestion  about  it.  His  opposition
 is  political.  He  says,  everything  that  is  being
 done  for  factories  is  for  moneybags.  There
 are  many  public  sector  factories  and  corpora-
 tions  also  How  can  he  say  that  ?

 SHRI  JYOTIRMOY  BOSU  :  You  are
 non-political  ?
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 SHRI  YESHWANTRAO  CHAVAN  :
 Your  criticism  is  based  on  political  prejudice.
 {  am,  of  course,  political  but  your  criticism
 was  based  on  certain  prejudices  which  are  of
 a  political  nature...  (Interruption)

 DR.  RANEN  SEN  (Barasat)  :  What
 happens  in  regard  to  workers  inhabiting  those  ?
 areas  if  they  are  wounded  or  are  dead  ?
 That  is  not  clear  from  the  Bill.

 SHRI  YESHWANTRAO  CHAVAN
 That  is  a  different  matter  altogether.  It  can-
 not  be  included  in  goods  and  undertakings.
 That  will  have  to  be  covered  or  considered
 separately  through  the  Personal  Injuries  Act
 which  he  mentioned.  I  have  said  that  it  is
 our  intention  to  amend  that  Act.  That  point
 I  had  made  before  you  came.  I  specifically
 said  that  that  was  our  intention.

 SHRI  H.  M.  PATEL:  How  long  will
 the  scheme  that  you  have  in  mind  take  ?

 SHRI  YESHWANTRAO  CHAVAN  :  It
 will  not  take  much  time.  Immediately  after
 I  get  the  assent  of  the  President  to  this  Bill
 after  its  passage  through  Rajya  Sabha,  I  think
 we  will  notify  the  scheme.

 MR.  DEPUTY  SPEAKER  :  The  ques-
 tion  is  :

 “That  the  Bill  to  make  certain  provis-
 ions  for  the  insurance  of  goods  in  India
 against  damage  arising  from  emergency
 risks  and  matters  connected  therewith  or
 incidental  thereto,  be  taken  into  consid-
 eration.”

 The  motion  was  adopted.

 Clause  2—(  Definitions)

 SHRI  DASARATHA’  DEB:  Sir,  I
 move:

 Page  2,  line  38,—

 add  at  the  end—

 “or  agricultural  standing  crops  in  the
 field’’  (I)
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 My  amendment  is  very  clear.  In  the  defi-
 nition  of  ‘goods’  I  want  agricultural  standing
 crops  in  the  field  to  be  included.  Even  after
 hearing  Shri  Chavan  that  it  is  a  compulsory
 thing  and  that  if  we  include  agricultural  sta-
 nding  crops,  which  covers  a  very  wide  range
 of  people,  it  may  not  be  possible  for  these
 poor  people  to  pay  the  premium,  I  have
 moved  this  amendment  because  J  know  that
 even  befeore  Pakistan  started  a  regular  war
 against  India,  there  was  a  lot  of  shelling  tak-
 ing  place  in  wide  areas  bordering  Bangla
 Desh,  particularly  in  Tripura  but  in  West
 Bengal,  Meghalaya  and  Assam  also.

 SHRI  JYOTIRMOY  BOSU
 also.

 Punjab

 SHRI  DASARATHA  DEB  :  I  had  seen
 that  quite  a  lot  of  agricultural  standing  crops
 were  completely  damaged  and  destroyed  by
 shelling  and  the  people  in  the  border  areas
 had‘to  leave  their  places.

 MR.  DEPUTY-SPEAKER  :  He  has  ex-
 plained  that.

 SHRI  DASARATHA  DEB:  He  has  said
 that  some  sort  of  ex-gratia  help  is  to  be  given
 to  the  affected  people.  I  agree,  but  what
 does  this  ex-gratia  payment  mean  ?  That  dep-
 ends  on  the  bureaucracy.  I  have  seen  it  in  my
 place.  I  personally  went  to  the  officer  and  I
 sent  the  people.  They  have  already  approac-
 hed  the  Tripura  administration.  But  some
 people  were  given  Rs.  0  and  some  Rs.  20.
 That  is  not  something  which  is  going  to
 help.  That  is  why  I  want  that  poor  people’s
 agricultural  standing  crop  should  be  included
 here  and  it  should  not  be  made  compulsory.
 People  who  want  to  insurefcan  insure  but  it
 should  not  be  ona  compulsory  basis.  I
 again  request  Shri  Chavan  to  accept  at  least
 this  amendment.

 SHRI  YESHWANTRAO  CHAVAN:  I
 have  explained  that.  The  entire  scheme  of
 this  Bill  is  based  on  compulsion.  Therefore,
 if  |  accept  this  amendment,  it  will  neither  be
 serving  the  purpose  for  which  it  is  meant  nor
 the  Act  will  be  a  meaningful  Act.  I  would
 request  him  to  accept  my  clarification.  It  is
 not  merely  a  clarification  but,  really  speaking,
 it  isa  commitment  that  I  am  making  on
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 behalf  of  Government.  Therefore,  I  cannot
 accept  this  amendment.

 MR.  DEPUTY  SPEAKER  :  Now,  I  put
 the  Amendment  No.  ]  moved  by  Shri  Dasa-
 ratha  Deb  to  clause  2.

 Amendment  No.  |  was  put  and  negatived

 MR.  DEPUTY  SPEAKER  :  Now,  I  put
 clause  2  to  the  vote  of  the  House.  The  ques-
 tion  is:

 “That  clause  2  stand  part  of  the  Bill”

 The  motion  was  adopted

 Cluuse  2  was  added  to  the  Bill
 Clause  3  was  added  to  the  Bill

 Clause  4—(Ownership)

 SHRI  YESHWANTRAO  CHAVAN  :  It
 appears  there  are  some  printing  errors  in  the
 Bill.  I  would  like  to  move  verbal  amendments
 so  that  there  may  not  be  any  difficulty  in
 future.

 I  beg  to  move:

 page  4.  line  4,—

 for  “or”  substitute  “of”  (2)

 Page  5,  line  3,—

 for  “or”  substitute  “of?  (3)

 MR.  DEPUTY  SPEAKER  :  The  question

 Page  4,  line  4],—

 for  “or”  substitute  “of”  (2)

 Page  5,  line  3,—

 for  “or”  substitute  “of”  (3)

 The  motion  was  adopted.

 MR.  DEPUTY  SPEAKER  :  The  question
 is  :

 “That  clause  4,  as  amended,  stand  part
 of  the  Bill.”

 The  motion  was  adopted

 Clause  4,  as  amended,  was  added
 to  the  Bill
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 MR.  DEPUTY  SPEAKER:  There  are
 no  other  amendments.

 The  question  is  :

 रे
 “That  clavtes  5  to  17,  Clause  },  the
 Enacting  Formula  and  the  Title  etand
 part  of  the  Bill.”

 The  motion  was  adopted

 Clauses  5  to  |7,  Clause  i,  the  Enacting
 Formula  and  the  Title  were  added

 to  the  Bill

 SHRI  YESHWANTRAO  CHAVAN  :  I
 beg  to  move  :

 “That  the  Bill,  as  amended,  be  passed”

 MR.  DEPUTY  SPEAKER :  The  question
 is

 “That  the  Bill,  as  amended,  be  passed”
 The  motion  was  adopted

 x3  07  hes

 MOTION  UNDER  RULE  388

 SusPeNsION  OF  Proviso  TO  Ruin  66  tv
 Resracr  07  Evaroancy  Rrexe
 (Unperra  xmas)  Insorawor

 Bru

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN):  I  beg  to
 move  :

 “That  this  House'do  suspend  the  proviso
 to  Rule  66  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in  Lok  Sabha
 in  its  application  to  motions  for  taking  in
 to  consideration  and  passing  of  the  Emer.

 Ld  Riska  (Undertakings)  Insuranc
 Bil,  97:,°

 MR.  DEPUTY  SPEAKER  Tho  सहन
 tion  is:

 “Thiet  this  Hours  do  siupend-the  prov.
 ito  t  Rule  6  of  the  Rules  of  Procedaty
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 and  Conduct  of  Business  in  Lok  Sabha
 in  its  application  40  motions  for  taking
 into  consideration  aod  pauing  of  the

 Risks  (Undertakings)  हम
 nee  Bill,  971"

 The  motion  was  adopted

 npiabititeratticimernamnibesreitin

 39  08  hrs

 EMERGENCY  RISKS
 (UNDERTAKINGS)
 INSURANCE  BILL

 THE  MINISTER  OF  FINANCE  (SHRI

 YESHWANTRAO
 CHAVAN)  :  I  beg  to

 move  ;

 “That  the  Bill  to  make  certain  provisions
 for  the  ixsurance  of  certain  property  in
 India  against  damage  arising  from  emer.
 gency  risks  and  for  matters  connected
 therewith  or  incidental  thereto,  be  taken
 into  consideration.”

 Sir,  I  have  practically  the  same  argu-
 ments  which  I  gave  for  the  other  BIH  That
 was  for  “gooda”  and  this  is  for  “Underta.
 kings’  including  factones.  I  do  not  think  i
 need  take  the  time  of  the  House  in  repenting
 the  same  arguments,

 SHRI  JYOTIRMGY  BOSU  (Diamond
 Harbour)  :  I  am  not  wanting  to  rub  things
 isto  the  skal)...

 MR.  DEPUTY  SPEAKER:  Order, order,

 SHRI  JYOTIRMOY  BOSU:  Why  are
 you  80  anxious  to  save  the  Government  fos
 its  failures  and  lapses ?  You  talk  about
 relevancy  evet  if  we  say  one  line,  At  least
 there  should  be  an  appearence  of  impartia«
 lity,

 Mr.  Chavan  has  not  cleared  one  thing.
 Is  he  going  to,  in  substance,  give  general
 inbhynnoe  policy  to  handle  this  Bushiew  kad,
 if  not,  what  is  the  reason  7

 "Moved  with  the  recommenttien  of  ऋश्क्रब्य  re recommendation  of  the @yeudlent,
 Yep  aad
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 Secondly,  we  want  a  clear  and  categorical
 assurance  and  the  date-line  about  giving

 “coverage  to  industrial  and  ancillary  workers
 against  loss  of  life,  injuries  and  loss  of  earn-
 ings  and  also  a  date-line  for  the  other
 Bill,  that  is,  the  Personal  Injuries  Emergency
 Provisions  Bill.  We  want  to  hear  from  you
 on  that.

 Then,  we  cannot  understand  if  they  are
 anxious  to  give  coverage  to  the  undertakings
 which  have  other  forms  of  insurance,  general
 funds,  to  cover  losses  and  damages.  You  are
 most  reluctant  to  give  coverage  to  the  poorest
 man  in  society,  the  weaker  section,  who  has
 only  one  article  belonging  to  him  and  that  is
 the  standing  crop.  You  are  granting  insurance
 to  plantations  against  crop.  What  is  this  ?
 You  want  to  discriminate  the  stronger  section
 against  the  weaker  section  ?  You  have  to
 explain  that.  Because  you  have  the  garb  of
 socialism,  that  is  why  we  want  to  ask  you,,,
 (Interruptions)  Why  has  it  been  included  ?
 They  are  talking  in  terms  of  undertaking.  I
 have  asked  this  question.  I  have  very  scant
 knowledge  of  English.  Is  not  ‘agriculture’  an
 undertaking  ?  Why  have  you  gone  out  of
 your  way  to  exclude  ‘standing  crops’  from
 the  purview  of  ‘undertaking’  ?  We  want  to
 know  it.

 We  do  not  want  him  to  say  anything
 here.  But  we  want  to  ask  him,  ‘Have  you
 done  the  civil  defence  estimate  ह  It  is  inter-
 linked.  Your  actuary  will  be  asking  you,
 ‘What  are  your  casualities  and  estimates  2”
 and  the  premium  rates  will  depend  on  that.
 We  want  you  to  tell  us  here  whether  you
 have  done  it  or  not.  You  need  not  tell  us
 the  details.

 Then,  premium  payable  in  instalments
 in  advance,  for  your  knowledge,  at  annual
 rates,  not  at  enhanced  smaller  period  rates.

 These  are  the  two  things  we  want  to
 know.

 *SHRI  E.  R.  KRISHNAN  (Salem):  Mr.
 Deputy  Speaker,  lam  grateful  to  you  for
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 giving  me  an  opportunity  to  say  a  few  words
 on  behalf  of  my  party,  the  Dravida  Munnetra
 Kazhagam,  on  the  Emergency  Riskg  (Under-
 takings)  Insurance  Bill,  introduced  by  the
 hon.  Minister  of  Finance.

 I  extend  my  wholehearted  support  to
 this  measure  and  I  should  unhesitatingly
 commend  the  efforts  of  the  Government  in
 bringing  this  Bill  at  this  most  appropriate
 time  when  there  is  an  emergency  in  the
 country.  I  would  like  to  raise  only  a  few
 points  which  are  relevant  to  the  Bill.

 [  would  like  to  know  from  the  hon.
 Minister  whether  our  public  undertakings
 like  Oil  Refineries,  the  Steel  Plants  etc.  are
 covered  by  this  Scheme.  As  the  country’s
 economy  is  completely  dependent  on  these
 vital  installations,  they  should  be  brought
 under  this  scheme  forthwith.

 The  Bill  provides  for  a  maximum  rate  of
 premium  of  three  per  cent  of  the  insurable
 value  per  annum.  [  would  like  to  say  here
 that  the  undertakings  worth  hundreds  of
 crores  are  owned  by  big  capitalists  and
 monopolists  who  are  capable  enough  to  pay
 a  higher  rate  of  premium  to  _  protect  their
 assets.  Therefore,  I  am  strongly  of  the  view
 that  the  rate  of  premium  in  the  maximum
 should  at  Jeast  be  5°,  and  I  wish  that  the
 Government  give  consideration  to  my  sugges-
 tion.

 Clause  6  of  the  Bill  prohibits  insurers
 carrying  on  general  insurance  business  from
 competing  with  the  Government  under  this
 scheme.  3  would  like  to  say  that  both  the
 life  insurance  and  the  general  insurance  have
 been  nationalised  by  the  Government  and
 as  such  there  is  no  private  insurer  at  all  in
 country.  I  don’t  think  that  there  is  any
 necessity  for  having  this  clause  in  this  Bill.
 This  clause  could  be  deleted  safely.

 Under  clause  10,  if  a  particular  property
 is  to  be  removed  to  any  other  locality,  the
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 Government  out  of  the  Emergency  Risks
 (Undertakings)  Insurance  Fund.  At  a  time
 when  the  nation  is  threatened  with  external
 aggression  and  all  the  resources  of  the
 country  are  to  be  mobilised  to  protect  the
 security  of  the  country,  I  do  not  think  that
 this  kind  of  generosity  on  the  part  of  the
 Government  is  warranted.  I  would  like  the
 hon.  Minister  to  clarify  the  position  in  this
 regard.

 Tam  sure  that  the  hon.  Minister  of
 Finance  in  his  reply  will  deal  with  these
 specific  points  raised  by  me.  I  wholehear-
 tedly  support  the  Bill,  which  has  been  intro-
 duced  at  the  most  appropriate  time  for  the
 good  of  the  country.

 With  these  words,  I  conclude.

 SHRI.  H.  M.  PATEL  (Dhandhaka)  :
 I  would  like  again  to  emphasize  the  same
 point  here.  In  effect,  in  so  far  as  under-
 takings  are  concerned,  it  should  be  easy  for
 the  Government  to  provide  for  the  gap  that
 exists,  by  regarding  the  ordinary  insurance,
 to  cover  war  risks;  that  is  all  that  it  means.
 That  is  a  simple  provision  which  can  and
 should  be  made.

 I  would  also  like  to  ask  one  question  of
 the  hon.  Finance  Minister.  Why  was  this
 particular  Bill  was  not  brought  in  much
 earlier.  They  must  have  known  that  war,  a
 State  of  hostities,  astate  of  belligerency
 that  is  the  term  used—exists  and  damage
 was  taking  place  on  our  side  of  the  border
 well  before  the  date  of  the  declaration  of
 emergency.  Undertakings  were  known  to
 exist  in  the  danger  zone,  and  could  have
 been  provided  for  even  during  the  no-emer-
 gency  period.  I  believe,  for  instance,  in  the
 shipping  industry;  shipp;ng  continued  to  be
 under  war  risk  which  was  provided  for  by
 payment  of  speciil  pre  mium  even  during  the
 non-emergency  period.  The  same  kind  of
 arrangement  could  have  been  made  knowing
 that  we  were  passing  through  a  period  of  belli-
 gerency.  In  the  case  of  undertakings,  there
 would  have  been  no  hardship  caused  to
 anybody.  In  fact,  one  could  have  had  it
 even  on  a  voluntary  basis.  Whether  ona
 voluntary  basis  or  otherwise,  all  these  under-
 takings  which  are  contemplated  under  this
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 Bill  would  all  have  very  readily  agreed  to
 pay  the  additional  premium  for  insuring
 themselves  against  war  risks.  These  are
 merely  questions  which  I  ask.  Of  course,  |
 welcome  the  fact  that  this  Bill  is  before
 us  now.

 SHRI  YESHWANTRAO  CHAVAN  :  I
 think  most  of  the  points  have  been  repeated.
 New  points  were  made  only  by  the  hon.
 Member  from  the  DMK.  He  had  raised  two
 or  three  important  points.  One  point  re-
 quires  to  be  answered.  He  has  asked
 whether  when  a  certain  machinery  or  industry
 is  shifted  from  one  place  to  other,  Govern-
 ment  would  take  the  responsibility  of  bearing
 the  cost  of  that  shifting.  I  would  subdmit
 that  the  most  important  thing  during  an
 emergency  is  to  sce  that  the  economy  runs
 normally.  Industrial  production  is  the  most
 important  factor  in  the  days  of  the  emer-
 gency.  It  is  really  the  economic  capacity  of
 the  country  which  is  the  most  important
 weapon  in  the  hands  of  the  country.

 SHRI  JYOTIRMOY  BOSU  :
 without  the  workers  ?

 Industry

 SHRI  YESHWANTRAO  CHAVAN  :
 The  workers  are  with  us.  Let  not  the  hon.
 Member  bother  about  it.  They  are  not  with
 him,  but  they  are  completely  with  us.  He
 is  angry  with  them  because  they  are  not
 with  him  now.

 SHRI  JYOTIRMOY  BOSU  :  I  think  he
 knows  it  better  than  I  do.

 SHRI  YESHWANTRAO  CHAVAN  :
 Therefore,  it  is  necessary  that  Government
 should  undertake  to  cover  this  risk,  because
 as  part  of  the  general  responsibility  one  has
 to  do  that.

 Shri  Jyotirmoy  Bosu  had  asked  who  was
 going  to  run  it.  Naturally,  it  is  the  Govern-
 ment  department  which  will  run  it.

 SHRI  JYOTIRMOY  BOSU:  Not  the
 general  insurance  department.

 SHRI  YESHWANTRAO  CHAVAN:  If
 it  is  part  of  routine  work,  then  we  shal
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 appoint  a  person  as  an  agent  as  is  provided
 “in  the  Bill,  but  the  scheme  will  be  run  by  the
 Government  Department.

 SHRI  JYOTIRMOY  BOSU:  =  After
 having  nationalised  general  insurance,  he  is
 again  making  a  duplication  of  it.

 SHRI  YESHWANTRAO  CHAVAN  :
 In  the  case  of  general  insurance  we  have  just
 taken  one  step.  At  present,  we  are  running
 their  managements.  We  have  yet  to  convert
 them  into  corporations  and  take  over  the
 entire  ownership.  That  next  step  is  yet  to
 be  taken.  I  think  the  hon.  Member  is  still
 unaware  of  it.

 SHRI  JYOTIRMOY  BOSU  :  I  am  aware
 of  the  fact  that  Government  are  paying
 Rs.  28  lakhs  to  them  per  mensem  because
 they  had  helped  their  party  substantially
 during  the  last  elections.  Iam  well  aware
 of  this.

 SHRI  YESHWANTRAO  CHAVAN  :  I
 am  glad  that  he  is  aware  of  it.

 Now,  we  shall  have  to  take  the  next
 step.  When  we  take  the  next  step,  possibly
 some  of  the  suggestions  that  the  hon.  Mem-
 ber  has  made  can  be  taken  into  account.

 The  hon.  Member  repeatedly  asked
 whether  we  had  made  any  estimate  of  civil
 defence  costs  involved  in  this  I  would  submit
 that  it  is  rather  difficult  to  anticipate  what
 exactly  the  cost  would  be.  I  have  explained
 in  the  financial  memorandum  attached  to  the
 Bill  the  difficulty  which  is  there,  because
 these  are  not  matters  which  can  be  worked
 out  in  such  detail,  saying  how  much  would  be
 the  loss  to  the  undertaking,  how  much  would
 be  the  loss  of  human  lives  and  so  on.

 SHRI  JYOTIRMOY  BOSU  Still,  for
 his  information  I  would  say  that  it  is  done.
 He  may  ask  his  actuaries  and  they  will  tell
 him  that  they  do  require  some  basic  data  to
 work  out  the  premium  rates.  To  calculate
 the  premium  rates,  they  will  tell  him  that
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 they  must  have  some  basic  data  in  regard  to
 the  estimate  of  civil  defence  costs.

 SHRI  YESHWANTRAO  CHAVAN  :
 Naturally,  when  we  fix  the  premium  at  a
 certain  rate,  we  certainly  have  some  data
 with  us  in  regard  to  what  happened  before
 in  1962  and  965.  We  have  worked  out  the
 scheme  on  that  basis,  and  we  have  gone  into
 it  on  a  reasonable  and  rational  basis.  I  have
 explained  this  point  because  Shri  Jyotirmoy
 Bosu  had  raised  it.

 I  do  not  think  that  there  are  any  other
 points  which  need  further  clarifications.

 MR.  DEPUTY-SPEAKER  :
 tion  is  :

 The  ques-

 “That  the  Bill  to  make  certain  provisions
 for  the  insurance  of  certain  property  in
 India  against  damage  arising  from  emer-
 gency  risks  and  for  matters  connected
 therewith  or  incidental]  thereto,  be  taken
 into  consideration”’.

 The  motion  was  adopted.

 Clause  2—(  Definitions)

 MR.  DEPUTY-SPEAKER  :  We.  shall
 now  take  up  clause  Pa  There  is  an  amend-
 ment  by  Shri  N.  Sreekantan  Nair.  I  am
 accepting  the  notice  of  this  amendment  on
 an  emergency  basis.

 SHRI  N.  SREEKANTAN  NAIR
 (Quilon)  :  I  beg  to  move  :

 Page  4,  line  8—
 after  “tea  estates,”  insert

 “rubber  estates,  coffee  estates  and  carda-
 mom  estates,”  (dd)
 Page  4,  line  27—
 add  at  the  end—

 “rubber  estates,  coffee  estates  and  carda-
 mom  estates,”  (2)

 MR.  DEPUTY-SPEAKER  :  The  amend-
 ments  are  before  the  House.
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 SHRI  N.  SREEKANTAN  NAIR:  I
 understand  and  appreciate  the  explanation
 given  by  the  hon,  Minister  in  regard  to  agri-
 cultural  property.  I.  agree  that  it  should  be
 compensated  adequately.  I  am  also  prepared
 te  welcome  the  promise  of  the  Finance
 Minister  that  some  procedure  to  insure
 workers  who  are  made  to  suffer  by  this  loss
 of  property  will  also  be  considered.  But
 when  he  brings  in  a  provision  to  cover  tea
 estates,  I  fail  to  understand  why  rubber
 estates,  coffee  estates  and  cardamom  estates
 are  omitted,  Perhaps  it  is  because  they  are
 situated  down  south  in  the  country.  But  I
 want  to  make  it  clear  that  the  moment  there
 is  an  attack  on  the  southern  section,  all  this
 becomes  necessary.  We  should  not  leave
 this  gap  in  the  Bill  to  be  attended  to  if  and
 when  the  need  arises  during  the  inter-session
 period  in  any  way  Government  may  think
 fit.  These  estates  should  not  go  unprotected
 in  this  emergency.  This  brings  me  again  to
 the  position  of  the  workers.  I  want  to
 ensure  that  if  something  untoward  happens,
 there  should  be  compensation  given  and
 immediately  after  that  the  workers  should
 be  employed  back  at  their  jobs.  So  the
 question  of  including  rubber  estates,  coffee
 estates  and  cardamom  estates  should  also  be
 considered.

 The  second  part  of  my  amendment  under
 item  (0)  is  consequential.

 SHRI  YESHWANTRAO  CHAVAN  :
 Really  speaking,  ]  have  not  seen  the  amend-
 ment.  In  view  of  that,  it  is  very  difficult
 for  me  to  see  the  implications.  But  (  know
 his  intention.  Possibly  I  would  discuss
 with  him  as  to  how  it  actually  works  out.
 Bur  it  is  very  difficult  for  me  to  accept  the
 amendment  at  his  stage.  He  can  understand
 my  difficulty.

 MR.  DEPUTY-SPEAKER  :  I  shall  now
 put  these  amendments  to  vote.

 Amendments  Nos.  |  and  2  were  put
 and  negatived
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 MR.  DEPUTY-SPEAKER  :  The  द)...
 tion  is  :

 “That  clause  2  stand  part  of  the  Bill.”

 The  motion  was  adopted

 Clause  2  was  added  to  the  Bill

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is  :

 ‘That  clauses  3  to  18,  clause  1,  the
 Enacting  Formula  and  the  Title  stand
 part  of  the  Bill.”

 The  motion  was  adopted

 Clauses  3  to  18,  clause  ,  the  Enacting
 Formula  and  the  Title  were

 added  to  the  Bill

 SHRI  YESHWANTRAO  CHAVAN:  I
 move  :

 “That  the  Bill  be  passed.”

 MR.  DEPUTY  SPEAKER  :  The  ques-
 tion  is  :

 “That  the  Bill  be  passed

 The  motion  was  adopted

 ag'ag  brs.

 The  Lok  Sabha  then  adjourned  till  ten  of
 the  Clack  on  Thursday,  December

 9,  1971,  Agrahayana  18,  893
 (Saka)
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